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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, AT NEW DELHI
ORIGINAL APPLICATION NO. 535/2024

IN THE MATTER OF:

CORRUPTION REMOVAL SOCIETY APPLICANT

VERSUS

DEPARTMENT OF FOREST WILD LIFE

GOVT. OF NCTD & ORS. RESPONDENT(S)
INDEX
S.No. Particulars Page No.
l. Status Report in compliance to Hon’ble NGT PB order dated 1-3

10.04.2026 in OA No. 535/2024 tiled as Corruption Removal
Society versus Department of Forest & Wild Llife Govt. of

NCTD & Ors.
2. Annexure — A The copies of the Orders related to Khasra no. 4-105
209 Saidulajab passed by the Forest Settlement Officer/ADM,
South.
Filed by:
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
AT NEW DELHI

ORIGINAL APPLICATION NO. 535/2024

IN THE MATTER OF:

CORRUPTION REMOVAL SOCIETY APPLICANT
VERSUS

DEPARTMENT OF FOREST

WILD LIFE GOVT. OF NCTD & ORS. RESPONDENT(S)

STATUS REPORT ON BEHALF OF RESPONDENT NO. 1 AND 2 IN
COMPLIANCE OF ORDER DATED 10.04.2026

1. That the present status report is being filed to apprise this Hon’ble
Tribunal of the current status and the steps taken by the Forest Settlement
Officer/ADM.

2. It is submitted that pursuant to the order dated 10.04.2026 passed by this
Hon’ble Tribunal produced herein:-

“7. The concerned authority of the GNCTD is directed to file
the status report atleast one week before the next date of
hearing disclosing the outcome of the pending proceedings

before the Forest Settlement Officer.”
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3. That the Forest Settlement Officer/ ADM, Revenue Department, District
South has dismissed all the pending matters related to Khasra No. 209
Saidulajaib. The relevant portion of the order dated 04.05.2026 is read as
follows:

“7 (d). The present application, being devoid of merit and filed
without any cogent proof, is liable to be dismissed. Accordingly

the application is dismissed.”

4. That the details of the cases, including their respective numbers and
titles, which have been dismissed by the Forest Settlement Officer are

mentioned herein below:-

S. No. Case No. Title

1. | CaseNo. 17/2025 | Virmati Vs Deputy Conservator of Forest (South)

2. Case No. 16/2025 | Vinesh Lata Vs Deputy Conservator of Forest
(South)

3. Case No. 11/2025 | Veena Rani & 5 Ors. Vs Deputy Conservator of
Forest (South) '

4. Case No. 18/2025 Sahiba Nazavi & Ors. Vs Deputy Conservator of
Forest (South)

5. |CaseNo. 15/2025 |Rachna Bhardwaj & Ors. Vs Deputy
Conservator of Forest (South)

6. | CaseNo. 22/2025 [Ms. Premwati & Ors. Vs Deputy Conservator of
Forest (South)

7. | CaseNo. 10/2025 | Prabha Sharma Vs Deputy Conservator of Forest
(South)

8. | Case No. 23/2025 [ Nellie Dev Vs Deputy Conservator of Forest
(South)

9. Case No. 21/2025 Meenakshi KapoorDevy Vs DeputyConservator of
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of Forest (South) ]

10. | CaseNo.12/2025 | Kalpana Gulati &Ors. Vs Deputy Conservator of
Forest (South)

11. | Case No.27/2025 |DC Garg & Anuj Garg Vs Deputy Conservator
of Forest (South)

12. | Case No. 13/2025 | BC Sarkar &Ors. Vs Deputy Conservator of
Forest (South)

13. | Case No.20/2025 | Ambujaksh Bhardwaj Vs Deputy Conservator of
Forest (South)

The Orders related to Khasra no. 209 Saidulajab passed by the Forest
Settlement Officer/ADM, South are attached herewith as Annexure- A.

5. That the Answering Respondent is duty-bound to comply with the
directions of this Hon’ble Tribunal, and has the deepest regards and

respect for any mandate put forth by this Hon’ble Tribunal.

A\ 20

Answ Respondent
Deputy Conservator of Forest (South)



VIRIEATI VS. DEPUTY %&%&@gm’ma OF FOREST SOUTH

ANNEXURE-A

IN THE COQURT OF FOREST SETTLEMENT OFFICER
REVENUE DEPARTMENT: DISTRICT - SOUTH
GOVT. OF NCT OF DELHI
M.BE. ROAD: SAKET: NEW DELHI-110068

F. Ko. Reader/ADM(S)/Forest Matter/2026/447% - 4 @ Dated: - o He v |

Case No. | 17/2025
Petitioner/Applicant B Virmati
Respondent Deputy Conservator of Forest,
South
Claim Under the Section/Act The Indian Forest Act, 1927
| Khasra No. 206 & 209 Village Saidulajaib
ORDER

By this Order, I shall dispose of the application filed by the
applicant Ms. Virmati W/o Sh. Om Prakash, R/o D-43, Paryavaran Complex,
Seidulajaib Village, New Delhi - 110030 in respect of land bearing Khasra
No.200 & 209 of Village Saidulajaib. New Delhi.

2 The following are the prayers/reliefs sought by the petiticner:

¢« To zallow the representations filed by the applicants and set-
aside/quash the alleged notice dated 27.03.2025 issued by the forest
department to the applicants;

¢ Pass the order for fresh physical demarcation of Khasra no. 209 and
206 of Village Saidulajaib, New Delhi in the presence of the applicants
by following mandatory procedure mandated under law.

¢ Pass any other order(s) which this Honble Court may deem fit and
proper in the facts and circumstances of the present case.

3. The submissions / contentions of the petitioner / applicant are as
follows:

Lo
PR

¢ That the Petitioner / Applicant is the absolute owner and occcupant of

the double-storey vesidential house bearing no. D-43 in Parvavaran
Complex. Saidulajaib Village, Tehsil Saket, New Delhi. Her title o the
above-mentioned property stands upon an Agreement {o Sell and
General Power of Attorney executed on 2nd November 2023.

¢« It is contended by the petitioner that on 2nd November 2023, she
entered into an Agrecment to Sell and General Power of Atiorney.
thereby acquiring clear title over the property situated in Khasra No.
2006, Village Saidulajaib, N-::};c_ Belh. §ince the said date, the petitioner
and her family hsve remdibed ;711'-3‘&__3%{311, continuous, peaceful, and

i . . Y N
Q_Qé’)-/j, indisturbed possession (}‘3;-1{;1'\",:331’0_}763‘1: !
ik i :

o6


ANNEXURE-A


235

VIRMATI VS. DEPUTY CONSERVATOR OF FOREST SOUTH

ST T P I e T e TR R R e i e LTSt

It is further submitted that over the past thirty-three years, the
applicant has invested considerable time and resources in maintaining
and improving the property, including structural repairs, interior
fittings, and external finishing, while regularly discharging statutory
obligations such as payment of municipal dues, electricity, and water
charges. It is pertinent that no authority has ever disputed her
possession or initiated any action for eviction.

It is submitted that, in order to remove any ambiguity regarding the
boundary between the private land and the adjoining forest land
bearing Khasra No. 209, Village Saidulajaib, New Delhi, a permanent
wire-mesh fence was erected along the southern periphery of Khasra
No. 209 around the year 1990 and has since been duly maintained.
The said fencing has at all times clearly demarcated the forest area from
the applicant’s residential property. Photographs from around the year
1994, taken during the construction of the applicant’s house, further
confirm that this physical demarcation has remained intact and visible,
establishing the distinct identity and separate ownership of the two
parcels of land.

it is submitted that, till date, neither anv governmental authority nor
sny private individual has ever questioned the applicant’s occupation
or interfered with her peaceful enjoyment of the property. She has
remained in continuous and undisturbed possession, without any
notice, complaint, or legal challenge. It is further pertinent that around
1990, the Forest Department erected a wire-mesh fence along Khasra
No. 209, clearly demarcating it from the applicant’s land in Khasra No.
206. The said fencing has remained intact and visibly distinguishes the
two parcels. This long-standing and uncontested demarcation
substantiates the applicant’s separate and undisputed possession of
her property.

It is further contended that, in recognition of Paryavaran Complex as
an unauthorized colony, an application for its regularization was
submitted to the Delhi Development Authority/Land & Development
Office in 2018, which is presently under consideration. The said
application reflects the long-standing and bona fide nature of the
applicant’s occupancy.

It is submitted that in the case titled Sonya Ghosh vs. Government of
NCT of Delhi (OA No. 58/2013), the National Green Tribunal, vide order
dated 15.01.2021, categorically held that determination of forest land
boundaries for identifying encroachments must be based on a reasoned
and field-verified demarcation. The Hon’ble Tribunal rejected reliance
solely on remote sensing or cartographic overlays, emphasizing that
such administrative action must adhere to established on-ground
surveying principles. It was ﬂil/i;’l\?‘l clarified that the mere depiction of
encroachment in aerial 1magé}x“ or. GIS o ata cannot substitute the
statutory requirement of pth -al bcmar}&‘rmn and verification.

¥ ‘jﬁ @»/i"{t_ ) 2l
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That it is further contended by the applicant that the Forest
Department’s reliance solely on aerial mapping provided by Geospatial
Delhi Limited (GSDL) for identifying alleged encroachments in Village
Saidulajaib, New Delhi, constitutes a serious procedural lapse. Such
an approach, without any on-ground verification or field survey,
deviates from established norms of boundary demarcation. The
absence of physical verification undermines the accuracy of the
findings. Consequently, the encroachment claims concerning Khasra
No. 206 are rendered doubtful and unreliable.

That It is further submitted that this procedural lapse is evident from
the notice dated 27.03.2025 issued by the Forest Department for
removal of alleged encroachments in Khasra No. 209, Village
Saidulajaib, New Delhi. The said notice, requiring occupants to vacate
within fifteen days under threat of demolition, was erroneously
extended to include Khasra No. 206. The issuance of such notice to the
applicant, without any prior verification or concrete basis, reflects a
significant administrative lapse. This action is arbitrary and
unsustainable in law.

That it is submitted that, owing to the ambiguity in land demarcation
and the imminent threat of demolition, the applicant approached the
Hon'ble High Court of Delhi by way of W.P.(C) No. 4692/2025 titled
Kalpana Gulati vs. Government of NCT of Delhi. Vide order dated
15.04.2025, the Hon'’ble High Court of Delhi directed that the
demarcation report of Khasra No. 209 be supplied within one week and
granted the applicant three weeks thereafter to file appropriate
applications under the Indian Forest Act, 1927. The Forest Settlement
Officer was further directed to adjudicate the matter by a reasoned
order. The Hon’ble High Court of Delhi also restrained the Forest
Department from taking any demolition action until final disposal,
thereby safeguarding the applicant from irreparable harm.

That it is submitted that the enforcement powers of the Forest
Department are confined strictly to land notified as forest land, which
in the present case pertains to Khasra No. 209, Village Saidulajaib, New
Delhi. The extension of such authority to the applicant’s privately-
owned property in Khasra No. 205 is wholly without jurisdiction. Each
Khasra number carries a distinet legal identity, with separate
boundaries and title. The Department’s action, therefore, exceeds its
statutory mandate and violates settled principles of land law.

That it is submitted that the applicant’s property falls in Khasra No.
206, which is a distinct parcel enclosed by a pucca boundary wall, and
does not in any manner include land from Khasra No. 209. The said
position can only be ascertained through a lawful and proper
demarcation of both khasra nﬁmbeis in accordance with prescribed

procedures. It is further ;éu\bmnted th at Khasra No. 206 does not form
g’ '
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part of any notification declaring forest land. Accordingly, the contrary
assertion in the impugned notice is erroneous and untenable.

That even tilt date the applicant has not been supplied/provided with
zny copy of any alleged demarcation proceedings carried out in respect
of their property, despite repeated request been made in this regard to
the concerned authorities.

That it is submitted that the demarcation of Khasra Nos. 206 and 209,
Village Saidulajaib, New Delhi, ought to have been conducted strictly
in accordance with the Massavi and by superimposing the relevant Aks-
Sizra, along with established reference points as mandated under law.
However, the prescribed procedure has not been followed in the present
case. This has resulted in an erroneous demarcation and a boundary
dispute between two distinct khasra numbers.

The relevant submissions / contentions made by the Forest
Department are as under: -

That it is contended by the Forest Department that the applicant has
n:ot approached this Ld. Court with clean hands and has abused the
process of law by filing a meritless application with malafide intent,
lacking any credible proof of ovmership.

That it is submitted by the Forest Department that the land in question
i.e., D-43, Paryavaran Complex, IGNOU road Saidulgjaib Village Tehsil
Saket, New Delhi — 110030 is situated at Khasra no. 209 of Village
Saidulajaib, New Delhi. Further that Khasra no. 209 (19-0) falls within
the boundary description of a land duly notified as reserved forest
under Section 4 of the Indian Forest Act, 1927. The documents which
show that the land in question is a forest land are as follows:

a. That notification no. F.10(42}-1/PA/DCF/93/2012-17(1) dated
24.05.1994 was issued under Section 4 of the Indian Forest Act,
1927, whereby all forestlands and wastelands which was the
property of the government and over which government had
proprietary rights, falling within the boundaries as specified in

- Schedule A of the notification were declared as Reserved Forest.
That notificatior. No. F.1{29)/PA/DC/95 dated 02.04.1996 was
duly issued by the Lt. Governor, NCT of Delhi, in exercise of powers
conferred under Section 154 of the Delhi Land Reforms Act, 1954,
whereby the uncultivated Gaon Sabha lands specified in Column
III of the table and detailed in Annexures ‘A’ to ‘N’, situated in the
Southern Ridge and pertaining to the villages mentioned in Column
11, were declared as surphr: land and placed at the disposal of the
Forest Department, GN D It is pertinent to submit that under
Annexure ‘M’ to /(i“e qa:{d noﬁﬁcatlon Khasra No. 209 (19-0) of
Village Saidulaja.%b {is Sp(. Clﬁcajl\ included.

S , o
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c. That as per the Revenue Department affidavit filed by Divisional
Commissioner dated 05.04.20192 filed before the Honble
National Green Tribunal in OA No. 5§8/2013 titled ‘Sonya Ghosh
v. GNCTD & Ors.’, under Annexure R-18, the total area of Khasra
no. 209 is 19 Bigha out of which 05 bigha and 11 biswa is shown
as encroached in form of Unauthorized Colony.

d. That the Khasra in question is also shown as encroached in the
demarcated map filed by Revenue Department before the Hon’ble
Naticnal Green Tribunal as Annexure R-2 {Colly.) in the matter
titled as “Sonya Ghosh versus GNCTD, OA no. 58/2013". As per
the demarcated maps, the said land as claimed by the applicant
falls squarely within the boundaries of the Reserved Forest under
Section 4 of the Indian Forest Act, 1927.

Further submitted that the Forest Settlement Officer i.e., this Ld. Court
derives jurisdiction strictly under the Indian Forest Act, 1927 and can
adjudicate onlv matters contemplated thereunder. The Khasra in
guestion has been placed at disposal of Forest Departfment for creation
of Reserved Forest vide notification no. F.1(29)/PA/DC/95 dated

02.04.1996 issued under the Delhi Land Reforms Act, 1954, and not -

znder the Indian Forest Act; hence, this Ld. Court lacks jurisdiction to
examine or modify the same. The application is therefore misconceived
and not maintainable for want of jurisdiction.

That it is submitted that as per the demarcation report received from
tire Revenue Authorities, the Khasra number in question has been
clearly identified and recorded as forest land. The said report further
establishes that the occupation/possession over the said land
constitutes an encroachment upon forest land. The findings of the
competent Revenue Authority which has been arrived at after due
demarcation, conclusively establishes the nature and status of the land
and leave no ambiguity regarding its classification as forest land.

That it is important to note here that the notification dated 02.04.1996
was challenged before the Hon’ble High Court of Delhi in the case titled
as Bhagat Singh & Ors. versus Union of India & Anr., (2010) SCC
OnlLine Delhi 2386 but the same was rejected by the Division Bench
of the Hon’ble High Court of Delhi.

That Section 2 of the Forest (Conservation) Act, 1980, clearly states
that: “The Restriction: on the dereServation of forests or use of
Jorest land for non-forest purpese.

It is submitted that the present application has been filed with malafide
intent, as a calculated attempt by the applicant to encroach upon and
take over land lawfully vested in the answering respondent and duly
notified as forest land. The ghplication appears to be a means to
unlawfully expand her Hol{{n} S, énd'&m ive undue benefit. It is further
submitted that the sam@ as nﬂendq@ \to obstruct and impede the
answering respondent i -_gff\

Lquf of s official dut ties as directed by
TR Page 5 of 7
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the Hon’ble Apex Court, National Green Tribunal, and the Hon’ble High
Court of Delhi. In view of the above, the application deserves to be
dismissed with exemplary costs.

During the course of hearing, it was submitted that the demarcation of
these 13 villages including the village Saidulagjab has already been
carried out in OA No. 58 /2013 titled Sonya Ghosh Vs. GNCTD. Further,
as per report of Tehsildar, the Khasra No. 209 is recorded as Gram
Sabha/Forest Land and Khasra No. 206 is alsc recorded as Gram
Sabha Land.

Case was heard in detail and was reserved for order. After considering
report received from the Revenue Authority i.e., Tehsildar (Chhatarpur),
documents placed on file and submissions made by the petitioner and
the respondent, the following are the observations: -

That the undersigned, in the capacity of Forest Settlement Officer, is
the duly competent authority to adjudicate the present matter. The
Forest Settlement Officer / Additional District Magistrate has been
vested with the powers of the Forest Settlement Officer by virtue of
Notification No. F.10(42)-I/PA/DCF/93/11/181-198 dated 10t
May, 2000, issued in accordance with law. Accordingly, the
jurisdiction to entertain and decide the present proceedings squarely
lies with this authority, and the same is being exercised within the
statutory framework of the Indian Forest Act, 1927.

Upon consideration of the material on record, this Court notes that
the applicant had submitted that the property falls within Khasra
Nos. 206 of Village Saidulajaib, on the basis of their
SPA/GPA /Agreement to Sale. However, the Forest Department has
placed on record statutory notifications, revenue records, and the
demarcation report prepared by the competent authority. The
perusal of documents of applicant reveals that they are unregistered
documents which cannot be treated as an evidence of ownership.
Further, the revenue record shows that Khasra No. 209, village
Saidulajab is a part of Notification No. F1(29)/PA/DC/95 dated
02.04.1996. The recorded owner of Khasra No. 206 is Gram Sabha
and for Khasra No. 209 the recorded owner is as Forest Department.
Nowhere, in the revenue records, the ownership of the applicant is
reflected.

Further that the report submitted by the concerned Tehsildar clearly
establishes that Khasra No. 209 is forest land, duly notified under
the relevant provisions of law. Further, the material placed on record,
including nohﬁcaﬂons dated 24.05.1994 and 02.04.1996, supports
the stand of tjme _oz CSL Dep& tment that the land forms part of the
notified forﬁ:ﬁ area- ?;f! e ka2
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d. The applicant has failed to produce any conclusive and legally
admissible evidence to substantiate her claim of the land falling
exclusively in Khasra No. 206 or to rebut the official demarcation.
The demarcation has already been conducted and is on record of
Hon’ble NGT in OA No. 58/2013, Titled Sonya Ghosh Vs. GNCTD.

7 Thus, in view of the above, I, Sudhakar, Forest Settlement Officer,
is of the considered view that: -

a. After perusing all the documents on record thoroughly, this Court
holds that the petitioner is not the legally recorded owner of the land
of Khasra No. 206 and the Khasra No. 209 is recorded in the favor of
Forest Department. The ownership claim is based upon unregistered
documents i.e., GPA/SPA/Agreement to Sale/Will dated 02.11.2023.

b. The demarcation has already been carried and is on record of Hon’ble
NGT in OA No. 58/2013, Titled Sonya Ghosh Vs. GNCTD copy of
which was provided to the applicant(s) during the course of hearing.

c. Since, the applicant(s) is neither the recorded owners of Khasra No.
206 nor of Khasra No. 209 as mentioned in their documents,
therefore, there is no ground to challenge the demarcation report.

d. The present application, being devoid of merit and filed without any
cogent proof, is liable to be dismissed. Accordingly, the application is
dismissed.

It is announced in the open Courts & given under my hand & seal of
this court on this %aay of May, 202_6.

| ;}r o|giz6

i (SUDHAKAR)
. }DDI IONAL DISTRICT MAGISTRATE/
¢35 ¥’ FOREST SETTLEMENT OFFICER,
DISTRICT SOUTH

To,
1. Ms. Virmati W/o Sh. Om Prakash, R/o D-43, Paryavaran Complex,

Sgidulajaib Village, New Delhi - 110030.
//ge Dy. Conservator of Forest (South), 1, karni Singh Marg, Shooting
R

ange, Tuglakabad, Delhi— 110044.

hﬁe\sﬁiﬁr ~
fi?’ e""""’":.:
{ (; ec_t
(SUDHAKAR])

”:;;ADI}ITIONAL DISTRICT MAGISTRATE/
i /J ¢” FOREST SETTLEMENT OFFICER,
it DISTRICT SOUTH
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IN THE COURT OF FOREST SETTLEMENT OFFICER
REVERUE DEPARTMENT: DISTRICT - SOUTH
GOVT. OF NCT OF DELHI
M.B. ROAD: SAKET: NEW DELHI-110068

F. No. Reader/ADM(S}/Forest Matter/2026/Uu ¢ Dated: - ¢ 3ol n204

Case No. 16/2025
Petitioner/Applicant Vinesh Lata
Respondent Deputy Conservator of Forest
South

Claim Under the Section/Act The Indian Forest Act, 1927

Khasra No. 188 & 209 Village Saidulajaib

CRDER

By this Order, I shall dispose of the application filed by the
applicant Ms. Vinesh Lata W/o Late Sh. Dharam Singh, R/o D-33,
Paryavaran Complex, Saidulgjaib Village, New Delhi - 110030 in resnect

of land bearing Khasra No.188 & 209 of Village Saidulajaib, New Delhi.

2. The following are the prayers/reliefs sought by the
petitioner:

e To allow the representations filed by the applicants and set-
aside/quash the alleged notice dated 27.03.2025 issued by the
forest department to the applicants;

¢ Pass the order for fresh physical demarcation of Khasra no. 209
and 188 of Village Saidulajaib, New Delhi in the presence of the
applicants by following mandatory procedure mandated under
law.

¢ Pass any other order(s} which this Hon’ble Court may deem fit
and proper in the facts and circumstances of the present case.

3. The subinissions / contentions of the petitioner / applicant
are as follows:

¢ That the Petitioner / Applicant is the owner of the property

bearing no. D-33, Paryavaran Complex, Saidulajaib Village,

Tehsil Saket, New Delhi. Her title to the above-mentioned

propelt\ "stands LpOIl an Acm,emem to Sell and Genez al Power of

Page 1 of 8
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It is contended by the petitioner that on 07% July 1997, she
entered into an Agreement to Sell and General Power of Attorney,
thereby acquiring clear title over the property situated in Khasra
No. 188, Village Saidulajaib, New Delhi. Since the said date, the
petitioner / applicant has remained in open, continuous,
peaceful, and undisturbed possession of the property.

It is further submitted that over the past three decades, the
applicant has invested considerable time and resources in
maintaining and improving the property, including structural
repairs, interior fittings, and external finishing, while regularly
discharging statutory obligations such as payment of municipal
dues, electricity, and water charges. It is submitted by the
applicant that no authority has ever disputed her possession or
initiated any action for eviction.

It is submitted that, in order to remove any ambiguity regarding
the boundary between the private land and the adjoining forest
land bearing Khasra No. 209, Village Saidulajaib, New Delhi, a
permanent wire-mesh fence was erected along the southern
periphery of Khasra No. 209 around the vear 1990 and has since
been duly maintained. The fence constitutes a clear and
continuous physical demarcation separating the applicant’s
property in Khasra No. 188 from the adjoining forest land. Visible
on site for decades, it evidences their lawful title and peaceful
possession. This longstanding boundary confirms that the said
property is distinct from Khasra No. 209,

Itis further contended that, in recognition of Paryavaran Complex
as an unauthorized colony, an application for its regularization
was submitted to the Delhi Development Authority/Land &
Development Office in 2018, which is presently under
consideration. The said application reflects the long-standing and
bona fide nature of the applicant’s occupancy.

It is again contended that in Sonya Ghosh vs. Government of NCT

of Delhi (OA No. 58/2013), the National Green Tribunal held that
forest boundary determination must be based on reasoned, field-
verified demarcation and not solely on GIS or aerial imagery. The
Tribunal emphasized that statutory procedures under Section
101 of the Punjab Land Revenue Act, 1887 require consent-based
triangulation using fixed ground reference poinis. The Forest
Department’s reliance  only on satellite data, without field
verification or/\émdou nu\ consent, was held improper. Such
deviation risk *\a{ro?gful ciasszf ication of private land as forest.

= mggzmﬁwa

\"\ f:(_ ¢ Page 2 of 8
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That it is further contended by the applicant that the applicant
along with her predecessors, have been in uninterrupted
possession of the property in Khasra Nos. 188, Village
Saidulajaib, since 1954, with boundaries clearly demarcated by
a wire-mesh fence established prior to 1995. The said fencing
serves as a visible distinction from the adjoining forest land. The
Forest Department’s reliance solely on GSDL aerial mapping,
without any on-ground verification, is a procedural lapse. Such
an approach undermines the accuracy of encroachment claims
against the said property.

That it is further submitted that this procedural lapse is evident
from the notice dated 27.03.2025 issued by the Forest
Department for removal of alleged encroachments in Khasra No.
209, Village Saidulajaib, New Delhi. The said notice, requiring
occupants to vacate within fifteen days under threat of
demolition, was erroneously extended to include Khasra No. 188.
The issuance of such notice to the applicant, without any prior
verification or concrete basis, reflects a significant administrative
lapse. This action is arbitrary and unsustainable in law.

It is submitted that the notice dated 27.03.2025 suffers from
serious procedural lapses, as it fails to specify the alleged
encroachments and provides no supporting demarcation details
such as maps or measurements. No proper show-cause
opportunity was given to the applicant, depriving her of the
chance to present relevant documents. This violates the principle
of audi alteram partem and established norms of administrative
fairness. Consequently, the notice lacks legal clarity and fails to
meet the requirements of due process.

That it is submitted by the applicant that, faced with ambiguity
in demarcation and threat of demolition, the applicant
approached the Hon’ble High Court of Delhi in W.P.(C) No.
4690/2025. By order dated 15.04.2025, the Court directed
supply of the demarcation report and permitted the applicant to
file objections before the Forest Settlement Officer for
adjudication by a speaking order. The Court also restrained the
Forest Department from taking demolition action until such
proceedings are concluded. This ensured protection of the
applicant’s property from irreversible harm pending due process.

That 1t:\=qs: Ecanie;ncmd by the applicant that the Forest
Depar imgnt S aut\horm 1s limited to Khasra No. 209 (forest land),

and 1t§ %ctu)ns concc—*rmng Khasra Nos. 188 exceed its lega
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mandate, as these are distinct private properties. Proper
determination of encroachment requires a detailed, on-ground
demarcation process. However, reliance solely on GSDL aerial
imagery, without field verification, renders the allegations
speculative and legally unsustainable.

Further that the demolition action is premature and arbitrary,
particularly as the property forms part of the Paryavaran
Complex, which has been under consideration for regularization
since 2018, and such action undermines the objective of
protecting bona fide occupants. Moreover, the purported
demarcation is illegal, having been conducted without prior
notice, inquiry, or participation of the Applicant, and in violation
of the Delhi Land Revenue Act, 1954 and Rules, 1962. The
property has been wrongly identified as Khasra No. 209 without
lawful basis, and any eviction or demolition would cause severe
hardship to the Applicant and her elderly family members.

That it is submitted that the demarcation of Khasra Nos. 188 and
209, Village Saidulajaib, New Delhi, ought to have been
conducted strictly in accordance with the Massavi and by
superimposing the relevant Aks-Sizra, along with established
reference points as mandated under law. However, the prescribed
procedure has not been followed in the present case. This has
resulted in an erroneous demarcation and a boundary dispute
between two distinct khasra numbers.

The relevant submissions / contentions made by the Forest
Department are as under: -

That it is contended by the Forest Department that the applicant
has not approached this Ld. Court with clean hands and has
abused the process of law by filing a meritless application with
malafide intent, lacking any credible proof of ownership.

That it is submitted by the Forest Department that the land in
question i.e.,, D-33, Paryavaran Complex, IGNOU road
Saidulajaib Village Tehsil Saket, New Delhi - 110030 is situated
at Khasra no. 209 of Village Saidulajaib, New Delhi. Further that
Khasra no. 209 (19-0) falls within the boundary description of a
land duly notified as reserved forest under Section 4 of the Indian
Forest Act, 1927. The /documents which show that the land in

question is a forest Iarfdfé‘_llre.as {dllows M 9 M
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a. That notification no. F.10(42)-1/PA/DCF/93/2012-17(1)
dated 24.05.1224 was issued under Section 4 of the Indian
Forest Act, 1927, whereby all forestlands and wastelands
which was the property of the government and over which
government had proprietary rights, falling within the
boundaries as specified in Schedule A of the notification were
declared as Reserved Forest.

b. That notification No. F.1{(29)/PA/DC/95 dated
02.04.1996 was duly issued by the Lt. Governor, NCT of
Delhi, in exercise of powers conferred under Section 154 of
the Delhi Land Reforms Act, 1954, whereby the uncultivated
Gaon Sabha lands specified in Column III of the table and
detailed in Annexures ‘A’ to ‘N’, situated in the Southern Ridge
and pertaining to the villages mentioned in Column II, were
declared as surplus land and placed at the disposal of the
Forest Department, GNCTD. It is pertinent to submit that
under Annexure ‘M’ to the said notification, Khasra No. 209
(19-0) of Village Saidulajaib is specifically included.

c. That as per the Revenue Department affidavit filed by
Divisional Commissioner dated 05.04.2019 filed before the
Hon’ble National Green Tribunal in OA No. 58/2013 titled
‘Sonya Ghosh v. GNCTD & Ors.’, under Annexure R-18, the
total area of Khasra no. 209 is 19 Bigha out of which 05 bigha
and 11 biswa is shown as encroached in form of Unauthorized
Colony.

d. That the Khasra in question is also shown as encroached in
the demarcated map filed by Revenue Department before the
Hon’ble National Green Tribunal as Annexure R-2 (Colly.) in
the matter titled as “Songa Ghosh versus GNCTD, OA no.
58/2013”. As per the demarcated maps, the said land as
claimed by the applicant falls squarely within the boundaries
of the Reserved Forest under Sectionn 4 of the Indian Forest
Act, 1927.

Further submitted that the Forest Settlement Officer i.e.. this Ld.
Court derives jurisdiction strictly under the Indian Forest Act,
1927 and can adjudicate only matters contemplated thereunder.
The Khasra in question has been placed at disposal of Forest
Department for creation of Reserved Forest vide notification no.
F.1(29)/PA/DC/95 dated 02.04.1996 issued under the Delhi
Land Reforms Act, 1954, and not under the Indian Forest Act:
hence, this Ld. Court lacks J_Urlsdlctlon to examine or modify the

same. The apphcatlo;* (\v "helefore misconceived and not
maintainable for wanﬂt@fjurmdl‘cﬁyﬂ ‘%&xé‘» m‘:“ o
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That it is submitted that as per the demarcation report received
from the Revenue Authorities, the Khasra number in question
has been clearly identified and recorded as forest land. The said
report further establishes that the occupation/possession over
the said land constitutes an encroachment upon forest land. The
findings of the competent Revenue Authority which has been
arrived at after due demarcation, conclusively establishes the
nature and status of the land and leave no ambiguity regarding
its classification as forest land.

That it is important to note here that the notification dated
02.04.1996 was challenged before the Hon’ble High Court of
Delhi in the case titled as Bhagat Singh & Ors. versus Union
of India & Anr., (2010) SCC OnLine Delhi 2386 but the same
was rejected by the Division Bench of the Hon’ble High Court of
Delhi.

That Section 2 of the Forest (Conservation) Act, 1980, clearly
states that: “The Restriction on the de-reservation of forests
ar use of forest land for non-forest purpose.

It is submitted that the present application has been filed with
malafide intent, as a calculated attempt by the applicant to
encroach upon and take over land lawfully vested in the
answering respondent and duly notified as forest land. The
application appears to be a means to unlawfully expand her
holdings and derive undue benefit. It is further submitted that
the same is intended to obstruct and impede the answering
respondent in discharge of its official duties as directed by the
Hon’ble Apex Court, National Green Tribunal, and the Hon’ble
High Court of Delhi. In view of the above, the application deserves
to be dismissed with exemplary costs.

During the course of hearing, it was submitted that the
demarcation of these 13 villages including the village Saidulajab
has already been carried out in OA No. 58/2013 titled Sonya
Ghosh Vs. GNCTD. Further, as per report of Tehsildar, the
Khasra No. 209 is recorded as Gram Sabha/Forest Land and
Khasra No. 188 is not recorded in the name of
applicant/petitioner.

Case was heard in detail and was reserved for order. After
considering the reportq Eﬁt"l\*ﬁd from the Revenue Authority i.e.,

Tehsildar (Chhatar ur}\m"'ﬂxdoc memq placed on file and
" E s

"

"mﬁi %'fﬁ- 1

‘3:’
\\" i Page 6 of 8

16



247

VINESH LA’I‘A VS DEPUTY CONSERVATOR OF FOREST SOUTH

ST = B e e e e S e e e P S -l S A

submissions made by the petitioner / applicant and the
respondent, the following are the observations: -

That the undersigned, in the capacity of Forest Settlement
Officer, is the duly competent authority to adjudicate the
present matter. The Forest Settlement Officer / Additional
District Magistrate has been vested with the powers of the
Forest Settlement Officer by virtue of Notification No. F.10(42)-
I/PA/DCF/93/11/181-198 dated 10t May, 2006, issued in
accordance with law. Accordingly, the jurisdiction to entertain
and decide the present proceedings squarely lies with this
authority, and the same is being exercised within the statutory
framework of the Indian Forest Act, 1927.

Upon consideration of the material on record, this Court notes
that the applicant had submitted that the property falls within
Khasra Nos. 188 of Village Saidulajaib, on the basis of their
SPA /GPA/Agreement to Sale. However, the Forest Department
has placed on record statutory notifications, revenue records,
and the demarcation report prepared by the competent
authority. The perusal of documents of applicant reveals that
they are unregistered documents which cannot be treated as
an evidence of ownership. Further, the revenue record shows
that Khasra No. 209, village Saidulajab is a part of Notification
No. F1(29)/PA/DC/95 'dated 02.04.1996. The applicant is not
the recorded owner of Khasra No. 188 and for Khasra No. 209
the recorded owner is as Forest Department. Nowhere, in the
revenue records, the ownership of the applicant is reflected.

Further that the.report submitted by the concerned Tehsildar
clearly establishes that Khasra No. 209 is forest land, duly
notified under the relevant provisions of law. Further, the
material placed on record, including notifications dated
24.05.1994 and 02.04.1996, supports the stand of the Forest
Department that the land forms part of the notified forest area.

The applicant has failed to produce any conclusive and legally
admissible evidence to substantiate her claim of the land
falling exclusively in Khasra No. 188 or to rebut the official
demarcation. The demarcation has already been conducted
and is on record of Hon’ble NGT in OA No. 58/2013, Titled
Sonya Gh?,s}/l V. GNCT D. {;v}  frs J&:Rq

/ \ &
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7. Thus, in view of the above, I, Sudhakar, Forest Settlement Officer,
is of the considered view that: -

a. After perusing all the documents on record thoroughly, this
Court holds that the petitioner is not the legally recorded owner
of the land of Khasra No. 188 and the Khasra No. 209 is
recorded in the favor of Forest Department. The ownership
claim is based upon unregistered documents i.e.,
GPA/SPA/Agreement to Sale dated 07/07/1997.

b. The demarcation has already been carried and is on record of
Hon’ble NGT in OA No. 58/2013, Titled Sonya Ghosh Vs.
GNCTD copy of which was prov1ded to the apphcant s) during
the course of hearing.

c. Since, the applicant(s) is neither the recorded owners of Khasra
No. 188 nor of Khasra No. 209 as mentioned in their
documents, therefore, there is no ground to challenge the
demarcation report.

d. The present application, being devoid of merit and filed without
any cogent proof, is liable to be dismissed. Accordingly, the
application is dismissed.

Itis announced.ig the open Courts & given under my hand & seal
of this court on this "1 "day of May, 2026.

Ey. d/\_@u{"\.ﬁr

ST\ 26
(SUDHA%& A
ADDITIONAL DISTRICT MAGISTRATE /
FOREST SETTLEMENT OFFICER,
DISTRICT SOUTH
To,

1. Ms. Vinesh Lata W/o Late Sh. Dharam Singh, R/o D-33,

Paryavaran Complex, Saidulajaib Village, New Delhi - 110030.
2¢The Dy. Conservator of Forest (South), 1, karni Singh Marg,

Shooting Range, Tuglakabad, Delhi - 110044.

q, * m vgw«
é a“:l?' [y e &
(SUDHAKAR])

DDITIONAL DISTRICT MAGISTRATE/
.'FOREST SETTLEMENT OFFICER,
DISTRICT SOUTH
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IN THE COURT OF FOREST SETTLEMENT OFFICER
REVENUE DEPARTMENT: DISTRICT - SOUTH
GOVT. OF RNCT OF DELHI
M.B. ROAD: SAKET: NEW DELHI-110068

F. No. Reader/ADM(S)/Forest Matter/ 2026 /14 -1 Dated: - 6 F1eV )30

Case No. 11/2025
Petitioner/Applicant Veena Rani & 5 Ors.
Respondent Deputy Conservator of Forest,
South
Claim Under the Section/Act The Indian Forest Act, 1927
Khasra No. 188 & 202 Village Saidulajaib
OCRDER

By this Order, I shall dispose of the application filed by the
gpplicants: -

(&) virs. Veena Rani W/o WMr. Bal krishan Mehandiratta R/o D-29,
lower ground floor, Paryvavaran Complex, IGNOU road, Saidulajaib
Village, New Delhi-110030;

Harish Gulati S/c Sh. K. L. Gulati R/o D-29, Upper ground floor,

Paryavaran Complex, IGNOU road, Saidulajaib Village, New Delhi-

110030;

{c} Sh. Jai Prakash S/o Late Baljor Singh R/o D-29, first {loor,
Paryavaran Complex, IGNOU road, Saidulajaib Village, New Delhi -
110030; ‘

(d) Mrs. Vandana Singh W /o Sh. Sanjay Singh R/o D-29, second floor,
Paryvavaran Complex, IGNOU road, Saidulajaib Village, New Delhi-
110030;

(e) Sh. Jay Singh S/o Sh. Babu Lal Singh R/o0 D-29, left side protion o
third floor, Paryavaran Complex, IGNOU road, Saidulajaib Village,
Nev* Delhi-110030;

(f} Sasia Pant W/o Sh. Tara Datt Pant R/o D-29, right side portion of
hl_a floor, Paryavaran Complex, IGNOU road, Saidulajaib Viilage,
New Delhi 110030.

i respect of land bearing Khasra No.188 & 209 of Viliage

Saidulajaib, New Delhi.

o
¥
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Pass the order for fresh physical demarcation of Khasra no. 209 and
188 of Village Saidulajaib, New Delhi in the presence of the
applicants by following mandatory procedure mandated under law.
Pass any other order(s) which this Hon’ble Court may deem fit and
proper in the facts and circumstances of the present case.

The submissions / contentions of the petitioner / applicant are
as follows:

That the Petitioners / Applicants are the absolute owners of their
respective flats / floors in the property bearing no. D-29 in
Paryavaran Complex, Saidulajaib Village, Tehsil Saket, New Delhi.
Their title to the above-mentioned property stands upon an
Agreement to Sell and General Power of Attorney executed in the
year 2005, 2006 and 2019.

It is contended by the petitioners that in the year 2005, 2006 and
2019, they entered into an Agreement to Sell and General Power of
Attorney, thereby acquiring clear title over the property situated in
Khasra No. 188, Village Saidulajaib, New Delhi. Since the said date,
ihe petitioners and their family have remained in open, continuous,
reaceful, and undisturbed possession of the property.

It is further submitted that more than three decades, the applicants
have invested considerable time and resources in maintéining and
improving the property, including structural repairs, interior
fittings, and external finishing, while regularly discharging statutory
obligations such as payment of municipal dues, electricity, and
water charges. It is pertinent that no authority has ever disputed
her possession or initiated any action for eviction.

It is submitted that, in order to remove any ambiguity regarding the
boundary between the private land and the adjoining forest land
bearing Khasra No. 209, Village Saidulajaib, New Delhi, a
permanent wire-mesh fence was erected along the southern
periphery of Khasra No. 209 around the year 1990 and has since
been duly maintained. The said fencing has at all times clearly
demarcated the forest area from the applicant’s residential property.
Photographs from around the year 1994, taken during the
construction of the applicant’s house, further confirm that this
physical demarcation has remained intact and visible, establishing
the distinct identity and separate ownership of the two parcels of
land.

It is submitted that, till_date, neither any governmental authority
nor any private uicinrzdual lgas ever questioned the applicant’s
occupation or 3ﬁ1€1fend mth her peaceful enjoyment of the

{ \'"T T

property. She hag Ly ’E]ajiled! n Contmu ous and undisturbed
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possession, without any notice, complaint, or legal challenge. It is
further pertinent that around 1990, the Forest Department erected
a wire-mesh fence along Khasra No. 209, clearly demarcating it from
the applicant’s land in Khasra No. 188. The said fencing has
remained intact and visibly distinguishes the two parcels. This long-
standing and uncontested demarcation substantiates the
applicant’s separate and undisputed possession of her property.

e It is further contended that, in recognition of Paryavaran Complex

' as an unauthorized colony, an application for its regularization was

submitted to the Delhi Development Authority/Land & Development

Office in 2018, which is presently under consideration. The said

application reflects the long-standing and bona fide nature of the
applicant’s occupancy.

e It is submitted that in the case titled Sonya Ghosh vs. Government
of NCT of Delhi (OA No. 58/2013), the National Green Tribunal, vide
order dated 15.01.2021, categorically held that determination of
forest land boundaries for identifying encroachments must be based
«n a reasoned and field-verified demarcation. The Hon’ble Tribunal
rgjected reliance solely on remote sensing or cartographic overlays,
emphasizing that such administrative action must adhere to
established on-ground surveying principles. It was further clarified
that the mere depiction of encroachment in aerial imagery or GIS
data cannot substitute the statutory requirement of physical
demarcation and verification.

e That it is further contended by the applicant that the Forest
Department’s reliance solely on aerial mapping provided by
Geospatial Delhi Limited (GSDL) for identifying alleged
encroachments in Village Saidulajaib, New Delhi, constitutes a
serious procedural lapse. Such an approach, without any on-ground
verification or field survey, deviates from established norms of
boundary demarcation. The absence of physical verification
undermines the accuracy of the findings. Consequently, the
encroachment claims concerning Khasra No. 188 are rendered
doubtful and unreliable.

« That It is further submitted that this procedural lapse is evident
from the notice dated 27.03.2025 issued by the Forest Department
for removal of alleged encroachments in Khasra No. 209, Village
Saidulajaib, New Delhi. The said notice, requiring occupants to
vacate within fifteen days under threat of demolition, was
erroneously extended to include Khasra No. 188. The issuance of
such notice 10 the op hta '1-_. \\Jihout an\ p1101 verification or

action is arbitrary and umns
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That it is submitted that, owing to the ambiguity in land
demarcation and the imminent threat of demolition, the applicant
approached the Hon’ble High Court of Delhi by way of W.P.(C) No.
4695/2025 titled B. C. Sarkar vs. Government of NCT of Delhi. Vide
order dated 15.04.2025, the Hon’ble High Court of Delhi directed
that the demarcation report of Khasra No. 209 be supplied within
one week and granted the applicant three weeks thereafter to file
appropriate applications under the Indian Forest Act, 1927. The
Forest Settlement Officer was further directed to adjudicate the
matter by a reasoned order. The Hon’ble High Court of Delhi also
restrained the Forest Department from taking any demolition action
until final disposal, thereby safeguarding the applicant from
irreparable harm.

That it is submitted that the enforcement powers of the Forest
Department are confined strictly to land notified as forest land,
which in the present case pertains to Khasra No. 209, Village
Saidulgjaib, New Delhi. The extension of such authority to the
applicant’s privately-owned property in Khasra No. 188 is wholly
without jurisdiction. Each khasra number carries a distinct legal
identity, with separate boundaries and title. The Department’s
action, therefore, exceeds its statutory mandate and violates settled
prir:ciples of land law.

That it is submitted that the applicant’s property falls in Khasra No.
188, which is a distinct parcel enclosed by a pucca boundary wall,
and does not in any manner include land from Khasra No. 209. The
said position can only be ascertained through a lawful and proper
demarcation of both khasra numbers in accordance with prescribed
procedures. It is further submitted that Khasra No. 188 does not
form part of any notification declaring forest land. Accordingly, the
contrary assertion in the impugned notice is erroneous and
untenable.

That even till date the applicant has not been supplied/provided
with any copy of any alleged demarcation proceedings carried out in
respect of their property, despite repeated request been made in this
regard to the concerned authorities.

That it is submitted that the demarcation of Khasra Nos. 188 and
209, Village Saidulajaib, New Delhi, ought to have been conducted
strictly in accordance with the Massavi and by super imposing the
relevant Aks-Sizra, along --v'Jth established reference points as
mandated under laW;JJ-H 'i" .the prescribed procedure has not
been followed in 1he{p1;”ésént Lase \ThlS has resulted in an erroneous

=l e 1E)

=) Biater
s
W N,
7
E

Page 4 of @

22



253

VEENA RANI 35 5 ORS VS DEPUTY CONSERVATOR OF FOREST SOUTH

B T e i S e L B R e e e o T ey i T e e e e o o o

demarcation and a boundary dispute between two distinct khasra
numbers.

The relevant submissions / contentions made by the Forest
Department are as under: -

That it is contended by the Forest Department that the applicant
has not approached this Ld. Court with clean hands and has abused
the process of law by filing a meritless application with malafide
intent, lacking any credible proof of ownership.

That it is submitted by the Forest Department that the land in
question i.e., D-29, Paryavaran Complex, IGNOU road Saidulajaib
Village Tehsil Saket, New Delhi — 110030 is situated at Khasra no.
209 of Village Saidulajaib, New Delhi. Further that Khasra no. 209
(19-0) falls within the boundary description of a land duly notified
as reserved forest under Section 4 of the Indian Forest Act, 1927.

The documents which show that the land in question is a forest land |

are as follows:

.. That noti fication ne. F.10(42)-1/PA/DCF/93/2012-17(1}
dated 24.05.1994 vras issuzsd under Section 4 of the Indian
Forest Act, 1927, whereby all forestlands and wastelands which
was the property of the government and over which government
had proprietary rights, falling within the boundaries as specified
in Schedule A of the notification were declared as Reserved
Forest.

b. That notification No. F.1(29)/PA/DC/95 dated 02.04.1996
was duly issued by the Lt. Governor, NCT of Delhi, in exercise of
powers conferred under Section 154 of the Delhi Land Reforms
Act, 1954, whereby the uncultivated Gaon Sabha lands specified
in Column I of the table and detailed in Annexures ‘A’ to ‘N,
situated in the Southern Ridge and pertaining to the villages
mentioned in Column II, were declared as surplus land and
placed at the disposal of the Forest Department, GNCTD. It is
pertinent to submit that under Annexure ‘M’ to the said
notification, Khasra No. 209 {19-0) of Village Saidulajaib is
specifically included.

c. That as per the Revenue Department affidavit filed by

Divisional Commissioner dated 05.04.2018 filed before the

Hon’ble National Green Tribunal in OA No. 58/2013 titled

‘Sonya Ghosh v. GNCTD & Ors.’, under Annexure R-18, the

total area of Khasra no. 209 is 19 Bigha out of which 05 bigha

and 11 biswa 15 shov\ n as encr cached in form of Unauthorized

Colony. o’ '
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Hon’ble National Green Tribunal as Annexure R-2 (Colly.) in the
matter titled as “Songa Ghosh versus GNCTD, OA no.
58/2013°. As per the demarcated maps, the said land as
claimed by the applicant falls squarely within the boundaries of
the Reserved Forest under Section 4 of the Indian Forest Act,
1927.

Further submitted that the Forest Settlement Officer i.e.. this Ld.
Court derives jurisdiction strictly under the Indian Forest Act, 1927
and can adjudicate only matters contemplated thereunder. The
Khasra in qguestion has been placed at disposal of Forest
Department for creation of Reserved Forest vide notification no.
F.1(29)/PA/DC/95 dated 02.04.1996 issued under the Delhi Land
Reforms Act, 1954, and not under the Indian Forest Act; hence, this
Ld. Court lacks jurisdiction to examine or modify the same. The
application is therefore misconceived and not maintainable for want
of jurisdiction.

That it is submitted that as per the demarcation report received from
the Revenue Authorities, the Khasra number in question has been
ciearly identified and recorded as forest land. The said report further
establishes that the occupation/posucssion over the said land
constitutes an encroachment upon forest land. The findings of the
competent Revenue Authority which has been arrived at after due
demarcation, conclusively establishes the nature and status of the
land and leave no ambiguity regarding its classification as forest
land.

That it is important to note here that the notification dated
02.04.1996 was challenged before the Hon’ble High Court of Delhi
in the case titled as Bhagat Singh & Ors. versus Union of India
& Anr., (2010} SCC OnLine Delhi 2386 but the same was rejected
by the Division Bench of the Hon’ble High Court of Delhi.

That Section 2 of the Forest (Conservation) Act, 1980, clearly states
that: “The Restriction on the de-reservation of forests or use of
Sorest land for non-forest purpose.

It is submitted that the present application has been filed with
malafide intent, as a calculated attempt by the applicant to encroach
upon and take over land lawfully vested in the answering
respondent and duly notified as forest land. The application appears
to be a means to unlawfully expand her holdings and derive undue
benefit. It is further submatted 1hat the same is intended to obstruct
and impede the answ elmg 1ef~p0ndent in discharge of its official

duties as directed bi:’tne Hon ble Apex Court, National Green
\ \ e
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Tribunal, and the Hon’ble High Court of Delhi. In view of the above,
the application deserves to be dismissed with exemplary costs.

During the course of hearing, it was submitted that the demarcation
of these 13 villages including the village Saidulajab has already been
carried out in OA No. 58/2013 titled Sonya Ghosh Vs. GNCTD.
Further, as per report of Tehsildar, the Khasra No. 209 is recorded
as Gram Sabha/Forest Land and Khasra No. 188 is not recorded in
the name of applicant/petitioner.

Case was heard in detail and was reserved for order. After
considering report received from the Revenue Authority i.e.,
Tehsildar (Chhatarpur), documents placed on file and submissions
made by the petitioner and the respondent, the following are the
observations: -

That the undersigned, in the capacity of Forest Settlement Officer,
is the duly competent authority to adjudicate the present matter.
The Forest Settlement Officer / Additional District Magistrate has
been vested with the powers of the Forest Settlement Officer by
virtue of Notification No. F.10(42)-I/PA/DCF/93/11/181-198
dated 10t May, 2006, issued in accordance with law. Accordingly,
the jurisdiction to entertain and decide the present proceedings
squarely lies with this authority, and the same is being exercised
within the statutory framework of the Indian Forest Act, 1927.

Upon consideration of the material on record, this Court notes
that the applicants had submitted that the property falls within
Khasra Nos. 188 of Village Saidulajaib, on the basis of their
SPA/GPA/Agreement to Sale. However, the Forest Department
has placed on record statutory notifications, revenue records, and
the demarcation report prepared by the competent authority. The
perusal of documents of applicants reveals that they are
unregistered documents which cannot be treated as an evidence
of ownership. Further, the revenue record shows that Khasra No.
209, village Saidulajab is a part of Notification No.
F1(29)/PA/DC/95 dated 02.04.1996. The applicant is not the
recorded owner of Khasra No. 188 and for Khasra No. 209 the
recorded owner is as Forest Department. Nowhere, in the revenue
records, the ownership of the applicant is reflected.

Further that the report submitted by the concerned Tehsildar
clearly establishes that Khasra No. 209 is forest land, duly
notified under the relevant pr ows;enq of law. Further, the materia!
placed on record, including; ‘noUﬁcmtaons dated 24.05.1994 and
02.04.1996, supports the stancaof the\F‘orest Department that the

4 G
Igl}d forms part of the n0t1ﬁed féreft ?i«?a s J{:&}_ﬁi_fig,
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d. The applicants have failed to produce any conclusive and legally
admissible evidence to substantiate their claim of the land falling
exclusively in Khasra No. 188 or to rebut the official demarcation.
The demarcation has already been conducted and is on record of
Hon’ble NGT in OA No. 58/2013, Titled Sonya Ghosh Vs. GNCTD.

7. Thus, in view of the above, I, Sudhakar, Forest Settlement Officer,
is of the considered view thati: -

a. After perusing all the documents on record thoroughly, this Court
holds that the petitioner is not the legally recorded owner of the
land of Khasra No. 188 and the Khasra No. 209 is recorded in the
favor of Forest Department. The ownership claim is based upon
unregistered documents i.e., GPA/SPA/ agreement to Sale in the
year 2005, 2006 and 2019.

b. The demarcation has already been carried and is on record of
Hon’ble NGT in OA No. 58/2013, Titled Sonya Ghosh Vs. GNCTD
copy of which was provided to the applicant(s) during the course
of hearing.

c. Since, the applicant(s} is neither the recorded owners of Khasra
No. 188 nor of Khasra No. 20¢ as mentioned in their documents,
therefore, there is no ground to challenge the demarcation report.

d. The present application, being devoid of merit and filed without
any cogent proof, is liable to be dismissed. Accordingly, the
application is dismissed.

It is announced jg‘n the open Courts & given under my hand & seal
of this court on this™]" day of May, 2026.

AN )& (SUDHAI?AR}
2o M,ABBITIONAL DISTRICT MAGISTRATE/
~..7.—~" FOREST SETTLEMENT OFFICER,

DISTRICT SOUTH

To,

1. Mrs. Veena Rani W/o Mr. Bal Krishan Mehandiratta R/o D-29,
lower ground {loor, Paryavaran Complex, IGNOU road, Saidulajaib
Village, New Delhi-110030;

2. Harish Gulati S/o0 Sh. K. L. Gulati R/o D-29, Upper ground floor,
Paryavaran Complex, IGNOU road, Saidulajaib Village, New Delhi-
110030;

. Sh. Jai Prakash S/o Late Baljor Singh R/o D-29, first floor,
Paryavaran Complex, IGNOU road, Saidulajaib Village, New Delhi ~
1 10030;

()
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4. Mrs. Vandana Singh W/o Sh. Sanjay Singh R/o D-29, second floor,
Paryavaran Complex, IGNOU road, Saidulajaib Village, New Delhi-
110030;

5. Sh. Jay Singh S/o Sh. Babu Lal Singh R/o D-29, left side protion of
third floor, Paryavaran Complex, IGNOU road, Saidulajaib Village,
New Delhi-110030;

6. Sarla Pant W/o Sh. Tara Datt Pant R/o D-29, right side portion of
third floor, Paryavaran Complex, IGNOU road, Saidulajaib Village,

ew Delhi 110030
/\!he Dy. Conservator of Forest (South), 1, karni Singh Marg,
/ghooting Range, Tuglakabad, Delhi — 110044.
;_‘ *ﬁﬁ 26
| (SUDHAKAR)
'TIONAL DISTRICT MAGISTRATE/

/FOREST SETTLEMENT OFFICER,
DISTRICT SOUTH

Page 9 of 9
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IN THE CCURT OF FOREST SETTLEMENT OFFICER
REVENUE DEPARTMERT: DISTRICT - SCUTH
GOVT. OF NCT OF DELHI
M.B. ROAD: SAKET: NEW DELHI-110068

T Koo Sepdoc fETRHR / Forest Mailter /2026/ Dated: -
o _Case No. 18/2025
Fetitioner/Applicant Sabiha Nazavi & Ors.
Respondent Deputy Conservator of Forest,
South

Claim Under the Section/Act The Indian Forest Act, 1927
|
| .~ Khasra No. 206, 207, 208 & 200 Village
| Saidulajaib

ORDER

2y this Order, 1 shsll disposs of the application filed by the
applicants ie., Smt. Sabiha Nazavi W/o Dr. Fazle Sarwar r/o D-38,
Ground Floor. Paryavaran Complex, Saidulajaib Village, New Delhi -
110030 end Sh. Aasim Anwar s/o Fazle Sarwar r/o D-38, First Floor,
Paryvavaran Complex, Saidulajaib Village, New Delhi — 110030 in respect
of land bearing Khasra No.206, 207, 208 & 209 of Village Saidulajaib, New
Delhi.

2. The following are the prayers/reliefs sought by the applicant:

¢ To allow the representations filed by the applicants and set-
aside/quash the alleged notice dated 27.03.2025 issued by the
forest department te the applicants;
Fass the order for fresh physical demarcation of Khasra 1:0. 202 and
206, 207 and 208 of Village Saidulajaib, New Delhi in the presence
of the applicants by following mandatory procedure rmandated
iznder law.

+  Fass any other order{s] which this Hon'ble Court may deem [it and
prower in the facts and circumstances of the present case.

. The submissions / contentions of the petitioner / applicant are
as follows:

¢ That the Petitioner / Anplicant is the absplute owner and occupant
of the double-storey resideniial house bearing no. D-38 in
Paryavaran Compiex, Saidulajaib Village, Tehsil Saket, New Delhi
Their title to the abuxt,-n“'cnuu_}ﬂd property for ground floor stands

CSLOJ) upon an Agreement 1o “.:\Cl: and Uf‘ nerel Drmm r‘fzﬂltume\ executed

5
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on 08.04.2005 and for first floor the Agreement to Sell and General
Power of Attorney executed on 24.02.2024.

It is contended by the applicants that on 08.04.2005 and
24.02.2024, they entered into an Agreement to Sell and General
Power of Attorney, thereby acquiring clear title over the property
situated in Khasra No. 206, 207 and 208, Village Saidulajaib, New
Delhi. Since the said date, the applicants have remained in open,
continuous, peaceful, and undisturbed possession of the property.

It is further submitted that over the past three decades, the
applicants have invested considerable time and resources in
maintaining and improving the property, including structural
repairs, interior fittings, and external finishing, while regularly
discharging statutory obligations such as payment of municipal
dues, electricity, and water charges. It is pertinent that no authority
has ever disputed her possession or initiated any action for eviction.

It is submitted that, in order to remove any ambiguity regarding the
boundary between the private land and the adjoining forest land
nearing Khasra No. 209, Village Saidulajaib, New Delhi, a
permanent wire-mesh fence was erected along the southern
neriphery of Khasra No. 209 around the year 1990 and has since
been duly maintained. The said fencing has at all times clearly
demarcated the forest area from the applicant’s residential property.
Photographs from around the year 1994, taken during the
construction of the applicant’s house, further confirm that this
physical demarcation has remained intact and visible, establishing
the distinct identity and separate ownership of the two parcels of
land.

It is submitted that, till date, neither any governmental authority
nor any private individual has ever questioned the applicants’
occupation or interfered with their peaceful enjoyment of the
property. They have remained in continuous and undisturbed
possession, without any notice, complaint, or legal challenge. It is
further pertinent that around 1990, the Forest Department erected
a wire-mesh fence along Khasra No. 209, clearly demarcating it from
the applicants’ land in Khasra No. 206, 207 & 208. The said fencing
has remained intact and visibly distinguishes the two parcels. This
long-standing and uncontested demarcation substantiates the
applicant’s separate and undisputed possession of her property.

It is further contended that, in recognition of Paryavaran Cornplex
as an unauthorized co‘ 1application for its regularization was
submitted to the Delhl Deve]op’fn_ﬁ:m Authority/Land & Development

Office in 2018, w hlc,h is pzeb‘iﬁ\ under consideration. The said
: £ e
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application reflects the long-standing and bona fide nature of the
applicant’s occupancy.

It is submitted that in the case titled Sonya Ghosh vs. Government
of NCT of Delhi (OA No. 58/2013), the National Green Tribunal, vide
order dated 15.01.2021, categorically held that determination of
forest land boundaries for identifying encroachments must be based
on a reasoned and field-verified demarcation. The Hon’ble Tribunal
rejected reliance solely on remote sensing or cartographic overlays;
emphasizing that such administrative action must adhere to
established on-ground surveying principles. It was further clarified
that the mere depiction of encroachment in aerial imagery or GIS
data cannot substitute the statutory requirement of physical
demarcation and verification.

That it is further contended by the applicant that the Forest
Department’s reliance solely on aerial mapping provided by
Geospatial Delhi Limited (GSDL) for identifying alleged
encroachments in Village Saidulajaib, New Delhi, constitutes a
serious procecural lapse. Such an approach, without any on-ground
verification or field survey, deviates from established norms of
soundary demarcation. The absence of physical verification
undermines the accuracy of the findings. Consequently, the
encroachment claims concerning Khasra No. 206, 207 and 208 are
rendered doubtful and unreliable.

- That it is further submitted that this procedural lapse is evident
from the notice dated 27.03.2025 issued by the Forest Department
for removal of alleged encroachments in Khasra No. 209, Village
Saidulajaib, New Delhi. The said notice, requiring occupants to
vacate within fifteen days under threat of demolition, was
erroneously extended to include Khasra No. 206, 207 and 208. The
issuance of such notice to the applicant, without any prior
verification or concrete basis, reflects a significant administrative
lapse. This action is arbitrary and unsustainable in law.

That it is submitted that, owing to the ambiguity in land
demarcation and the imminent threat of demolition, the applicant
approached the Hon’ble High Court of Delhi by way of W.P.{C) No.
4695/2025 titled B. C. Sarkar vs. Government of NCT of Delhi. Vide
order dated 15.04.2025, the Hon’ble High Court of Delhi directed
that the demarcation report of Khasra No. 209 be supplied within
one week and granted the applicant three weeks thereafter to file
appropriate applications under the Indian Forest Act, 1927. The
Forest Settlement Offzcer was further directed to adjudicate the
matter by a reasonecfi \o} ée:r The Hon’ble High Court of Delhi also
restrained the ForestDepaz tri mm ﬂ om taking any demolition action

e
Af‘___Lh.._é.‘
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until final disposal, thereby safeguarding the applicant from
irreparable harm.

That it is submitted that the enforcement powers of the Forest
Department are confined strictly to land notified as forest land,
which in the present case pertains to Khasra No. 209, Village
Saidulajaib, New Delhi. The extension of such authority to the
applicant’s privately-owned property in Khasra No. 206, 207 & 208
is wholly without jurisdiction. Each khasra number carries a
distinct legal identity, with separate boundaries and title. The
Department’s action, therefore, exceeds its statutory mandate and
violates settled principles of land law.

That it is submitted that the applicants’ property falls in Khasra No.
206, 207 and 208, which is a distinct parcel enclosed by a pucca
boundary wall, and does not in any manner include land from
Khasra No. 209. The said position can only be ascertained through
a lawful and proper demarcation of both khasra numbers in
acccerdance with prescribed procedures. It is further submitted that
Khasra No. 206, 207 and 208 does not form part of any notification
declaring forest land. Accordingly, the contrary assertion in the
impugned notice is errcnecus and untenable.

That even till date the applicant has not been supplied/provided
with any copy of any alleged demarcation proceedings carried out in
respect of their property, despite repeated request been made in this
regard to the concerned authorities.

That it is submitted that the demarcation of Khasra Nos. 206, 207,
208 and 209, Village Saidulajaib, New Delhi, ought to have been
conducted strictly in accordance with the Massavi and by
superimposing the relevant Aks-Sizra, along with established
reference points as mandated under law. However, the prescribed
procedure has not been followed in the present case. This has
resulted in an erroneous demarcation and a boundary dispute
between two distinct khasra numbers.

The relevant submissions / contentions made by the Forest
Department are as under: -

That it is contended by the Forest Department that the applicant
has not approached this Ld. Court with clean hands and has abused
the process of law by filing a meritless application with malafide
intent, lacking any credible proof of ownership.

A% LE Lg7ar
That it is submitted by théfborest\f)*e\partment that the land in
question i.e., D-38, Pary ayafani' omnhs}, IGNQU road SaldUlajajb

;‘ =7 K\/L,, Py T e
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Village Tehsil Saket, New Delhi - 110030 is situated at Khasra no.
209 of Village Saidulajaib, New Delhi. Further that Khasra no. 209
(19-0) falls within the boundary description of a land duly notified
as reserved forest under Section 4 of the Indian Forest Act, 1927.
The documents which show that the land in question is a forest land
are as follows:

a. That netification no. F.10(42)-1/PA/DCF/93/2012-17(1)

 dated 24.05.1994 was issued under Section 4 of the Indian
Forest Act, 1927, whereby all forestlands and wastelands which
was the property of the government and over which government
had proprietary rights, falling within the boundaries as specified
in Schedule A of the notification were declared as Reserved
Forest.

b. That notification No. F.1(29)/PA/DC/25 dated 02.04.1996
was duly issued by the Lt. Governor, NCT of Delhi, in exercise of
powers conferred under Section 154 of the Delhi Land Reforms
Act, 1954, whereby the uncultivated Gaon Sabha lands specified
in Column III of the table and detailed in Annexures ‘A’ to ‘N’,
situated in the Southern Ridge and pertaining to the villages
mentioned in Column II, were deciared as surplus land and
placed at the disposal of 11“" Forest Department, GNCTD. It is
pertinent to submit that under Annexure ‘M’ to the said
notification, Khasra No. 209 (19-0) of Village Saidulajaib is
specificaily included.

c. That as per the Revenue Department affidavit filed by
Bivisional Commissioner dated 05.04.2019 filed before the
Hon’ble National Green Tribunal in O4 No. 58/2013 titled
‘Sonya Ghosh v. GNCTD & Ors.’, under Annexure R-18, the
total area of Khasra no. 209 is 19 Bigha out of which 05 bigha
and 11 biswa is shown as encroached in form of Unauthorized
Colony.

d. That the Khasra in question is also shown as encroached in the
demarcated map filed by Revenue Department before the
Hon’ble National Green Tribunal as Annexure R-2 (Colly.) in the
matter titled as “Senya GCGhesh versus GNCTD, OA no.
58/2013". As per the demarcated maps, the said land as
claimed by the applicant falls squarely within the boundaries of
the Reserved Forest under Section 4 of the Indian Forest Act,
1927.

Further submitted that the Forest Settlement Officer i.e.. this Ld.
Court derives jurisdiction strictly under the Indian Forest Act. 1927
and can adjudicate only matiers contemplated thereunder. The
Khasra in question has been placed at disposal of Forest
Department for creation of ;Resened Forest vide notification no.

F.1(29)/PA/DC/95 dated 02 T)'ﬂr 1996 lqeueo under the Delhi Land

H'“tf {f !(F\
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Reforms Act, 1954, and not under the Indian Forest Act; hence, this
Ld. Court lacks jurisdiction to examine or modify the same. The
application is therefore misconceived and not maintainable for want
of jurisdiction.

That it is submitted that as per the demarcation report received from
the Revenue Authorities, the Khasra number in question has been
clearly identified and recorded as forest land. The said report further
establishes that the cccupation/possession over the said land
constitutes an encroachment upon forest land. The findings of the
competent Revenue Authority which has been arrived at after due
demarcation, conclusively establishes the nature and status of the
land and leave no ambiguity regarding its classification as forest
land.

That it is important to note here that the notification dated
02.04.1996 was challenged before the Hon’ble High Court of Delhi
in the case titled as Bhagat Singh & Ors. versus Union of India
& Anr., (2010) SCC OnLine Delhi 2386 but the same was rejected
by the Division Bench of the Hon’ble High Court of Delhi.

That Section 2 of the Forest (Conservation) Act, 1980, clearly states
that: “The Restriction on the de-reservation of forests or use of
ferest land for non-forest purpose.

It is submitted that the present application has been filed with
malafide intent, as a calculated attempt by the applicant to encroach
upon and take over land lawfully vested in the answering
respondent and duly notified as forest land. The application appears
to be a means to unlawfully expand her holdings and derive undue
benefit. It is further submitted that the same is intended to obstruct
and impede the answering respondent in discharge of its official
duties as directed by the Hon’ble Apex Court, National Green
Tribunal, and the Hon’ble High Court of Delhi. In view of the above,
the application deserves to be dismissed with exemplary costs.

During the course of hearing, it was submitted that the demarcation
of these 13 villages including the village Saidulajab has already been
carried out in OA No. 58/2013 titled Sonya Ghosh Vs. GNCTD.
Further, as per report of Tehsildar, the Khasra No. 209 is recorded
as Gram Sabha/Forest Land and Khasra No. 206, 207 & 208 is also
recorded as Gram Sabha Land.

Case was heard in detail and was reserved for order. After
considering report reCelved' ‘f{om the Revenue Authority i.e.,
Tehsildar (Chhatarpm} docﬁ}nems placed on file and submissions

X
|
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made by the applicant and the respondent, the following are the
observations: -

That the undersigned, in the capacity of Forest Settlement Officer,
is the duly competent authority to adjudicate the present matter.
The Forest Settlement Officer / Additional District Magistrate has
been vested with the powers of the Forest Settlement Officer by
virtue of Notification No. F.10(42)-I/PA/DCF/93/11/181-198
dated 10th May, 2006, issued in accordance with law. Accordingly,
the jurisdiction to entertain and decide the present proceedings
squarely lies with this authority, and the same is being exercised
within the statutory framework of the Indian Forest Act, 1927.

Upon consideration of the material on record, this Court notes
that the applicants had submitted that the property falls within
Khasra Nos. 206, 207 and 208 of Village Saidulajaib, on the basis
of their SPA/GPA/Agreement to Sale. However, the Forest
Department has placed on record statutory notifications, revenue
records, and the demarcation report prepared by the competent
authority. The perusal of documents of applicants reveals that
they are unregistered documents which cannot be treated as an
evidence of ownership. Further, the revenue record shows that
Khasra No. 209, village Saidulajab is a part of Notification No.
F1(29)/PA/DC/95 dated 02.04.1996. The recorded owner of
Khasra No. 206 is Gram Sabha, for Khasra no. 207 is Gram
Sabha, for Khasra No. 208 is Gram Sabha and for Khasra No. 209
the recorded owner is as Forest Department. Nowhere, in the
revenue records, the ownership of the applicant is reflected.

Further that the report submitted by the concerned Tehsildar
clearly establishes that Khasra No. 209 is forest land, duly
notified under the relevant provisions of law. Further, the material
placed on record, including notifications dated 24.05.1994 and
02.04.1996, supports the stand of the Forest Department that the
land forms part of the notified forest area.

The applicant has failed to produce any conclusive and legally
admissible evidence to substantiate her claim of the land falling
exclusively in Khasra No. 206, 207 and 208 or to rebut the official
demarcation. The demarcation has already been conducted and
is on record of Hon'ble NGT in OA No. 58/2013, Titled Sonya
Ghosh Vs. GNCTD.

rh
o0
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Thus, in view of the above, I, Sudhakar, Forest Settlement Officer,

is of the considered view that: -

a. After perusing all the documents on record thoroughly, this Court
holds that the applicant is not the legally recorded owner of the
land of Khasra No. 206, 207 & 208 and the Khasra No. 209 is
recorded in the favor of Forest Department. The ownership claim
is based upon unregistered documents i.e., GPA/SPA/Agreement
to Sale dated 24.02.2024.

b. The demarcation has already been carried and is on record of
Hon’ble NGT in OA No. 58/2013, Titled Sonya Ghosh Vs. GNCTD
copy of which was provided to the applicant(s) during the course
of hearing.

c. Since, the applicant (s) is neither the recorded owners of Khasra
No. 206, 207 & 208 as mentioned in their documents, therefore,
there is no ground to challenge the demarcation report.

d. The present application, being devoid of merit and filed without
any cogent proof, is liable to be dismissed. Accordlngly, the
application is dismissed.

It is announced in the open Courts & given under my hand & seal

e

of this court on this 7" day of May, 2026.

Te,

ds

2.

(SUDHAKAR)
,DITIONAL DISTRICT MAGISTRATE/
¥ FDREST SETTLEMENT OFFICER,
DISTRICT SOUTH

Smt. Sabiha Nazavi W/o Dr. Fazle Sarwar r/o D-38, Ground Floor
Paryavaran Coniplex, Saidulajaib Village, New Delhi — 110030 and
Sh. Aasim Anwar s/o Fazle Sarwar r/o D-38, First Floor, Paryavaran
Complex, Saidulajaib Village, New Delhi -~ 110030.
The Dy. Conservator of Forest (South), 1, karni Singh Marg,
Shooting Range, Tuglakabad, Delhi - 110044.
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3 (SUDHAKAF)
L ADDITIONAL DISTRICT MAGISTRATE/
NS 5/ FOREST SETTLEMENT OFFICER,
DISTRICT SOUTH
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7. Thus, in view of the above, I, Sudhakar, Forest Settlement Officer,
is of the considered view that: -

a. After perusing all the documents on record thoroughly, this Court
holds that the applicant is not the legally recorded owner of the
land of Khasra No. 206, 207 & 208 and the Khasra No. 209 is
recorded in the favor of Forest Department. The ownership claim
is based upon unregistered documents ie., GPA/SPA/Agreement
to Sale dated 24.02.2024.

b. The demarcation has already been carried and is on record of
Hon’ble NGT in OA No. 58/2013, Titled Sonya Ghosh Vs. GNCTD
copy of which was provided to the applicant(s) during the course
of hearing.

c. Since, the applicant (s} is neither the recorded owners of Khasra
No. 206, 207 & 208 as mentioned in their documents, therefore,
there is no ground to challenge the demarcation report.

d. The present application, being devoid of merit and filed without
any cogent proof, is liable to be dismissed. Accordingly, the
application is dismissed.

It is announced, in the open Courts & given under my hand & seal
of this court on this 7} daj; of May, 2026,
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(< \¢ (SUDHAKAR)

I DITIONAL DISTRICT MAGISTRATE/
e / F,ORES’I SETTLEMENT OFFICER,
\/ DISTRICT SOUTH
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1. Smt. Sabiha Nazavi W/o Dr. Fazle Sarwar r/o D-38, Ground Floor
Paryavaran Complex, Saidulajaib Village, New Delhi - 110030 and
Sh. Aasim Anwar s/o Fazle Sarwar r/o D-38, First Floor, Paryavaran
Complex, Saidulajaib Village, New Delhi - 110030.

2,”The Dy. Conservator of Forest (South), 1, karni Singh Marg,
Shooting Range, Tuglakabad, Delhi — 110044.
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(SUDHAKAR)
AN mmnmawm, DISTRICT MAGISTRATE/
"+ /$/FOREST SETTLEMENT OFFICER,

S T DISTRICT SOUTH
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IN THE COURT OF FOREST SETTLEWMENT OFFICER
REVERNUE DEPARTHMENT: DISTRICT - SOUTH
GOVT. OF NCT OF DELHI
M.B. ROAD: SAKET: NEW DELHI-110068

ader/ ADM(S)/ Forest Matter/ 2026/ £4 ¢ - &1 Dated: - & 10 5 | 9028

l Case No. 15/2025
3 Petitioner/Applicant Rachna Bharadwaj & Ors.
Respondent Deputy Conservator of Forest,
South
Clzim Under the Section/Act The Indian Forest Act, 1827 !
Khasra No. & Village 188 & 209 Village Saidulajaib |

ORDER

By this Order, I shall dispose of the application filed by the applicants:

{a} Smi. Rachna Bharadwaj W/o Sh. Abujaksh Bharadwaj] R/o D-32,

npper ground, left side, Paryavaran Complex, IGNOU road, Saidulajaib
'1“7” \Tmn D2thi-110030;

{b} Sh. Dalip Gulwani S/o Sh. Uttam Chand R/o D-32, Upper ground,
right side, Parvavaran Complex, IGNOU road, Saidulajaib Village, New
Telhi-110030;

(c) Smt. Geetanjali Mishra D/o Sh. Naresh Chand Mishra R/o D-32, first
ground, left side, Paryvavaran Complex, IGNOU road, Saidulajaib
Village, New Delhi — 110030;

(d} Sh. S. R. Sharma S/o Iate Hukum Chand R/o D-32, first ground, right
side, Paryavaran Complex, IGNOU road, Saidulajaib Village, New Delhi-
1106030;

(e) Me. Shalini Borges D /o Romey Borges R/o D-32, Second floor, left side,
Paryavaran Complex, IGNOU reoad, Saidulajaib Village, New Delhi-

1100305;
(fi Sh. ("‘hm‘aﬂjﬂet Singh S/o Sh. Badev Singh R/o D-32, Second floor,
right side, Parvavaran Complex, IGNOU road, Saidulajaib Village, New

Delhi 1}00’“0

' Savita Borges W/o Sh. Romey Borges R/o D-32, third floor, left
side, Paryavaran Complex, IGNOU road, Saidulajaib Village, New Delhi
- 110030,

hj Mrs, Cicilia Raj W/o Sh. Anand Raj R/o D-32, third floor, right side.

Parvavaran Complex, IGNOU road, Saidulgjaib Village, New Delhi -

110030

irz respect of land b

New Delhi.

o Whasrs No. 188 & 209 of Village Saidulajaib,
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2.

The following are the prayers/reliefs sought by the petitioner:

To allow the representations filed by the applicants and set-
aside/quash the alleged notice dated 27.03.2025 issued by the forest
department to the applicants;

Pass the order for fresh physical demarcation of Khasra no. 209 and
188 of Village Saidulajaib, New Delhi in the presence of the applicants
by following mandatory procedure mandated under law.

Fass any other order(s) which this Hon’ble Court may deem fit and
proper in the facts and circumstances of the present case.

The submissions / content1ons of the petitioner / applicant are as
follows:

That the Petitioners / Applicants are the absolute owners of their
respective flats / floors in the property bearing no. D-29 in Paryavaran
Complex, Saidulajaib Village, Tehsil Saket, New Delhi. Their title to the
above-mentioned property stands upon an Agreement to Sell and
General Power of Attorney executed between the year 1999 to 2024.

It is contended by the petitioners that between the year 1999 to 2024,
they entered'into an Agreement to Sell and General Power of Attorney,
vrereby acquiring clear title over the property situated in Khasra No.
© 88, Village Saidulajaib. New Delhi. Since the said date, the petitioners
and their family have remained in open, continuous, peaceful, and
undisturbed possession of the property.

It is further submitted that more than three decades, the applicants
have invested considerable time and resources in maintaining and
improving the property, including structural repairs, interior fittings,
and external finishing, while regularly discharging statutory obligations
such as payment of municipal dues, electricity, and water charges. It
is pertinent that no authority has ever disputed her possession or
initiated any action for eviction.

It is submitted that, in order to remove any ambiguity regarding the
boundary between the private land and the adjoining forest land
bearing Khasra No. 209, Village Saidulajaib, New Delhi, a permanent
wire-mesh fence was creciesd along the southern periphery of Khasra
No. 209 around the 36:.—11‘ 1990 and has since been duly maintained.
The said fencing has aj 21l times clearly demarcated the forest area from
the applicant’s resideriiz! property. Photographs from around the year
1994, taken during the construction of the applicant’s house, further
confirm that this physical demarcation has remained intact and visible,
establishing the distinct identity and separate ownership of the two
parcels of land.

It is submitted that, till date, neither any governmental authority nor
any private individual has exegr questiuuca the applicant’s oceupation
or interfered with 11&1 enjoyment of the property. She has
remained in comu 110‘ turbed posseqsmn without anv

FPage Z of &
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notice, complaint, or legal challenge. It is further pertinent that around
1990, the Forest Department erected a wire-mesh fence along Khasra
No. 209, clearly demarcating it from the applicant’s land in Khasra No.
188. The said fencing has remained intact and visibly distinguishes the
two parcels. This long-standing and uncontested demarcation
substantiates the applicant’s separate and undisputed possession of
her property.

e It is further contended that, in recognition of Paryavaran Complex as
an unauthorized colony, an application for its regularization was
submitted to the Delhi Development Authority/Land & Development
Office in 2018, which is presently under consideration. The said
application reflects the long-standing and bona fide nature of the
applicant’s occupancy.

e It is submitted that in the case titled Sonya Ghosh vs. Government of
NCT of Delhi (OA No. 58/2013), the National Green Tribunal, vide order
dated 15.01.2021, categorically held that determination of forest land
boundaries for identifying encroachments must be based on a reasoned
and field-verified demarcation. The Hon’ble Tribunal rejected reliance
solely on remote sensing or cartographic overlays, emphasizing that
such administrative action must adhere to established on-ground
surveying principles. It was further clarified that the mere depiction of
encroachment in aerial imagery or GIS data cannot substitute the
statutory requirement of physical demarcation and verification.

¢ That it is further contended by the applicant that the Forest
Department’s reliance solely on aerial mapping provided by Geospatial
Delhi Limited (GSDL) for identifying alleged encroachments in Village
Saidulajaib, New Delhi, constitutes a serious procedural lapse. Such
an approach, without any on-ground verification or field survey,
deviates from established norms of boundary demarcation. The
absence of physical verification undermines the accuracy of the
findings. Consequently, the encroachment claims concerning Khasra
No. 206 and 207 are rendered doubtful and unreliable.

e That It is further submitted that this procedural lapse is evident from
the notice dated 27.03.2025 issued by the Forest Department for
removal of alleged encroachments in Khasra No. 209, Village
Saidulajaib, New Delhi. The said notice, requiring occupants to vacate
within fifteen days under threat of demolition, was erroneously
extended to include Khasra No. 206 and 207. The issuance of such
notice to the applicant. without sy prior verification or concrete basis,
reflects a significant administrative lapse. This action is arbitrary and
unsustainable in law.

« That it is submitted that, eywing to the ambiguity in land demarcation
and the 1mm1nem thrca“ 01" éemohUor, Lhe applicant appz oached the

"'lﬁ
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Rachna Bharadwaj vs. Government of NCT of Delhi. Vide order dated
15.04.2025, the Hon’ble High Court of Delhi directed that the
demarcation report of Khasra No. 209 be supplied within one week and
granted the applicant three weeks thereafter to file appropriate
applications under the Indian Forest Act, 1927. The Forest Settlement
Officer was further directed to adjudicate the matter by a reasoned
order. The Hon’ble High Court of Delhi also restrained the Forest
Department from taking any demclition acton until final disposal,
thereby safeguarding the applicant from irreparable harm.

That it is submitted that the enforcement powers of the Forest
Department are confined strictly to land notified as forest land, which
in the present case pertains to Khasra No. 209, Village Saidulajaib, New
Delhi. The extension of such authority to the applicant’s privately-
owned property in Khasra No. 188 is wholly without jurisdiction. Each
khasra number carries a distinct legal identity, with separate
boundaries and title. The Department’s action, therefore, exceeds its
statutory mandate and violates settled principles of land law.

That it is submitted that the applicant’s property falls in Khasra No.
188, which is a distinct parcel enclosed by a pucca boundary wall, and
“ives not in any manner include land from Khasra No. 209. The said
position can only be asceiriained through a lawful and proper
demarcation of both khasra numbers in accordance with prescribed
procedures. It is further submitted that Khasra No. 188 does not form
part of any notification declaring forest land. Accordingly, the contrary
assertion in the impugned notice is erroneous and untenable.

That even till date the applicant has not been supplied/provided with
any copy of any alleged demarcation proceedings carried out in respect
of their property, despite repeated request been made in this regard to
the concerned authorities.

- That it is submitted that the demarcation of Khasra Nos. 188 and 2009,

Village Saidulajaib, New Delhi, ought to have been conducted strictly
in accordance with the Massavi and by superimposing the relevant Aks-
Sizra, along with established reference points as mandated under law.
However, the prescribed 1‘_'-;;“{;\.(,;;'-‘-::2111'& has not been followed in the present
case. This has resulted in an erroneous demarcation and a boundary
dispute between two distinct khasra numbers.

The relevant submissions / contentions made by the Forest
Department are as undes: -

That it is contended by the Forest Department that the applicant has
not approached this Ld. Court with clean hands and has abused the
process of law by filing = meritless application with malafide intent,
lacking any credible pmcn of m&nerqm p":'-._
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That it is submitted by the Forest Department that the land in question
i.e., D-32, Paryavaran Complex, IGNOU road Saidulajaib Village Tehsil
Saket, New Delhi ~ 110030 is situated at Khasra no. 209 of Village
Saidulajaib, New Delhi. Further that Khasra no. 209 (19-0) falls within
the boundary description of a land duly notified as reserved forest
under Section 4 of the Indian Forest Act, 1927. The documents whzch
show that the land in question is a forest land are as follows:

a. That notification no. F.10(42)-1/PA/DCF/93/2012-17(1) dated
24.05.19924 was issued under Section 4 of the Indian Forest Act,
1927, whereby all forestlands and wastelands which was the
property of the government and over which government had
proprietary rights, falling within the boundaries as specified in
Schedule A of the notification were declared as Reserved Forest.

b. That notification No. F.1(29)/PA/DC/25 dated 02.04.1996 was
duly issued by the Lt. Governor, NCT of Delhi, in exercise of powers
conferred under Section 154 of the Delhi Land Reforms Act, 1954,
whereby the uncultivated Gaon Sabha lands specified in Column
III of the table and detailed in Annexures ‘A’ to ‘N’, situated in the
Southern Ridge and pertaining to the villages mentioned in Column
II, were declared as surplus land and placed at the disposal of the
Forest Department, GNCTD. It is pertinent to submit that under
Annexure ‘M’ to the szid notification, Khasra No. 209 {19-0) of
Village Saidulajaib is specifically included.

c. That as per the Revenue Department affidavit filed by Divisional
Commissioner dated 05.04.2012 filed before the Hon’ble
National Green Tribunal in O4 No. 58/2013 titled ‘Sonya Ghosh
©. GNCTD & Ors.’, under Annexure R-18, the total area of Khasra
no. 209 is 19 Bigha out of which 05 bigha and 11 biswa is shown
as encroached in form of Unauthorized Colony.

d. That the Khasra in question is also shown as encroached in the
demarcated map filed by Revenue Department before the Hon’ble
National Green Tribunal as Annexure R-2 (Colly.) in the matter
titled as “Sonya Ghosh versus GNCTD, OA no. 58/2013". As per
the demarcated maps, the said land as claimed by the applicant
falls squarely within the boundaries of the Reserved Forest under
Section 4 of the Indian Forest Act, 1927.

Further submitted that the Forest Settlement Officer i.e.. this Ld. Court
derives jurisdiction strictly unider the Indian Forest Act. 1927 and can
adjudicate only matters contemplated thereunder. The Khasra in
question has been placed at disposal of Forest Department for creation
of Reserved Forest vide aotificaticn no. F.1(29)/PA/DC/95 dated
02.04.1996 issued under the Delhi Land Reforms Act. 1954, and not
under the Indian Forest Act: hience, this Ld. Court lacks jurisdiction to
examine or mod1fv the same ’f'i’.{: application is therefore misconceived

N
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That it is submitted that as per the demarcation report received from
the Revenue Authorities, the Khasra number in questidn has been
clearly identified and recorded as forest land. The said report further
establishes that the occupation/possession over the said land
constitutes an encroachment upon forest land. The findings of the
competent Revenue Authority which has been arrived at after due
demarcation, conclusively establishes the nature and status of the land
and leave no ambiguity regarding its classification as forest land.

That it is important to note here that the notification dated 02.04.1996
was challenged before the Hon’ble High Court of Delhi in the case titled
as Bhagat Singh & Ors. versus Union of India & Anr., (2010) SCC
OnlLine Delhi 2386 but the same was rejected by the Division Bench
of the Hon’ble High Court of Delhi.

That Section 2 of the Forest (Conservatioh) Act, 1980, clearly states
that: “The Restriction on the de-reservation of forests or use of
forest land for non-forest purpose.

It is submitted that the present application has been filed with malafide
mtent, as a calculated attempt by the applicant to encroach upon and
wake over land lawfully vested in the answering respondent and duly
notified as forest land. The application appears to be a means to
unlawfully expand her holdings and derive undue benefit. it is further
submitted that the same is intended to obstruct and impede the
answering respondent in discharge of its official duties as directed by
the Hon’ble Apex Court, National Green Tribunal, and the Hon’ble High
Court of Delhi. In view of the above, the application deserves to be

dismissed with exemplary costs.

During the course of hearing, it was submitted that the demarcation of
these 13 villages including the village Saidulajab has already been
carried out in OA No. 58/2013 titled Sonya Ghosh Vs. GNCTD. Further,

as per report of Tehsildar, the Khasra No. 209 is recorded as Gram -

Sabha/Forest Land and Khasra No. 188 is not recorded in the name of
applicant /petitioner.

Case was heard in detzil and was reserved for order. After considering
report received from the Revenue Authority i.e., Tehsildar (Chhatarpur),
documents placed on file and submissions made by the petitioner and
the respondent, the following are the observations: -

That the undersigne:!. in the capacity of Forest Settlement Officer, is
the duly competent autherity to adjudicate the present matter. The
Forest Settlement Officer / Additional District Magistrate has been
vested with the powers of the Forest Settlement Officer by virtue of
Notification No. F.10(42)-1/RA/DCF/93/11/181-198 dated 10
May, 2006, issued in & “"L"oidance swith law. Accerdingly, the

jurisdiction to entertain anﬂ- Lt’f{‘ldﬁ‘ th p

resent proceedings squarely

Page 6 of 8
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lies with this authority, and the same is being exercised within the
statutory framework of the Indian Forest Act, 1927.

Upon consideration of the material on record, this Court notes that
the applicants had submitted that the property falls within Khasra
No. 188 of Village Saidulajaib, on the basis of their
SPA/GPA/Agreement to Sale. However, the Forest Department has
placed on record stafutory nofifications, revenue recerds, and the
demarcation report prepared by the competent authority. The
perusal of documents of applicants reveals that they are
unregistered documents which cannot be treated as an evidence of
ownership. Further, the revenue record shows that Khasra No. 209,
village Saidulajab is a part of Notification No. F1(29)/PA/DC/95
dated 02.04.1996. The applicant is not the recorded owner of Khasra
No. 188 and for Khasra No. 209 the recorded owner is as Forest
Department. Nowhere, in the revenue records, the ownership of the
applicant is reflected.

Further that the report submitted by the concerned Tehsildar clearly
establishes that Khasra No. 209 is forest land, duly notified under
the relevant provisions of law. Further, the material placed on record,
inciuding notifications dated 24.05.1994 and 02.04.1996, supports
the stand of the Forest Department that the land forms part of the
notified forest area.

The applicants have failed to produce any conclusive and legally
admissible evidence to substantiate their claim of the land falling
exclusively in Khasra No. 188 or to rebut the official demarcation.
The demarcation has already been conducted and is on record of
Hon’ble NGT in OA No. 58/2013, Titled Sonya Ghosh Vs. GNCTD.

Thus, in view of the above, I, Sudhakar, Forest Settlement Officer, is of

the considered view that: -

a. After perusing all the documents on record thoroughly, this Court

<l

holds that the petitioner is nct the legally recorded owner of the land
of Khasra No. 188 and the Khasra No. 209 is recorded in the favor of
Forest Department. The gwriership claim is based upon unregistered
documents i.e., GPA/SPA executed between the year 1999 to 2024.

. The demarcation has already been carried and is on record of Hon’ble

NGT in OA No. 58/2013, Titled Sonya Ghosh Vs. GNCTD copy of
which was provided to the applicant(s) during the course of hearing.
Since, the applicant {s} iz nelither the recorded owners of Khasra No.
188 nor of Khasra No. 209 as mentioned in their documents,
therefore, there is no ground te challenge the demarcation report.

The present application, being devoid of merit and filed without any
cogent: proof "18 11abTe to be di s:m*sch Accordingly, the application is
dlsmil“Sed e 3

4
f" G
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It is announ%g:d in the open Courts & given under my hand & seal of
this court on this 7" day of May, 2026.
Suhakets

pet aieh
e (SUDHAKAR)
DDITIONAL DISTRICT MAGISTRATE/
JEOREST SETTLEMENT OFFICER,
5/ DISTRICT SOUTH

1. Smt. Rachna Bharadwaj W/o Sh. Abujaksh Bharadwaj R/o D-32,
upper ground, left side, Paryavaran Complex, IGNOU road, Saidulajaib
Village, New Delhi-110030;

2. Sh. Dalip Gulwani S/o Sh. Uttam Chand R/o D-32, Upper ground,
right side, Paryavaran Complex, IGNOU road, Saidulajaib Village, New
Dellzi-110030;

3. Smt. Geetanjali Mishra D/o Sh. Naresh Chand Mishra R/o D-32, first
ground, left side, Paryavaran Complex, IGNOU road, Saidulajaib
\fihqsc New Delhi — 110030;

4, Sh.S. R. Sharma S/o late Hukum Chand R/o D-32, first ground, right

side Paryavaran Complex, IGNOU road, Saidulajaib Village, New Delhi-
10030;

s, Shalini Borges D/ o Romey Borges R/o D-32, Second floor, left side,

Parvavaran Complex, IGNOU road, Saidulajaib Village, New Deihi-

110030;

6. Skh. Charanjeet Singh S/o Sh. Badev Singh R/o D-32, Second {floor,
right side, Paryavaran Complex, IGNOU road, Saidulajaib Village, New
Delhi 110030;

7. Ms. Savita Borges W/o Sh. Romey Borges R/o D-32, third [ioor, left

' side, Paryavaran Complex, IGNOU road, Saidulajaib Village, New Delhi

- 110030; ‘

8. Mrs. Cicilia Raj W/o Sh. Anand Raj R/o D-32, third floor, right side,
Paryavaran Complex, IGNOU road, Saidulajaib Village, New Delhi -
110030.

¢ Dy. Conservator of Forest (South), 1, karni Singh Marg, Shooting

Range, Tuglakabad, Delhi -- 110044.
y«wa«w@k"' .
~ /L

3 ¢ e (SUDHAEAR)
p.f:eﬁ}mcsmm DISTRICT MAGISTRATE/
! Lo /o SOREST SETTLEMENT OFFICER,
e DISTRICT SOUTH

o
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IN THE COURT OF FOREST SETTLEMENT OFFICER
REVENUE DEPARTMENT: DISTRICT - SOUTH
GOVT. OF NCT OF DELHI
M.B. ROAD: SAKET: NEW DELHI-110068

F. No. Reader/ADM(S)/Forest Matter/2026/3G4~ 6 Dated: -¢ + (o ]0e2?

Case No. 22/2025
Petitioner/Applicant Ms. Premwati Goel
Respondent Deputy Conservator of Forest,
South
Claim Under the Section/Act The Indian Forest Act, 1927
Khasra No. 206, 207 & 209 Village Saidulajaib
ORDER

By this Order, 1 shall dispose of the application filed by the
applicant Ms. Premwati Goel W/o Sh. Dayanand Goel, R/o D-36,
Paryavaren Complex, Saidulajaib Village, New Delhi - 110030 in respect
of land bearing Khasra No. 206, 207 & 209 of Village Saidulajaib, New
Delbi.

Z. The following are the prayers/reliefs sought by the

petitioner:

¢ To allow the representations filed by the applicants and set-
aside/quash the alleged notice dated 27.03.2025 issued by the
forest department to the applicants;

¢ Pass the order for fresh physical demarcation of Khasra no. 209
and 206/207 of Village Saidulajaib, New Delhi in the presence of
the applicants by following mandatory procedure mandated
under law.

¢« Pass any other order(s) which this Hon’ble Court may deem fit
and proper in the facts and circumstances of the present case.

3. The submissions / contentions of the petitioner / applicant
are as follows:

That the Petitioner / Applicant is the owner of the property
earing no. D-36, Paryavaran Complex, Saidulajaib Village,
\‘\9“%11911 Saket, New Delhi. Her title to the above-mentioned
property stands upon an A ement to Sell and General Power of
Attorney executed ont O1s

\/_}a‘,,ﬂx. ‘{ '-rvt« '-ﬂra"‘k-

e a———— me"*-""’
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It is contended by the petitioner that on 01st June 1993, she
entered into an Agreement to Sell and General Power of Attorney,
thereby acquiring clear title over the property situated in Khasra
No. 206/207, Village Saidulajaib, New Delhi. Since the said date,
the petitioner / applicant has remained in open, continuous,
peaceful, and undisturbed possession of the property.

It is further submitted that over the past three decades, the
applicant has invested considerable time and resources in
maintaining and improving the property, including structural
repairs, interior fittings, and external finishing, while regularly
discharging statutory obligations such as payment of municipal
dues, electricity, and water charges. It is pertinent that no
authority has ever disputed her possession or initiated any action
for eviction.

It is submitted that, in order to remove any ambiguity regarding
the boundary between the private land and the adjoining forest
land bearing Khasra No. 209, Village Saidulajaib, New Delhi, a
permanent wire-mesh fence was erected along the southern
periphery of Khasra No. 209 around the year 1990 and has since
been duly maintained. The fence constitutes a clear and
continuous physical demarcation separating the applicant’s
property in Khasra Nos. 206 and 207 from the adjoining forest
land. Visible on site for decades, it evidences their lawful title and
peaceful possession. This longstanding boundary confirms that’
the said property is distinct from Khasra No. 209.

Itis further contended that, in recognition of Paryavaran Complex

as an unauthorized colony, an application for its regularization
was submitted to the Delhi Development Authority/Land &
Development Office in 2018, which is presently under
consideration. The said application reflects the long-standing and
bona fide nature of the applicant’s occupancy.

It is again contended that n Sonya Ghosh vs. Government of NCT
of Delhi (OA No. 58/2013), the National Green Tribunal held that
forest boundary determination must be based on reasoned, field-
verified demarcation and not solely on GIS or aerial imagery. The
Tribunal emphasized that statutory procedures under Section
101 of the Punjab Land Revenue Act, 1887 require consent-based
triangulation using fixed ground reference points. The Forest
Department’s rehance"‘"'
verification or land;{ :

11"";‘7':941 satellite data, without field

_ne':r con'se:nt was held improper. Such
deviation risks wr ongﬂJ c]assukatton cf pnvate land as forest.
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That it is further contended by the applicant along with her
predecessors, have been in uninterrupted possession of the
property in Khasra Nos. 206 and 207, village Saidulajaib, since
1954, with boundaries clearly demarcated by a wire-mesh fence
established prior to 1995. The said fencing serves as a visible
distinction from the adjoining forest land. The Forest
Department’s reliance solely on GSDL aerial mapping, without
any on-ground verification, is a procedural lapse. Such an
approach undermines the accuracy of encroachment claims
against the said property.

That it is further submitted that this procedural lapse is evident
from the notice dated 27.03.2025 issued by the Forest
Department for removal of alleged encroachments in Khasra No.
209, Village Saidulajaib, New Delhi. The said notice, requiring
occupants to vacate within fifteen days under threat of
demolition, was erroneously extended to include Khasra No.
206/207. The issuance of such notice to the applicant, without
any prior verification or concrete basis, reflects a significant
administrative lapse. This action is arbitrary and unsustainable
m law

It is submitted that the notice dated 27.03.2025 suffers from
serious procedural lapses, as it fails to specify the alleged
encroachments and provides no supporting demarcation details
such as maps or measurements. No proper show-cause
opportunity was given to the applicant, depriving her of the
chance to present relevant documents. This violates the principle
of audi alteram partem and established norms of administrative
fairness. Consequently, the notice lacks legal clarity and fails to
meet the requirements of due process.

That it is submitted by the applicant that, faced with ambiguity
in demarcation and threat of demolition, the applicant
approached the Hon’ble High Court of Delhi in W.P.(C) No.
4692/2025. By order dated 15.04.2025, the Court directed
supply of the demarcation report and permitted the applicant to
file objections before the Forest Settlement Officer for
adjudication by a speaking order. The Court also restrained the
Forest Department from taking demolition action until such
proceedmcs are conc]udga »‘Thls ensured pmtectzon of the
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That it is contended by the applicant that the Forest
Department’s authority is limited to Khasra No. 209 (forest land),
and its actions concerning Khasra Nos. 206 & 207 exceed its legal
mandate, as these are distinct private properties. Proper
determination of encroachment requires a detailed, on-ground
demarcation process. However, reliance solely on GSDL aerial
imagery, without field verification, renders the allegations
speculative and legally unsustainable.

Further that the demolition action is premature and arbitrary,
particularly as the property forms part of the Paryavaran
Complex, which has been under consideration for regularization
since 2018, and such action undermines the objective of
protecting bona fide occupants. Moreover, the purported
demarcation is illegal, having been conducted without prior
notice, inquiry, or participation of the Applicant, and in violation
of the Delhi Land Revenue Act, 1954 and Rules, 1962. The
property has been wrongly identified as Khasra No. 209 without
lawful basis, and any eviction or demolition would cause severe
hizrdship to the Applicant and her elderly family members.

That it is submitted that the demarcation of Khasra Nos. 206 and
207 and 209, Village Saidulajaib, New Delhi, ought to have been
conducted strictly in accordance with the Massavi and by
superimposing the relevant Aks-Sizra, along with established
reference points as mandated under law. However, the prescribed
procedure has not been followed in the present case. This has
resulted in an erroneous demarcation and a boundary dispute
between two distinct khasra numbers.

The relevant submissions / contentions made by the Forest
Department are as under: -

That it is contended by the Forest Department that the applicant
has not approached this Ld. Court with clean hands and has
abused the process of law by filing a meritless application with
malafide intent, lacking any credible proof of ownership.

That it is submitted bv the Forest Department that the land in
question ie., D-36, Paryavaran Complex, IGNOU road
Saidulajaib Village Tehsil Saket, New Delhi — 110030 is situated
at Khasra no. 209 of \HLag,(, Salauiajc-ub New Delhi. Further that
Khasra no. 209 (19- O} {a’lls vz‘lthm\the boundary description of a

land duly notiﬁed as reser d. for e‘%t under Section 4 of the Indian
= F € _Mabedy
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Forest Act, 1927. The documents which show that the land in
question is a forest land are as follows:

a. That notification no. F.10(42)-1/PA/DCF/93/2012-17(1)
dated 24.05.1994 was issued under Section 4 of the Indian
Forest Act, 1927, whereby all forestlands and wastelands
which was the property of the government and over which
government had proprietary rights, falling within the
boundaries as specified in Schedule A of the notification were
declared as Reserved Forest.

b. That notification No. F.1(29)/PA/DC/95 dated
02.04.1996 was duly issued by the Lt. Governor, NCT of
Delhi, in exercise of powers conferred under Section 154 of
the Delhi Land Reforms Act, 1954, whereby the uncultivated
Gaon Sabha lands specified in Column III of the table and
detailed in Annexures ‘A’ to ‘N’, situated in the Southern Ridge
and pertaining to the villages mentioned in Column II, were
declared as surplus land and placed at the disposal of the
Forest Department, GNCTD. It is pertinent to submit that
under Annexure ‘M’ to the said notification, Khasra No. 209
(19-0) of Viillage Saidulajaib is specifically included.

¢. That as per the Revenwve Department affidavit filed by
Divisional Commissioner dated 05.04.2019 filed before the
Hon’ble National Green Tribunal in QA No. 58/2013 titled
‘Sonya Ghosh v. GNCTD & Ors.’, under Annexure R-18, the
total area of Khasra no. 209 is 19 Bigha out of which 05 bigha
and 11 biswa is shown as encroached in form of Unauthorized
Colony.

d. That the Khasra in question is also shown as encroached in
the demarcated map filed by Revenue Department before the
Hon’ble National Green Tribunal as Annexure R-2 (Colly.) in
the matter titled as “Sonya Ghosh versus GNCTD, OA no.
58/2013". As per the demarcated maps, the said land as
claimed by the applicant falls squarely within the boundaries
of the Reserved Forest under Section 4 of the Indian Forest
Act, 1927,

Further submitted that the Forest Settlement Officer Tee thiis Tid.
Court derives jurisdiction strictlv under the Indian Forest Act.
1927 and can adjudicate only matters contemplated thereunder.
The Khasra in question has been placed at disposal of Forest
Department for creation of Reserved Forest vide notification no.
F.1(29)/PA/DC/95 dafeéd02.04.1996 issued under the Delhi
Land Reforms Act/‘iro 54 A

ang \\not under the Indian Forest Act;
hence, this Ld. Co%:ft lacks Jl}gkdlctmn to examine or modify the
('\ )
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same. The application is therefore misconceived and not
maintainable for want of jurisdiction.

That it is submitted that as per the demarcation report received
from the Revenue Authorities, the Khasra number in question
has been clearly identified and recorded as forest land. The said
report further establishes that the occupation/possession over
the said land constitutes an encroachment upon forest land. The
findings of the competent Revenue Authority which has been
arrived at after due demarcation, conclusively establishes the
nature and status of the land and leave no ambiguity regarding

its classification as forest land.

\

That it is important to note here that the notification dated

02.04.1996 was challenged before the Hon’ble High Court of

Delhi in the case titled as Bhagat Singh & Ors. versus Union
of India & Anr., (2010} SCC OnLine Delhi 2386 but the same
was rejected by the Division Bench of the Hon’ble High Court of
Delhi.

That Section 2 of the Forest (Conservation) Act, 1980, clearly
states that: “The Restriction on the de-reservation of forests
or use of forest land for non-forest purpose.

It is submitted that the present application has been filed with
malafide intent, as a calculated attempt by the applicant to
encroach upon and take over land lawfully vested in the
answering respondent and duly notified as forest land. The
application appears to be a means to unlawfully expand her
holdings and derive undue benefit. It is further submitted that
the same is intended to obstruct and impede the answering
respondent in discharge of its official duties as directed by the
Hon’ble Apex Court, National Green Tribunal, and the Hon’ble
High Court of Delhi. In view of the above, the application deserves
to be dismissed with exemplary costs.

During the course of hearing, it was submitted that the
demarcation of these 13 villages including the village Saidulajab
has already been carried out in OA No. 58/2013 titled Sonya
Ghosh Vs. GNCTD. Further, as per report of Tehsildar, the
Khasra No. 209 is rccurdcd S, Glam Sabha/Forest Land and
Khasra No. 206 & 207_' 24 also 1€c«31ded as Gram Sabha Land.

Page 6 of 8
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Case was heard in detail and was reserved for order. After
considering the report received from the Revenue Authority i.e.,

Tehsildar (Chhatarpur), documents placed on file and.

submissions made by the petitioner / applicant and the
respondent, the following are the observations: -

That the undersigned, in the capacity of Forest Settlement
Officer, is the duly competent authority to adjudicate the
present matter. The Forest Settlement Officer / Additional
District Magistrate has been vested with the powers of the
Forest Settlement Officer by virtue of Notification No. F.10(42)-
1/PA/DCF/93/11/181-198 dated 10t May, 2006, issued in
accordance with law. Accordingly, the jurisdiction to entertain
and decide the present proceedings squarely lies with this
authority, and the same is being exercised within the statutory
framework of the Indian Forest Act, 1927.

Upon consideration of the material on record, this Court notes
that the applicant had submitted that the property falls within
Khasra Nos. 206 and 207 of Village Saidulajaib, on the basis
of their SPA/GPA/Agreement to Sale. However, the Forest
Department has placed on record statutory notifications,
revenue records, and the demarcation report prepared by the
competent authority. The perusal of documents of applicant
reveals that they are unregistered documents which cannot be
treated as an evidence of ownership. Further, the revenue
record shows that Khasra No. 209, village Saidulajab is a part
of Notification No. F1(29)/PA/DC/95 dated 02.04.1996. The
recorded owner of Khasra No. 206 is Gram Sabha, for Khasra
No. 207 is Gram Sabha and for Khasra No. 209 the recorded
owner is as Forest Department. Nowhere, in the revenue
records, the ownership of the applicant is reflected.

Further that the report submitted by the concerned Tehsildar
clearly establishes that Khasra No. 209 is forest land, duly
notified under the relevant provisions of law. Further, the
material placed on record, including notifications dated
24.05.1994 and 02.04.1996, supports the stand of the Forest
Department that the land forms part of the notified forest area.

The applicant has failed to produce any conclusive and legally
admissible evidence to substantiate her claim of the land
falling exclusively in Khagra. No 206 and 207 or to rebut the
official demarcations. cmarcation has already been
conducted and is 011'reco{z‘d'of ir\lbn ‘ble NGT in OA No. 58/2013,
Titled Sonya Ghosh!| Vs G]’\CTD B JPB Y208 (TUAN

T ———

-,m..n,,-
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T Thus, in view of the above, I, Sudhakar, Forest Settlement Officer,
is of the considered view that: -

a. After perusing all the documents on record thoroughly, this
Court holds that the petitioner is not the legally recorded owner
of the land of Khasra No. 206 & 207 and the Khasra No. 209 is
recorded in the favor of Forest Department. The ownership
claim is based upon unregistered documents i.e., GPA/SPA
dated 01.06.1993.

b. The demarcation has already been carried and is on record of
Hon’ble NGT in OA No. 58/2013, Titled Sonya Ghosh Vs.
GNCTD copy of which was provided to the applicant(s) during
the course of hearing.

c. Since, the applicant(s) is neither the recorded owners of Khasra
No. 206 & 207 nor of Khasra No. 209 as mentioned in their
documents, therefore, there is no ground to challenge the
demarcation report.

d. The present application, being devoid of merit and filed without
any cogent proof, is liable to be dismissed. Accordingly, the
application is dismissed.

t is announced in the open Courts & given under my hand & seal

of this court on this #*day of May, 2026,
WW&S’&

1 -5" (26
(SUDHAKAR]
DI‘!TIONAL DISTRICT MAGISTRATE/

DISTRICT SOUTH
To,
1. Ms. Premwati Goel W/o Sh. Dayanand Goel, R/o D-36,
ryavaran Complex, Saidulajaib Village, New Delhi - 110030
- The Dy. Conservator of Forest (South), 1, karni Singh Marg,
Shooting Range, Tuglakabad, Delhi — 110044.

c%"‘“‘fﬁi‘;‘if’}*

b )€ (SUDHAKAR}

: mnmom;, DISTRICT MAGISTRATE/
y - “ ” FOREST SETTLEMENT OFF ICER,

DISTRICT SOUTH

Page 8 of 8
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IN THE COURT OF FOREST SETTLEMENT OFFICER
REVENUE DEPARTMENT: DISTRICT ~ SOUTH
GOVT. OF NCT OF DELHI
M.E. ROAD: SAKET: NEW DELHI-110068

Tm ‘.E\\. a—mmtuw.c'.i ,.{.LL).L:. v_.r}f PForeet Mattes "2:40&6‘ :"‘:‘,‘f:“n‘”‘-? Dated: - O ":‘:'\':5_‘—‘\_'1(}%'

Case No. 10/2025
Petitioner/Applicant Prabha Sharma
Respondent Deputy Conservator of Forest,
South
Clzim Under the Section/Act The Indian Forest Act, 1927
Khasra No. & Village 206, 208 & 209 Village
Saidulajaib, New Delhi

ORDER

By this Order, I shall dispose of the application filed by the 'mphcant
Ms. Prabha Sharma W/o Di. Devender Kumar, R/o D-35, Paryavaran
Complex, Saidulajaib Village, New Delhi - 110030, in respect of land bearing
Khasra No. 2006, 208 & 209 of Village Saiduiajaib, New Delhi.

2. The following are the prayers/reliefs sought by the petitioner:

¢ To allow the representations filed by the applicant and her
husband Sh. Devender Kumar;

¢ Set-aside/quash the alleged notice dated 27.03.2025 issued by
the forest department to the applicant and her husband;

¢« Pass the order for fresh physical demarcation of Khasra no. 206,
208 and 209 of Village Saidulajaib, New Delhi in the presence
of the applicants and her husband Sh. Devender Kumar by
following mandatory procedure mandated under law.

e Pass any other corder(s) which this Hon'ble Court may deem fit
and proper in the facts and circumstances of the present case.

L]

The submissions / contentions of the petitioner / applicant are as
fellows:

¢« That the Petitioner / Applicant is the co-owner along with her hushand
Sh. Devender Kumear of the property bearing no. D-35 Paryavararn
Complex, Saidulajaib \wﬂage Tehsil Saket, New Delhi. Her title to the
\qho‘ -mentioned property stands upon an Indemnity Bond, Agreement
l, to Sell and General Power of Attorney execuied on 30t June 2003

*L_hfa on 30% June 2003, she and her

r

It is contended by the pe
hushand entered into

e

P
e
tlea

1Ent 1o Sell and General Power of

O

"~ Atrorney, thereby scaqu
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lear yle over the pr opun\ situated
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Khasra No. 206 & 208, Village Saidulajaib, New Delhi. Since, the said
date, the petitioner and her husband have remained in open,
continuous, peaceful, and undisturbed possession of the property.

It is further submitted that over the past three decades, the applicant
and her husband have invested considerable time and resources in
maintaining and improving the property, including structural repairs,
interior fittings, and external finishing, while regularly discharging
statutory obligations such as payment of municipal dues, electricity,
and water charges. It is pertinent that no authority has ever disputed
her possession or initiated any action for eviction.

It is submitted that, in order to remove any ambiguity regarding the
boundary between the private land and the adjoining forest land
bearing Khasra No. 209, Village Saidulajaib, New Delhi, a permanent
wire-mesh fence was erected along the southern periphery of Khasra
No. 209 around the year 1990 and has since been duly maintained.
The fence constitutes a clear and continuous physical demarcation
separating the applicant’s property in Khasra Nos. 206 and 208 from
the adjoining forest land. Visible on site for decades, it evidences their
lawful title and peaceful possession. This longstanding boundary
confirms that the said property is distinct from Khasra No. 209.

It is further contended that, in recognition of Paryavaran Complex as
an unauthorized colony, an application for its regularization was
submitted to the Delhi Development Authority/Land & Development
Office in 2018, which is presently under consideration. The said
application reflects the long-standing and bona fide nature of the
applicant’s eccupancy.

It is again contended that in Sonya Ghosh vs. Government of NCT of
Delhi (OA No. 58/2013), the National Green Tribunal held that forest
boundary determination must be based on reasoned, field-verified
demarcation and not solely on GIS or aerial imagery. The Tribunal
emphasized that statutory procedures under Section 101 of the Punjab
Land Revenue Act, 1887 require consent-based triangulation using
fixed ground reference points. The Forest Department’s reliance only
on satellite data, without field verification or landowner consent, was
held improper. Such deviation risks wrongful classification of private
land as forest.

That it is further contended by the applicant and her husband, Sh.
Devender Kumar, along with their predecessors, have been in
uninterrupted possession of the property in Khasra Nos. 206 and 208,
village Saidulajaib, since 1954, with boundaries clearly demarcated by
a wire-mesh fence established prior to 1995. The said fencing serves as
a visible Ch‘-S'LlTlCthl"_l 11 orfl’ d*e adjommc for est la_ld The Forest

ground \enfcauon f 1‘: ‘"a_
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undermines the accuracy of encroachment claims against the said
property.

That it is further submitted that this procedural lapse is evident from
the notice dated 27.03.2025 issued by the Forest Department for
removal of alleged encroachments in Khasra No. 209, Village
Saidulajaib, New Delhi. The said notice, requiring occupants to vacate
within fifteen days under threat of demolition, was erroneously
extended to include Khasra No. 206 and 208. The issuance of such
notice to the applicant, without any prior verification or concrete basis,
reflects a significant administrative lapse. This action is arbitrary and
unsustainable in law.

It is submitted that the notice dated 27.03.2025 suffers from serious
procedural lapses, as it fails to specify the alleged encroachments and
provides no supporting demarcation details such as maps or
measurements. No proper show-cause opportunity was given to the
applicant and her husband, depriving them of the chance to present
relevant documents. This violates the principle of Audi alteram
partem and  established norms of administrative fairness.
“onsequently, the notice lacks legal clarity and fails to meet the
requirements oi due process.

That it is submitted by the applicant that, faced with ambiguity in
demarcation and threat of demolition, the applicant approached the
Hon'ble High Court of Delhi in W.P.(C) No. 4701/2025. By order dated
15.04.2025, the Court directed supply of the demarcation report and
permitted the applicant to file objections before the Forest Settlement
Officer for adjudication by a speaking order. The Court also restrained
the Forest Department from taking demolition action until such
proceedings are concluded. This ensured protection of the applicant’s
property from irreversible harm pending due process.

That it is contended by the applicant that the Forest Department’s
authority is limited to Khasra No. 209 (forest land), and its actions
concerning Khasra Nos. 206 & 208 exceed its legal mandate, as these
are distinct private properties. Proper determination of encroachment
requires a detailed, on- g iound dem“‘"cation process. However, reliance
solely on GSDL aerial imagery, without field verification, renders the
allegations speculative alﬂd le 011 unsustainable.

"‘f

Further that the demulition activn is premature and arbitrary,
particularly as the prejorty formms part of the Paryavaran Complex,
which has been under consideration for regularization since 2018, and
such action undermines the objective of protecting bona fide
occupants. Moreover, the
conducted without prig
Applicant, and in \101éti 1t y
Rules, 1962. The pr opc—u 1y has be:‘_‘_

peried demarcation is illegal, having been
.‘_.'5“ 1'uqu1'ry or parumpamon of ihﬁ
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209 without lawful basis, and ény eviction or demolition would cause
severe hardship to the Applicant, her husband, and their elderly family
members.

That it is submitted that the demarcation of Khasra Nos. 206 and 208
and 209, Village Saidulajaib, New Delhi, ought to have been conducted
strictly in accordance with the Massavi and by superimposing the
relevant Aks-Sizra, along with established reference points as
mandated under law. However, the prescribed procedure has not been
followed in the present case. This has resulted in an erroneous
demarcation and a boundary dispute between two distinct khasra
numbers.

The relevant submissions / contentions made by the Forest
Department are as under: -

That it is contended by the Forest Department that the applicant has
not approached this Ld. Court with clean hands and has abused the
process of law by filing a meritless application with malafide intent,
lacking any credible proof of ownership.

That it is submitted by the Forest Department that the land in question
ie., D-35, Paryavaran Complex, IGNOU road Saidulajaib Village Tehsil
Saket, New Delhi — 110030 is situated at Khasra no. 209 of Village
Saidulgjaib, New Delhi. Further that Khasra no. 209 (19-0) falls within
the boundary description of a land duly notified as reserved forest
under Section 4 of the Indian Forest Act, 1927. The documents which
show that the land in question is a forest land are as follows:

a. That notification no. F.10(42)-1/PA/DCF/93/2012-17(1) dated
24.05.1994 was issued under Section 4 of the Indian Forest Act,
1927, whereby all forestlands and wastelands which was the
property of the government and over which government had
proprietary rights, falling within the boundaries as specified in
Schedule A of the notification were declared as Reserved Forest.

b. That notification No. F.1{29)/PA/DC/95 dated 02.04.1996 was
duly issued by the Lt. Governor, NCT of Delhi, in exercise of powers
conferred under Section 154 of the Delhi Land Reforms Act, 1954,
whereby the uncultivated Gaon Sabha lands specified in Column
Il of the table and detailed in Annexures ‘A’ to ‘N’, situated in the
Southern Ridge and pertaining to the villages mentioned in Column
II, were declared as surplus land and placed at the disposal of the
Forest Department, GNCTD. It is pertinent to submit that under
Annexure ‘M’ to the said notification, Khasra No. 209 (19-0) of
Village Saidulajaib is specifically included.

c. That as per the Revenue Department affidavit filed by Divisional
Commissioner dat/gd 05 :04.20 10 filed before the Hon’ble National
Green Tribunal in ?ﬂ’fvo 58/2013 titled ‘Sonya Ghosh v. GNCTD

& Ors.’, under Annﬁ\ur,é R 1 he totaljl ea of Khasra no. 209 is
AEIC, . 1A bl
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19 Bigha out of which 05 bigha and 11 biswa is shown as
encroached in form of Unauthorized Colony.

d. That the Khasra in question is also shown as encroached in the
demarcated map filed by Revenue Department before the Hon’ble
National Green Tribunal as Annexure R-2 (Colly.) in the matter
titled as “Sonya Ghosh versus GNCTD, OA no. 58/2013". As per
the demarcated maps, the said land as claimed by the applicant
falls squarely within the boundaries of the Reserved Forest under
Section 4 of the Indian Forest Act, 1927.

Further submitted that the Forest Settlement Officer i.e., this Ld. Court
derives jurisdiction strictlv under the Indian Forest Act, 1927 and can
adjudicate only matters contemplated thereunder. The Khasra in
question has been placed at disposal of Forest Department for creation
of Reserved Forest vide notification no. F.1(29)/PA/DC/95 dated
02.04.1996 issued under the Delhi Land Reforms Act, 1954, and not
under the Indian Forest Act; hence, this Ld. Court lacks jurisdiction to
examine or modify the same. The application is therefore misconceived
and not maintainable for want of jurisdiction.

That it is submitted that as per the demarcation report received from
ihe Revenue Authorities, the Khasra number in question has been
clearly identified and recorded as forest land. The said report further
establishes that the occupation/possession over the said land
constitutes an encroachment upon forest land. The findings of the
competent Revenue Authority which has been arrived at after due
demarcation, conclusively establishes the nature and status of the land
and leave no ambiguity regarding its classification as forest land.

That it is important to note here that the notification dated 02.04.1996
was challenged before the Hon’ble High Court of Delhi in the case titled
as Bhagat Singh & Ors. versus Union of India & Anr., (201 0} SCC
OnLine Delhi 2386 but the same was rejected by the Division Bench
of the Hon’ble High Court of Delhi.

That Section 2 of the Forest {Conservation) Act, 1980, clearly states
that: “The Restriction on the de-reservation of forests or use of

Jorest land for non-forest purpose.

It is submitted that the present application has been filed with malafide
intent, as a calculated atiempt by the applicant to encroach upon and
take over land lawfully vested in the answering respondent and duly
notified as forest land. The application appears to be a means to
unlawfully expand her hcidings and derive undue benefit. It is further
submitied that the same is intended to obstruct and impede the
answering respondent in discharge of its official duties as directed by
the Hon'ble Apex Cqu 2t I\atmnaJ Green Tribunal, and the Hon’ble High
Court of Delhi. In ﬁ 1ev\ of th _}"f"hO\e the apphcatlon deserves to be
dismissed with exemplaﬂ icosts E ] j,; e_iv . L

J \
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During the course of hearing, it was submitted that the demarcation of
these 13 villages including the village Saidulajab has already been
carried out in OA No. 58/2013 titled Sonya Ghosh Vs. GNCTD. Further,
as per report of Tehsildar, the Khasra No. 209 is recorded as Gram
Sabha/Forest Land and Khasra No. 206 & 208 is also recorded as Gram
Sabha Land.

Case was heard in detail and was reserved for order. After considering
the report received from: the Revenue Authority i.e., Tehsildar
(Chhatarpur), documents placed on file and submissions made by the
petitioner / applicant and the respondent, the following are the
observations: -

That the undersigned, in the capacity of Forest Settlement Officer, is
the duly competent authority to adjudicate the present matter. The
Forest Settlement Officer / Additional District Magistrate has been
vested with the powers of the Forest Settlement Officer by virtue of
Notification No. F.10(42)-1/PA/DCF/93/11/181-198 dated 10t
May, 2006, issued in accordance with law. Accordingly, the
jurisdiction to entertain and decide the present proceedings squarely
lies with this authority, and the same is being exercised within the
statutory framework of the Indian Forest Act, 1927.

Upon consideration of the material on record, this Court notes that

‘the applicant had submitted that the property falls within Khasra
Nos. 206 and 208 of Village Saidulajaib, on the basis of their
SPA/GPA/Agreement to Sale. However, the Forest Department has
placed on record statutory notifications, revenue records, and the
demarcation report prepared by the competent authority. The
perusal of documents of applicants reveals that they are
unregistered documents which cannot be treated as an evidence of
ownership. Further, the revenue record shows that Khasra No. 209,
village Saidulajab is a part of Notification No. F1(29)/PA/DC/95
dated 02.04.1996. The recorded owner of Khasra No. 206 is Gram
Sabha, for Khasra No. 208 is Gram Sabha and for Khasra No. 209
the recorded owner is as Forest Department. Nowhere, in the revenue
records, the ownership of the applicant is reflected.

Further that the report submitted by the concer\ned Tehsildar clearly
establishes that Khasra No. 209 is forest land, duly notified under
the relevant provisions of law. Further, the material placed on record,
mcluding notifications dated 24.05.1994 and 02.04.1996, supports
the stand of the Forest Department that the land forms part of the
notified forest area.

The applicant has failed to produce any conclusive and legally
admissible ewdence 1;6 s *uhQLanuate her claim of the land falling
exclusively in Khagey N6 206 P B0S or to vehugt the ofical

demarcation. The ‘61“'18_1 catlon shes already been conducted and is
l b~ = .
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on record of Hon’ble NGT in OA No. 58/2013, Titled Sonya Ghosh
Vs. GNCTD.
7. Thus, in view of the above, I, Sudhakar, Forest Settlement Officer, is of
the considered view that: -

a. After perusing all the documents on record thoroughly, this Court
holds that the petitioner is not the legally recorded owner of the land
of Khasra No. 206 & 208 and the Khasra No. 209 is recorded in the
favor of Forest Department. The ownership claim is based upon
unregistered documents i.e., GPA/SPA/Agreement to Sale dated
28.06.2003.

b. The demarcation has already been carried and is on record of Hon’ble
NGT in OA No. 58/2013, Titled Sonya Ghosh Vs. GNCTD copy of
which was provided to the applicant(s) during the course of hearing.

c. Since, the applicant (s) is neither the recorded owners of Khasra No.
206 & 208 nor of Khasra No. 209 as mentioned in their documents,
therefore, there is no ground to challenge the demarcation report.

d. The present application, being devoid of merit and filed without any
cogent proof, is liable to be dismissed. Accordingly, the application is
dismissed.

It is announcgd in the open Courts & given under my hand & seal of
this court on this ay of Ma;
D? . z)ﬂ“ﬁj j/"s&_.‘_:{\‘-s- '--.

(SUDHAKAR)
ADDiTIONAL DISTRICT MAGISTRATE/
e <\? / FOREST SETTLEMENT OFFICER,
:-‘ e DISTRICT SOUTH
To,

1. Ms. Prabha Sharma W/o Dr. Devender Kumar, R/o D-35, Paryavaran

Complex, Saidulajaib Village, New Delhi — 110030.

7 The Dy. Conservator of Forest (South), 1, karni Singh Marg, Shooting

Range, Tuglakabad, Delhi — 110044.

- (&J\@J/&S‘J “‘mﬁ,

(

: (SUDHAKAR)
AEDITIONAL DISTRICT MAGISTRATE/
- FOREST SETTLEMENT OFFICER,
DISTRICT SOUTH

"‘EJEJ
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IN THE COURT OF FOREST SETTLEMENT OFFICER
REVENUE DEPARTMENT: DISTRICT - SOUTH
GOVT. OF NCT OF DELHI
M.B. ROAD: SAKET: NEW DELHI-110068

T Ne, Feader/ADM(8)/Forest Matter/2026/ Yoo-0) Dated: -0 |ej"] te?

B Case No. 23/2025
Petitioner/Applicant Nellie Dev
Respondent Deputy Conservator of Forest,
. South
Claim Under the Section/fAct The Indian Forest Act, 1927
Khasra No. & Village 208 & 209 Village Saidulajaib

ORDER

By this Order, I shall dispose of the application filed by the

applicant Ms. Nellie Dev D/o Late Sh. A. K. Dev, R/o D-44, Paryavaran
Complex, Saidulajaib Village, New Dethi - 110030 in respect of land
bearing Khasra No. 208 & 209 of Village Saidulajaib, New Delhi.

Iy
P

%r_?\' ) No. 208, Village| Saidulajail

The following are the prayers/reliefs sought by the petitioner:

To allow the representations filed by the applicants and set-
aside/quash the alleged notice dated 27.03.2025 issued by the
forest department to the applicants;

Pass the order for fresh physical demarcation of Khasra no. 209
and 208 of Village Saidulajaib, New Delhi in the presence of the
applicants by following mandatory procedure mandated under law.

' Pass any other order(s} which this Hon’ble Court may deem fit and

proper in the facts and circumstances of the present case.

The submissions / contentions of the petitioner / applicant
are as follows:

That the Petitioner / Appﬁcant is the absolute owner and occupant
of the double-storey residential house bearing no. D-44 in
Paryavaran Complex, Saidulajaib Village, Tehsil Saket, New Delhi.
Her title to the above-mentioned property stands upon an
Agreement to Sell and General Power of Attorney executed on 2nd
March 1992.

It is contended by the petitioner that on 2nd March 1992, she

thereby acquirin

\ ) ~£ /; “-,-ii'wg:‘v%z\

_ '15’(%.9&9.33_&"\.7&1(}3 OF FOREST SOUTH B -

60



— e 7,29 1,,, .

: JIE DEV VS, DEPUTY CONSERVATOR OF FOREST SOUTH

petitioner and her family have remained in open, continuous,
peaceful, and undisturbed possession of the property.

It is further submitted that over the past thirty-three years, the
applicant has invested considerable time and resources in
maintaining and improving the property, including structural
repairs, interior fittings, and external finishing, while regularly
discharging statutory obligations such as payment of municipal
dues, electricity, and water charges. It is pertinent that no
authority has ever disputed her possession or initiated any action
for eviction.

. It is submitted that, in order to remove any ambiguity regarding
the boundary between the private land and the adjoining forest
land bearing Khasra No. 209, Village Saidulajaib, New Delhi, a
permanent wire-mesh fence was erected along the southern
periphery of Khasra No. 209 around the year 1990 and has since
been duly maintained. The said fencing has at all times clearly
demarcated the forest area from the applicant’s residential
property. Photographs from around the year 1994, taken during
the construction of the applicant’s house, further confirm that this
physical demarcation has remained intact and visible, establishing
the distinct identity and separate ownership of the two parcels of
land.

It is submitted that, till date, neither any governmental authority
nor any private individual has ever questioned the applicant’s
occupation or -interfered with her peaceful enjoyment of the
property. She has remained in continuous and undisturbed
possession, without any notice, complaint, or legal challenge. It is
further pertinent that around 1990, the Forest Department erected
a wire-mesh fence along Khasra No. 209, clearly demarcating it
from the applicant’s land in Khasra No. 208. The said fencing has
remained intact and visibly distinguishes the two parcels. This
long-standing and uncontested demarcation substantiates the
applicant’s separate and undisputed possession of her property.

It is further contended that, in recognition of Paryavaran Complex
as an unauthorized colony, an application for its regularization
was submitted to the Delhi Development Authority/Land &
Development Office in 2018, which is presently under
consideration. The said application reflects the long-standing and
bona fide nature of the applicant’s occupancy.

of NCT of Dez@ PRI
vide order daie .20 categoncally held that determmatmn
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of forest land boundaries for identifying encroachments must be
based on a reasoned and field-verified demarcation. The Hon’ble
Tribunal rejected reliance solely on remote sensing or cartographic
overlays, emphasizing that such administrative action must adhere
to established on-ground surveying principles. It was further
clarified that the mere depiction of encroachment in aerial imagery
or GIS data cannot substitute the statutory requirement of
physical demarcation and verification.

That it is further contended by the applicant that the Forest
Department’s reliance solely on aerial mapping provided by
Geospatial Delhi Limited (GSDL) for identifying alleged
encroachments in Village Saidulajaib, New Delhi, constitutes a
serious procedural lapse. Such an approach, without any on-
ground verification or field survey, deviates from established norms
of boundary demarcation. The absence of physical verification
undermines the accuracy of the findings. Consequently, the
encroachment claims concerning Khasra No. 208 are rendered
doubtful and unreliable.

That It is further submitted that this procedural lapse is evident
from the notice dated 27.03.2025 issued by the Forest Department
for removal of alleged encroachments in Khasra No. 209, Village
Saidulajaib, New Delhi. The said notice, requiring occupants to
vacate within fifteen days under threat of demolition, was
erroneously extended to include Khasra No. 208. The issuance of
such notice to the applicant, without any prior verification or
concrete basis, reflects a significant administrative lapse. This
action is arbitrary and unsustainable in law.

That it is submitted that, owing to the ambiguity in land
demarcation and the imminent threat of demolition, the applicant
approached the Hon’ble High Court of Delhi by way of W.P.(C) No.
4700/2025 titled Nellie Dev vs. Government of NCT of Delhi. Vide
order dated 15.04.2025, the Hon’ble High Court of Delhi directed
that the demarcation report of Khasra No. 209 be supplied within
one week and granted the applicant three weeks thereafter to file
appropriate applications under the Indian Forest Act, 1927. The
Forest Settlement Officer was further directed to adjudicate the
matter by a reasoned order. The Hon’ble High Court of Delhi also

~restrained the Forest Department from taking any demolition

action until final d1sposa1 thereby safeguarding the applicant from
irreparable harm.

That it is submltted’ that: the enforcement powers of the Forest
Department are o it ned Strajctly to land notified as forest land,
which in the ple?éent ""se pertalns to Khasra No. 209, Village
\3 s Qi
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Saidulajaib, New Delhi. The extension of such authority to the
applicant’s privately owned property in Khasra No. 208 is wholly
without jurisdiction. Each khasra number carries a distinct legal
identity, with separate boundaries and title. The Department’s
action, therefore, exceeds its statutory mandate and violates
settled principles of land law.

That it is submitted that the applicant’s property falls in Khasra
No. 208, which is a distinct parcel enclosed by a pucca boundary
wall, and does not in any manner include land from Khasra No.
209. The said position can only be ascertained through a lawful
and proper demarcation of both khasra numbers in accordance
with prescribed procedures. It is further submitted that Khasra No.
208 does not form part of any notification declaring forest land.
Accordingly, the contrary assertion in the impugned notice is
erroneous and untenable.

That even till date the applicant has not been supplied/provided
with any copy of any alleged demarcation proceedings carried out
in respect of their property, despite repeated request been made in
this regard to the concerned authorities.

That it is submitted that the demarcation of Khasra Nos. 208 and
209, Village Saidulajaib, New Delhi, ought to have been conducted
strictly in accordance with the Massavi and by superimposing the
relevant Aks-Sizra, along with established reference points as
mandated under law. However, the prescribed procedure has not
been followed in the present case. This has resulted in an

-erroneous demarcation and a boundary dispute between two

distinct khasra numbers.

The relevant submissions / contentions made by the Forest
Department are as under: -

That it is contended by the Forest Department that the applicant
has not approached this Ld. Court with clean hands and has
abused the process of law by filing a meritless application with
malafide intent, lacking any credible proof of ownership.

That it is submitted by the Forest Department that the land in
question i.e., D-44, Paryavaran Complex, IGNOU road Saidulajaib
Village Tehsil Saket, New Delhi — 110030 is situated at Khasra no.
209 of Village Saidulajaib, New Delhi. Further that Khasra no. 209
(19-0) falls within the boundary description of a land duly notified
as reserved forest under Section 4 of the Indian Forest Act, 1927.
The docume\n\ts Wthh show that the land in question is a forest
land are as i QLE,M,»L&.«K,,JI
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a. That neotification no. F.10(42)-1/PA/DCF/93/2012-17(1)
dated 24.05.1994 was issued under Section 4 of the Indian
Forest Act, 1927, whereby all forestlands and wastelands
which was the property of the government and over which
government had proprietary rights, falling within the
boundaries as specified in Schedule A of the notification were
declared as Reserved Forest.

b. That notification No. F.1(29}/PA/DC/95 dated 02.04.1996
was duly issued by the Lt. Governor, NCT of Delhi, in exercise
of powers conferred under Section 154 of the Delhi Land
Reforms Act, 1954, whereby the uncultivated Gaon Sabha
lands specified in Column III of the table and detailed in
Annexures ‘A’ to ‘N’, situated in the Southern Ridge and
pertaining to the villages mentioned in Column II, were
declared as surplus land and placed at the disposal of the
Forest Department, GNCTD. It is pertinent to submit that
under Annexure ‘M’ to the said notification, Khasra No. 209
(19-0) of Village Saidulajaib is specifically included.

c. That as per the Revenue Department affidavit filed by
Divisional Commissioner dated 05.04.2019 filed before the
Hon’ble National Green Tribunal in 04 No. 58/2013 titled
‘Sonya Ghosh v. GNCTD & Ors.’, under Annexure R-18, the
total area of Khasra no. 209 is 19 Bigha out of which 05 bigha
and 11 biswa is shown as encroached irr form of Unauihorized
Colony.

d. That the Khasra in question is also shown as encroached in
the demarcated map filed by Revenue Department before the
Hon’ble National Green Tribunal as Annexure R-2 (Colly.) in
the matter titled as “Sonya Ghosh versus GNCTD, OA no.
58/2013”. As per the demarcated maps, the said land as
claimed by the applicant falls squarely within the boundaries of
the Reserved Forest under Section 4 of the Indian Forest Act,
1927.

Further submitted that the Forest Settlement Officer i.e., this Ld.
Court derives jurisdiction strictlv under the Indian Forest Act,
1927 and can adjudicate only matters contemplated thereunder.
The Khasra in question has been placed at disposal of Forest
Department for creation of Reserved Forest vide notification no.
F.1(29)/PA/DC/95 dated 02.04.1996 issued under the Delhi Land
Reforms Act, 1954, and not under the Indian Forest Act; hence,
this Ld. Court lacks jurisdiction to examine or modify the same.
The application is-therefore misconceived and not maintainable for

Page 5 of 8
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That it is submitted that as per the demarcation report received

from the Revenue Authorities, the Khasra number in question has
been clearly identified and recorded as forest land. The said report
further establishes that the occupation/possession over the said
land constitutes an encroachment upon forest land. The findings
of the competent Revenue Authority which has been arrived at
after due demarcation, conclusively establishes the nature and
status of the land and leave no ambiguity regarding its
classification as forest land.

That it is important to note here that the notification dated
02.04.1996 was challenged before the Hon’ble High Court of Delhi
in the case titled as Bhagat Singh & Ors. versus Union of India
& Anr., (2010) SCC OnLine Delhi 2386 but the same was
rejected by the Division Bench of the Hon’ble High Court of Delhi.

That Section 2 of the Forest (Conservation) Act, 11980, clearly
states that: “The Restriction on the de-reservation of forests or
use of forest land for non-forest purpose.

It is submitted that the present application has been filed with
malafide intent, as a calculated attempt by the applicant to
encroach upon and take over land lawfully vested in the answering
respondent and duly notified as forest land. The application
appears to be a means to unlawfully expand her holdings and
derive undue benefit. It is further submitted that the same is
intended to obstruct and impede the answering respondent in
discharge of its official duties as directed by the Hon’ble Apex
Court, National Green Tribunal, and the Hon’ble High Court of
Delhi. In view of the above, the application deserves to be
dismissed with exemplary costs. '

During the course of hearing, it was submitted that the
demarcation of these 13 villages including the village Saidulajab
has already been carried out in OA No. 58/2013 titled Sonya
Ghosh Vs. GNCTD. Further, as per report of Tehsildar, the Khasra
No. 209 is recorded as Gram Sabha/Forest Land and Khasra No.
208 is also recorded as Gram Sabha Land.

Case was heard in detail and was reserved for order. After
considering report received from the Revenue Authority i.e.,
Tehsildar (Chhatarpur), documents placed on file and submissions
made by the petitioner and the respondent, the following are the
observations: -

That the unders/Lgned ..'\Ehe capacity of Forest Settlement

Officer, is the (f\.{ﬂy ‘comp @nt authority to adjudicate the
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present matter. The Forest Settlement Officer / Additional
District Magistrate has been vested with the powers of the Forest
Settlement Officer by virtue of Notification No. F.10(42)-
I/PA/DCF/93/11/181-198 dated 10t May, 2006, issued in
accordance with law. Accordingly, the jurisdiction to entertain
and decide the present proceedings squarely lies with this
authority, and the same is being exercised within the statutory
framework of the Indian Forest Act, 1927.

b. Upon consideration of the material on record, this Court notes
that the applicant had submitted that the property falls within
Khasra No. 208 of Village Saidulajaib, on the basis of their
SPA/GPA/Agreement to Sale. However, the Forest Department
has placed on record statutory notifications, revenue records,
and the demarcation report prepared by the competent authority.
The perusal of documents of applicant reveals that they are
unregistered documents which cannot be treated as an evidence
of ownership. Further, the revenue record shows that Khasra No.
209, village Saidulajab is part of Notification No.
F1(29)/PA/DC/95 dated 02.04.1996. The recorded owner of
Khasra No. 208 is Gram Sabha and for Khasra No. 209 the
recorded owner is as Forest Department. Nowhere, in the
revenue records, the ownership of the applicant is reflected.

c. Further that the report submitted by the concerned Tehsildar
clearly establishes that Khasra No. 209 is forest land, duly
notified under the relevant provisions of law. Further, the
material placed on record, including notifications dated
24.05.1994 and 02.04.1996, supports the stand of the Forest
Department that the land forms part of the notified forest area.

d. The applicant has failed to produce any conclusive and legally
admissible evidence to substantiate her claim of the land falling
exclusively in Khasra No. 208 or to rebut the official
demarcation. The demarcation has already beeri conducted and
is on record of Hon’ble NGT in OA No. 58/2013, Titled Sonya
Ghosh Vs. GNCTD.

7. Thus, in view of the above, I, Sudhakar, Forest Settlement Officer,
is of the considered view that: -

a. After perusing all the documents on record thoroughly, this
Court holds that the petitioner is not the legally recorded owner
of the land of Khasra No. 208 and the Khasra No. 209 is recorded

in the favor ofggﬁes@;@g\artment The ownership claim is based
upon unregis%er/ed?’d’é‘cu\rﬁegnts i.e., GPA/SPA/Agreement to Sale

=]
dated 27.03.1992. ) = N W [ = 8
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b. The demarcation has already been carried and is on record of
Hon’ble NGT in QA No. 58/2013, Titled Sonya Ghosh Vs. GNCTD
copy of which was provided to the applicant(s) during the course
of hearing.

c. Since, the applicant(s) is neither the recorded owners of Khasra
No. 208 nor of Khasra No. 209 as mentioned in the documents,
therefore, there is no ground to challenge the demarcation report.

d. The present application, being devoid of merit and filed without
any cogent proof, is liable to be dismissed. Accordingly, the
application is dismissed.

It is announced, 1n the open Courts & given under my hand & seal
of this court on this 1 ‘day of May, 2026.

N (SUDHAKA
) A’DD! IONAL DISTRICT MAGISTRATE/
) /j__;FOREST SETTLEMENT OFFICER,
— DISTRICT SOUTH
To, ,
1. Ms. Nellie Dev D/o Late Sh. A. K. Dev, R/o D-44, Paryavaran
Complex, Saidulajaib Village, New Delhi - 110030. '
me Dy. Conservator of Forest (South), 1, karni Singh Marg,
Shooting Range, Tuglakabad, Delhi — 110044.
Ag_}(ﬁ" 2,

a"ur\zé
(SUDHAKAR)
ADD 'E ONAL DISTRICT MAGISTRATE/
FOREST SETTLEMENT OFFICER,
-5; DISTRICT SOUTH

.
ol —d.'g
/“ ":?,ru
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IN THE COURT OF FOREST SETTLEMENT OFFICER
FEEVERUE DEPARTMENT: DISTRICT - SOUTH
GOVT. OF NCT OF DELHI
M.B. ROAD: SAKET: NEW DELHI-110068

F. No. Reader/ADM(S)/Forest Matter/ 2026/ i:-"ZDated: - o Hes| 0%t

Case No. 21/2025
Petitioner/Applicant Meenakshi Kapoor
Respondent Deputy Conservator of Forest,
South
| Claim Under the Section/Act The Indian Forest Act, 1927
Khasra No. & Village ‘ 188 & 20¢ Village Saidulajaib
CRDER

By this Order, I shall dispose of the application filed by the applicant
Me. Meenakshi Kapoor W/o Sh. Sunny Kapoor, R/o D-29, Ground Flcor,
Paryavaran Complex, Saidulajaib Village, New Delhi - 110030 in respect of
land bearing Khasra No. 188 & 209 of Village Saidulajaib, New Delhi.

2. The following are the prayers/reliefs sought by the petitioner:

¢ Allow the application / representations filed by the applicant and
set-aside/quash the alleged notice dated 27.03.2025 issued by the
forest department to the applicant;

¢ Issue necessary directions against the Respondents thereby
restraining them from carrying out any further encroachment over
the Jand belonging to the Applicant in Property bearing no. Property
no. D-29, Khasra no. 188, Paryavaran Complex, Saidulajaib Village,
Tehsil Saket, New Delhi; _

¢ Pass any other order / direction in favour of the applicant & against
the respondents. '

[d%]

The submissions / contentions of the petitioner / applicant are
as follows:
¢« That the Petitioner / Applicant is the co-owner of the property
bearing no. D-29, Ground Floor, Paryavaran Complex, Saidulajaib
Village, Tehsil Saket, New Delhi. Her title to the above-mentioned
property stands upon an Agreement to Sell and General Power of
Attorney executed on 16 February 2015.

It is contended by the pcuuomz_wthdt on 16% February 2015, she
entered into an Agr cemed{ o(beh}na General Power of Attorney,
thereby acquiring clear utle ov& the pmput\ Q1tualed in Khasra No

—
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188, Village Saidu]ajaib, New Delhi. Since the said date, the
petitioner / applicant has remained in open, continuous, peaceful,
and undisturbed possession of the property.

Further contended that the Applicant and previous owners have
been in peaceful, continuous possession of the property for over
thirty (30) years, with all dues such as house tax duly paid, and
supporting documents including the chain of ownership, Khatauni,
tax receipts, electricity bills, and photographs annexed. However, on
01.04.2025, a demolition notice dated 27.03.2025 was affixed by the
Respondent / Forest Department directing encroachers on Khasra
No. 209, Village Saidulajaib, New Delhi, to vacate alleged forest land
within 15 days, failing which demolition would follow. The said
notice has been erroneously served upon the Applicant’s property
situated in Khasra No. 188, which is distinct and has been under
settled possession for decades. The notice further fails to specify the
extent or area of alleged encroachment and appears to have been
issued arbitrarily and with mala fide intent, causing unwarranted
interference and potential financial loss to the Applicant.

That in the year 1990, a wire mesh fence was erected along the
southern periphery of Khasra No. 209 and has since been
maintained by the Forest Department. The said boundary clearly
demarcates the limits of the forest land from the adjoining private
lands, including the land of the Applicant.

That it is submitted by the applicant that the official revenue map
of Saidulajaib Village, available on the government’s portal at
nttps:/ /gsdl.org.in/revenue map, clearly shows that the property in
question lies entirely within Khasra No. 188 and not Khasra No.
209, as erroneously stated by the Respondents in the demolition
notice dated 27.03.2025. The map distinctly delineates the
boundaries of Khasra Nos. 188 and 209, unequivocally confirming
that the Applicant’s property falls outside the area referenced in the
notice. This public record highlights the arbitrary and mistaken
basis of the Respondents’ actions.

It is further contended that, in recognition of Paryavaran Complex
as an unauthorized colony, an application for its regularization was
submitted to the Delhi Development Authority/Land & Development
Office in 2018, which is presently under consideration. The said
application reflects the long-standing and bona fide nature of the
applicant’s occupancy.

It is again contended Uﬂ_at_m “Son Ja Ghosh vs. Government of NCT of
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demarcation and not solely on GIS or aerial imagery. The Tribunal
emphasized that statutory procedures under Section 101 of the
Punjab Land Revenue Act, 1887 require consent-based
triangulation using fixed ground reference points. The Forest
Department’s reliance only on satellite data, without field
verification or landowner consent, was held improper. Such
deviation risks wrongful classification of private land as forest.

That it is further contended by the applicant that the applicant along
with her predecessors, have been in uninterrupted possession of the
property in Khasra Nos. 188, Village Saidulajaib, since 1954, with
boundaries clearly demarcated by a wire-mesh fence established
prior to 1995. The said fencing serves as a visible distinction from
the adjoining forest land. The Forest Department’s reliance solely on
GSDL aerial mapping, without any on-ground verification, is a
procedural lapse. Such an approach undermines the accuracy of
encroachment claims against the said property.

That it is further submitted that this procedural lapse is evident
from the notice dated 27.03.2025 issued by the Forest Department
for removal of alleged encroachments in Khasra No. 209, Village
Saidulajaib, New Delhi. The said notice, requiring occupants to
vacate within fifteen days under threat of demolition, was
erroneously extended to include Khasra No. 188. The issuance of
such notice to the applicant, without any prior verification or
concrete basis, reflects a significant administrative lapse. This
action is arbitrary and unsustainable in law.

It is submitted that the notice dated 27.03.2025 suffers from serious
procedural lapses, as it fails to specify the alleged encroachments
and provides no supporting demarcation details such as maps or
measurements. No proper show-cause opportunity was given to the
applicant, depriving her of the chance to present relevant
documents. This violates the principle of audi alteram partem and
established norms of administrative fairness. Consequently, the
notice lacks legal clarity and fails to meet the requirements of due
process.

That it is submitted by the applicant that, faced with ambiguity in
demarcation and threat of demolition, the applicant approached the
Hon'’ble High Court of Delhi in W.P.(C) No. 4687/2025. By order
dated 15.04.2025, the Court directed supply of the demarcation
report and permitted the applicant to file objections before the
Forest Settlement Officer for adjudication by a speaking order. The
Court also restrained{the Forest Departm ent from taking demolition
action until such/ / gpi oceeomv@ are concluded. This ensured

Page 3 of
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protection of the applicant’s property from irreversible harm
pending due process.

That it is contended by the applicant that the Forest Department’s
authority is limited to Khasra No. 209 (forest land), and its actions
concerning Khasra Nos. 188 exceed its legal mandate, as these are
distinct private properties. Proper determination of encroachment
requires a detailed, on-ground demarcation process. However,
reliance solely on GSDL aerial imagery, without field verification,
renders the allegations speculative and legally unsustainable.

That it is submitted that the demarcation of Khasra Nos. 188 and
209, Village Saidulajaib, New Delhi, ought to have been conducted
strictly in accordance with the Massavi and by superimposing the
relevant Aks-Sizra, along with established reference points as
mandated under law. However, the prescribed procedure has not
been followed in the present case. This has resulted in an erroneous
demarcation and a boundary dispute between two distinct khasra
numbers.

‘The relevant submissions / contentions made by the Forest
Department are as under: -

That it is contended by the Forest Department that the applicant
has not approached this Ld. Court with clean hands and has abused
the process of law by filing a meritless application with malafide
intent, lacking any credible proof of ownership.

That it is submitted by the Forest Department that the land in
question i.e., D-29, Paryavaran Complex, IGNOU road Saidulajaib
Village Tehsil Saket, New Delhi — 110030 is situated at Khasra no.
209 of Village Saidulajaib, New Delhi. Further that Khasra no. 209
(19-0) falls within the boundary description of a land duly notified
as reserved forest under Section 4 of the Indian Forest Act, 1927.
The documents which show that the land in question is a forest land
are as follows:

a. That mnotification no. F.10(42)-1/PA/DCF/93/2012-17(1)
dated 24.05.1924 was issued under Section 4 of the Indian
Forest Act, 1927, whereby all foresilands and wastelands which
was the property of the government and over which government
had proprietary rights, falling within the boundaries as specified
in Schedule A of the notification were declared as Reserved
Forest.

b. That notification No. F. 1(20)[PA /DC/95 dated 02.04.1996
was duly issued by the Lt\ GO\ ernory \NCT of Delhi, in exercise of
powers conferred uudef%ec i 11 I%Ebf the Delh1 Land Reforms
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Act, 1954, whereby the uncultivated Gaon Sabha lands specified
in Column III of the table and detailed in Annexures ‘A’ to ‘N’,
situated in the Southern Ridge and pertaining to the villages
mentioned in Column II, were declared as surplus land and
placed at the disposal of the Forest Department, GNCTD. It is
pertinent to submit that under Annexure ‘M’ to the said
notification, Khasra No. 209 (19-0) of Village Saidulajaib is
specifically included.

c. That as per the Revenue Department affidavit filed by

- Divisional Commissioner dated 05.04.2019 filed before the
Hon’ble National Green Tribunal in OA No. 58/2013 titled
‘Sonya Ghosh v. GNCTD & Ors.’, under Annexure R-18, the
total area of Khasra no. 209 is 19 Bigha out of which 05 bigha
and 11 biswa is shown as encroached in form of Unauthorized

~ Colony.

d. That the Khasra in question is also shown as encroached in the
demarcated map filed by Revenue Department before the
Hon’ble National Green Tribunal as Annexure R-2 (Colly.) in the
matter titled as “Sonya Ghosh versus GNCTD, OA no.
58/2013°. As per the demarcated maps, the said land as

claimed by the applicant falls squarely within the boundaries of -

the Reserved Forest under Section 4 of the Indian Forest Act,
1827.

Further submitted that the Forest Settlement Officer i.e., this Ld.
Court derives jurisdiction strictlyv under the Indian Forest Act, 1927
and can adjudicate only matters contemplated thereunder. The
Khasra in question has been placed at disposal of Forest
Department for creation of Reserved Forest vide notification no.
F.1(29)/PA/DC/95 dated 02.04.1996 issued under the Delhi Land
Reforms Act, 1954, and not under the Indian Forest Act; hence, this
Ld. Court lacks jurisdiction to examine or modify the same. The
application is therefore misconceived and not maintainable for want
of jurisdiction.

That it is submitted that as per the demarcation report received from
the Revenue Authoritics, the Khasra number in question has been
clearly identified and recorded as forest land. The said report further
establishes that the occupation/possession over the said land
constitutes an encroachment upon forest land. The findings of the
competent Revenue Authority which has been arrived at after due
demarcation, conclusively establishes the nature and status of the
land and leave no ambiguity regarding its classification as forest
land.

That it is important to note here that the mnotification dated

02.04.1996 was challengcd before the Hon'ble High Court of Delhi
iz \ e f:’ f‘;\-j‘z*l.
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in the case titled as Bhagat Singh & Ors. versus Union of India
& Anr., (2010) SCC OnLine Delhi 2386 but the same was rejected
by the Division Bench of the Hon’ble High Court of Delhi.

e That Section 2 of the Forest (Conservation) Act, 1980, clearly states
that: “The Restriction on the de-reservation of forests or use of
Jorest land for non-forest purpose.

¢ It is submitted that the present application has been filed with
malafide intent, as a calculated attempt by the applicant to encroach
upon and take over land lawfully vested in the answering
respondent and duly notified as forest land. The application appears
to be a means to unlawfully expand her holdings and derive undue
benefit. It is further submitted that the same is intended to obstruct
and impede the answering respondent in discharge of its official
duties as directed by the Hon’ble Apex Court, National Green
Tribunal, and the Hon’ble High Court of Delhi. In view of the above,
the application deserves to be dismissed with exemplary costs.

5: During the course of hearing, it was submitted that the demarcation
cf these 13 villages including the village Saidulajab has already been
carried out in OA No. 58/2013 titled Sonya Ghosh Vs. GNCTD.
Further, as per report of Tehsildar, the Khasra No. 209 is recorded
as Gram Sabha/Forest Land and Khasra No. 188 is not recorded in
the name of applicant/petitioner.

6. Case was heard in detail and was reserved for order. After
considering the réport received from the Revenue Authority i.e.,

~ Tehsildar (Chhatarpur), documents placed on file and submissions
made by the petitioner / applicant and the respondent, the following -

are the observations: -

a. Thatthe undersigned, in the capacity of Forest Settlement Officer,
is the duly competent authority to adjudicate the present matter.
The Forest Settlement Officer / Additional District Magistrate has
been vested with the powers of the Forest Settlement Officer by
virtue of Notification No. F.10{42)-1/PA/DCF/93/11/181-198
dated 10%™ May, 2006, issued in accordance with law. Accordingly,
the jurisdiction to entertain and decide the present proceedings
squarely lies with this authority, and the same is being exercised
within the statutoryv framework of the Indian Forest Act, 1927.

b. Upon consideration of the material on record, this Court notes
that the applicant had submitted that the property falls within
Khasra Nos. 188 oicx?u’ﬂlaoe \,Saldulajalb on the basis of their
SPA/G PA/Acrreeant/“E? Sale *However the Forest Department
has placed on reco&d sta' tor&‘ﬁohﬁcatxons revenue records, and

/ot e f fe oL
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the demarcation report prepared by the competent authority. The
perusal of documents of appiicants reveals that they are
unregistered documents which cannot be treated as an evidence
of ownership. Further, the revenue record shows that Khasra No.
209, village Saidulajab is a part of Notification No.
F1(29)/PA/DC/95 dated 02.04.1996. The applicant is not the
recorded owner of Khasra No. 188 and for Khasra No. 209 the
recorded owner is as Forest Department. Nowhere, in the revenue
records, the ownership of the applicant is reflected.

Further that the report submitted by the concerned Tehsildar
clearly establishes that Khasra No. 209 is forest land, duly
notified under the relevant provisions of law. Further, the material
placed on record, including notifications dated 24.05.1994 and
02.04.1996, supports the stand of the Forest Department that the
land forms part of the notified forest area.

The applicant has failed to produce any conclusive and legally
admissible evidence to substantiate her claim of the land falling
exclusively in Khasra No. 188 or to rebut the official demarcation.
The demarcation has already been conducted and is on record of
Hon’ble NGT in OA No. 58/2013, Titled Sonya Ghosh Vs. GNCTD.

Thus, in view of the above, I, Sudhakar, Forest Settlement Officer,

is of the considered view that: -

. After perusing all the documents on record thoroughly, this Court

holds that the petitioner is not the legally recorded owner of the
land of Khasra No. 188 and the Khasra No. 209 is recorded in the
favor of Forest Department. The ownership claim is based upon
unregistered documents i.e., GPA/SPA/Agreement to Sale dated
02.03.2015. ‘

. The demarcation has already been carried and is on record of

Hon’ble NGT in OA No. 58/2013, Titled Sonya Ghosh Vs. GNCTD
copy of which was provided to the applicant(s) during the course
of hearing.

Since, the applicant (s! is neither the recorded owners of Khasra
No. 188 nor of Khasra No. 20© as mentioned in their documents,
therefore, there is no ground to challenge the demarcation report.

. The present application, being devoid of merit and filed without

any cogent proof, is liable to be dismissed. Accordingly, the
application/is dismissed.

/
|
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It is announced ,jn the open Courts & given under my hand & seal
of this court on this <} day of May 2026.
W’m‘m

\,s-laé”

G, e € (SUDHAKAR
o AD]BITIONAL DISTRICT MAGISTRATE/
¢ FOREST SETTLEMENT OFFICER,
DISTRICT SOUTH

To,

1. Ms. Meenakshi Kapoor W/o Sh. Sunny Kapoor, R/o D-29, Ground
Floor, Paryavaran Complex, Saidulajaib Village, New Delhi -
119030. '
he Dy. Conservator of Forest (South), 1, karni Singh Marg,
Shooting Range, Tuglakabad, Delhi — 110044.

“STEY 4
(SUDHAKAR)

DISTRICT SOUTH
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TEHR THEA
IN THE COURT OF FOREST SETTLEMENT OFFICER
REVENUE DEPARTMENT: DISTRICT - SOUTH
GOVT. OF NCT OF DELHI
K.B. ROAD: SAKET: NEW DELHI-110068&

F. Ne. Reader/ADM(S)/Forest Matter/2026/49\ -2 Dated: - ¢ P

B Case No. 12/2025
Petitioner/Applicant Kalpana Gulati & Ors.
Respondent Deputy Conservator of Forest,
: South

Claim Under the Section/Act The Indian Forest Act, 1927

Khasra No. & Village 188 & 209 Village Saidulajaib
ORDER

By this Order, I shall dispose of the application filed by the

applicants: - '

(a) Smt. Kalpana W/o Mr. Rajeev Gulati, R/o D-31, Flat no. 1.
Upper Ground Floor, Paryavaran Complex, IGNOU Road,
Saidulajaib Village, Tehsil Saket, New Delhi - 110030;

(b) Smt. Nirmal Sethi w/o Sh. S. B. Sethi R/o D-31, Flat no. 2,
Upper Ground Floor, Paryavaran Complex, IGNOU Road,
Saidulajaib Village, Tehsil Saket, New Delhi — 110030;

{c) Smt. Neelu Lama W /o Mr. Tama Singh Lama R/o D-31, flat
no. 1, first floor, Paryavaran Complex, IGNOU road,
Saidulajaib Village, Tehsil Saket, New Delhi-110030;

(d) Sh. Gauri Shankar Tyagi S/o Sh. S.K. Tyagi R/o D-31, flat
no. 2, first floor, Paryavaran Complex, IGNOU road,
Saidulajaib Village, Tehsil Saket, New Delhi-110030;

(¢) Sh. Varun Kathuria S/o Sh. Chander Mohan Kathuria R/o D-
31, flat no. 1 second fioor, Paryavaran Complex, IGNOU road,
Saidulajaib Village, Tehsil Saket, New Delhi- 110030;

(I} Sh. Dharam Singh S/o Sh. Vijay Singh R/o D-31, flat no. 2.
second floor, Parvavaran Complex, IGNOU road, Saidulajaib
Village, Tehsil Saket, New Delhi-110030;

() Sh Harsh Kathuria S/o Sh. Chander Mohan Kathuria R/o D-
¢ 31, flat no. 1, third floor, Paryavaran Complex, IGNOU road,
Saldu]malb Village, Tehsil Saket, New Delhi-110030;
it} Sh. Irm:fsh Bcdj -So Late Sh. Inder Singh Bedi R/o D-31, flat
no. 2 ﬂ:rrrd ﬁoor_ Parvavaran Complex, IGNOU road,
dmuiafa}é ]' Fad@) -hsil Saket, New Dellii-110030;
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(i) Sh. Jai Shankar R/o D-31, top floor, Paryavaran Complex,
IGNOU road, Saidulajaib Village, Tehsil Saket, New Delhi-
110030;

() Amit Kumar R/o D-31, ground floor, Paryavaran Complex,
IGNOU road, Saidulajaib Village, Tehsil Saket, New Delhi-
110030;

(k) Smt. Deepti Batra W/o Sh. Devender Batra R/o D-31, flat no.
1, ground floor, Paryavaran Complex, IGNOU road,
Saidulajaib Village, Tehisil Saket, New Delhi- 110030

In respect of land bearing Khasra No. 188 & 209 of Village

Saidulajaib, New Delhi.

2.

The following are the prayers/reliefs sought by the
petitioner:

To allow the representations filed by the applicants and set-
aside/quash the alleged notice dated 27.03.2025 issued by the
forest department to the applicants;

Pass the order for fresh physical demarcation of Khasra no. 209
and 188 of Village Saidulajaib, New Delhi in the presence of the
applicants by following mandatory procedure mandated under
law. _

Pass any other order(s) which this Hon’ble Court may deem fit
and proper in the facts and circumstances of the present case.

The submissions / contentions of the petitioner / applicant
are as follows: -

That the Petitioners / Applicants are the absolute owner and
occupant of the double-storey residential house bearing no. D-31
in Paryavaran Complex, Saidulajaib Village, Tehsil Saket, New
Delhi. Their title to the above-mentioned property stands upon
an Agreement to Sell and General Power of Attorney executed in
the year 2016.

It is contended by the petitioner that in the year 2016, the
applicants entered into an Agreement to Sell and General Power
of Attorney, thereby acquiring clear title over the property
situated in Khasra No. 188 Village Saidulajaib, New Delhi. Since
the said date, the petitioner and her family have remained in
open, continuous, peacefil, and undisturbed possession of the

property.

It is further/ S}abmltted Ll_u. t over the more than three decades, the
apphcanis ihavc Anv ested cons lc;rsra’nle time and resources in

Dat’b 2 10
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maintaining and improving the property, including structural
repairs, interior fittings, and external finishing, while regularly
discharging statutory obligations such as payment of municipal
dues, electricity, and water charges. It is pertinent that no
authority has ever disputed her possession or initiated any action
for eviction.

It is submitted that, in order to remove any ambiguity regarding
the boundary between the private land and the adjoining forest
land bearing Khasra No. 209, Village Saidulajaib, New Delhi, a
permanent wire-mesh fence was erected along the southern
periphery of Khasra No. 209 around the year 1990 and has since
been duly maintained. The said fencing has at all times clearly

- demarcated the forest area from the applicant’s residential

property. Photographs from around the year 1994, taken during
the construction of the applicant’s house, further confirm that
this physical demarcation has remained intact and visible,
establishing the distinct identity and separate ownership of the
two parcels of land.

it is submitted that, till date, neither any governmental authority
nor any private individual has ever questioned the applicant’s
occupation or interfered with her peaceful enjoyment of the
property. She has remained in continuous and undisturbed
possession, without any notice, complaint, or legal challenge. It
is further pertinent that around 1990, the Forest Department
erected a wire-mesh fence along Khasra No. 209, clearly
demarcating it from the applicant’s land in Khasra No. 188. The
said fencing has remained intact and visibly distinguishes the
two parcels. This long-standing and uncontested demarcation
substantiates the applicant’s separate and undisputed
possession of her property.

It is further contended that, in 1'ecognitidn of Paryavaran Complex
as an unauthorized celony, en application for its regularization
was submitted to the Delhi Development Authority/Land &
Development Office in 2018, which is presently under
consideration. The said application reflects the long-standing and
bona fide nature of the applicant’s occupancy.

It is submitted that in the case titled Sonya Ghosh vs. Government
of NCT of Delhi (OA No. 58/2013), the National Green Tribunal,
vide order cated il 3; 01 2021, categorically held that
determination gf\’ /’forest L'lqn’i boundaries for identifying

encroachments must?be ba\sed on a reasoned and field-verified
& { "“,;e-:_f;‘-' g't,i @/ kJuh.-f
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demarcation. The Hon’ble Tribunal rejected reliance solely on
remote sensing or cartographic overlays, emphasizing that such
administrative action must adhere to established on-ground
surveying principles. It was further clarified that the mere
depiction of encroachment in aerial imagery or GIS data cannot
substitute the statutory requirement of physical demarcation and
verification.

That it is further contended by the applicant that the Forest
Department’s reliance solely on aerial mapping provided by
Geospatial Delhi Limited (GSDL) for identifying alleged
encroachments in Village Saidulajaib, New Delhi, constitutes a
serious procedural lapse. Such an approach, without any on-
ground verification or field survey, deviates from established
norms of boundary demarcation. The absence of physical
verification undermines the accuracy of the findings.
Consequently, the encroachment claims concerning Khasra No.
206 and 208 are rendered doubtful and unreliable.

That It is further submitted that this procedural lapse is evident
from the mnotice dated 27.03.2025 issued by the Forest
Department for removal of alleged encroachments in Khasra No.
209, Village Saidulajaib, New Delhi. The said notice, requiring
occupants to vacate within fifteen days under threat of
demolition, was erroneously extended to include Khasra No. 188.
The issuance of such notice to the applicant, without any prior
verification or concrete basis, reflects a significant administrative
lapse. This action is arbitrary and unsustainable in law.

That it is submitted that, owing to the ambiguity in land
demarcation and the imminent threat of demolition, the applicant
approached the Hon’ble High Court of Delhi by way of W.P.(C) No.
4692 /2025 titled Kalpana Gulati vs. Government of NCT of Delhi.
Vide order dated 15.04.2025. the Hon’ble High Court of Delhi
directed that the demarcation report of Khasra No. 209 be
supplied within one week and granted the applicant three weeks
thereafter to file appropriate applications under the Indian Forest
Act, 1927. The Forest Settlement Officer was further directed to
adjudicate the matter by a reasoned order. The Hon’ble High
Court of Delhi also restrained the Forest Department from taking
any demolition action until final disposal, thereby safeguarding
the applicant from irr;—;para‘i:ale harm.

That it is submliie’d t; at 1he enforcement powers of the Forest

Department aré :c'o.nfmnd smcﬂ\ to land noufled as forest land,

Page 4 of 10
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which in the present case pertains to Khasra No. 209, Village
Saidulajaib, New Delhi. The extension of such authority to the
applicant’s privately-owned property in Khasra No. 188 is wholly
without jurisdiction. Each khasra number carries a distinct legal
identity, with separate boundaries and title. The Department’s
action, therefore, exceeds its statutory mandate and violates
settled principles of land law.

That it is submitted that the applicant’s property falls in Khasra
No. 188, which is a distinct parcel enclosed by a pucca boundary
wall, and does not in any manner include land from Khasra No.
209. The said position can only be ascertained through a lawful
and proper demarcation of both khasra numbers in accordance
with prescribed procedures. It is further submitted that Khasra
No. 188 does not form part of any notification declaring forest
land. Accordingly, the contrary assertion in the impugned notice
is erroneous and untenable.

That even till date the applicant has not been supplied/provided
with any copy of any alleged demarcation proceedings carried out
in respect of their property, despite repeated request been made
in this regard to the concerned authorities.

That it is submitted that the demarcation of Khasra Nos. 188 and
209, Village Saidulajaib, New Delhi, ought to have been
conducted strictly in accordance with the Massavi and by
superimposing the relevant Aks-Sizra, along with established
reference points as mandated under law. However, the prescribed
procedure has not been followed in the present case. This has
resulted in an erroneous demarcation and a boundary dispute
between two distinct khasra numbers.

The relevant submissions / contentions made by the Forest
Department are as under: -

That it is contended by the Forest Department that the applicant
has not approached this l.d. Court with clean hands and has
abused the process of law by filing a meritless application with
malafide intent, lacking any credible proof of ownership.

That it is submitted by the Forest Department that the land in
question i.e., D-31, Paryavaran Complex, IGNOU road
Saidulajaib \fﬂ]ace Tf‘]sn Sak et, New Delhi - 110030 is situated
at Khasra no. 209; @\f\n'r—zg S 1aulaja1b New Delhi. Further that
Khasra no. 209 (1!0*(3 fa}}q u""‘ hm the boundary description of a

Page 5 of 10
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land duly notified as reserved forest under Section 4 of the Indian
Forest Act, 1927. The documents which show that the land in
question is a forest land are as follows:

a.

That notification no. F.10(42)-1/PA/DCF/93/2012-17(1)
dated 24.05.1994 was issued under Section 4 of the Indian
Forest Act, 1927, whereby all forestlands and wastelands
which was the property of the government and over which
government had proprictary rights, falling within the
boundaries as specified in Schedule A of the notification were
declared as Reserved Forest.

That notification No. F.1(29)/PA/DC/95 dated 02.04.1996
was duly issued by the Lt. Governor, NCT of Delhi, in exercise
of powers conferred under Section 154 of the Delhi Land
Reforms Act, 1954, whereby the uncultivated Gaon Sabha
lands specified in Column III of the table and detailed in
Annexures ‘A’ to ‘N’, situated in the Southern Ridge and
pertaining to the villages mentioned in Column II, were
declared as surplus land and placed at the disposal of the
Forest Department, GNCTD. It is pertinent to submit that
under Annexure ‘M’ to the said notification, Khasra No. 209
(19-0) of Village Saidulajaib is specifically included.

. That as per the Revenue Department affidavit filed by

Divisionai Commissioner dated 05.04.2019 filed before
the Hon’ble National Green Tribunal in OA No. 58/2013
titled ‘Sonya Ghosh v. GNCTD & Ors.’, under Annexure R-
18, the total area of Khasra no. 209 is 19 Bigha out of which
05 bigha and 11 biswa is shown as encroached in form of
Unauthorized Colony.

That the Khasra in question is also shown as encroached in
the demarcated map filed by Revenue Department before the
Hon’ble National Green Tribunal as Annexure R-2 (Colly.) in
the matter titled as “Sonya Ghosh versus GNCTD, OA no.
58/2013". As per the demarcated maps, the said land as
claimed by the applicant falls squarely within the boundaries
of the Reserved Forest under Section 4 of the Indian Forest
Act, 1927.

¢ Further submitted that the Forest Settlement Officer i.e., this Ld.
Court derives jurisdiction strictly under the Indian Forest Act,

1927 and can adjudicate only matiers contemplated thereunder.

The Khasra in question has been placed at disposal of Forest

Department for creation of Reserved Forest vide notification no.

F.1(29)/PA/DC/95 dateﬂ/“‘)QO4\1996 issued under the Delhi

Land Reforms Act, 195+ and not under the Indian Forest Act;

{{ Yy tf} {u EEMJCS" "t
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hence, this Ld. Court lacks jurisdiction to examine or modify the
same. The application is therefore misconceived and not
maintainable for want of jurisdiction.

That it is submitted that as per the demarcation report received
from the Revenue Authorities, the Khasra number in question
has been clearly identified and recorded as forest land. The said
report further establishes that the occupation/possession over
the said land constitutes an encroachment upon forest iand. The
findings of the competent Revenue Authority which has been
arrived at after due demarcation, conclusively establishes the
nature and status of the land and leave no ambiguity regarding
its classification as forest land.

That it is important to note here that the notification dated
02.04.1996 was challenged before the Hon’ble High Court of
Delhi in the case titled as Bhagat Singh & Ors. versus Union
of India & Anr., (2010) SCC OnLine Delhi 2386 but the same
was rejected by the Division Bench of the Hon’ble High Court of
Drelhi.

That Section 2 of the Forest (Conservation) Act, 1980, clearly -

states that: “The Restriction on the de-reservation of forests
or use of forest land for non-forest purpose.

It is submitted that the present application has been filed with

malafide intent, as a calculated attempt by the applicant to .

encroach upon and take over land lawfully vested in the
answering respondent and duly notified as forest land. The
application appears to be a means to unlawfully expand her
holdings and derive undue benefit. It is further submitted that
the same is intended to obstruct and impede the answering
respondent in discharge of its official duties as directed by the
Hon’ble Apex Court, National Green Tribunal, and the Hon’ble
High Court of Delhi. In view of the above, the application deserves
to be dismissed with exemplary costs.

During the course of hearing, it was submitted that the

demarcation of these 13 villages including the village Saidulajab -

has already been casried out in OA No. 58/2013 titled Sonya
Ghosh Vs. GNCTD. Further, as per report of Tehsildar, the
Khasra No. 209 is recorded as Gram Sabha/Forest Land and

Khasra No A '188 \,ls not 1ecorded im  the name of

applicant / is@f/ UOHE’I“ A

.
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Case was heard in detail and was reserved for order. After
considering report received from the Revenue Authority i.e.,
Tehsildar (Chhatarpur), documents placed on file and
submissions made by the petitioner and the respondent, the
following are the observations: -

a. That the undersigned, in the capacity of Forest Settlement

Officer, is the duly competent authority to adjudicate the
present matter. The Forest Settlement Officer / Additional
District Magistrate has been vested with the powers of the
Forest Settlement Officer by virtue of Notification No. F.10(42)-
I/PA/DCF/93/11/181-198 dated 10t May, 2006, issued in

accordance with law. Accordingly, the jurisdiction to entertain -
and decide the present proceedings squarely lies with this

.authority, and the same is being exercised within the statutory
framework of the Indian Forest Act, 1927.

b. Upon consideration of the material on record, this Court notes

that the applicants had submitted that the property falls within
Khasra Nos. 188 of Village Saidulajaib, on the basis of their
SPA/GPA/Agreement to Sale. However, the Forest Department
has placed on record statutory notifications, revenue records,
and the demarcation report prepared by the competent
authority. The perusal of documents of applicants reveals that
they are unregistered documents which cannot be treated as
an evidence of ownership. Further, the revenue record shows
that Khasra No. 209, village Saidulajab is a part of Notification
No. F1(29)/PA/DC/95 dated 02.04.1996. The applicant is not
the recorded owner of Khasra No. 188 and for Khasra No. 209
the recorded owner is as Forest Department. Nowhere, in the
revenue records, the ownership of the applicant is reflected.

c. Further that the report submitted by the concerned Tehsildar

clearly establishes that Khasra No. 209 is forest land, duly
notified under the relevant provisions of law. Further, the
material placed on record, including notifications dated
24.05.1994 and 02.04.1996, supports the stand of the Forest
Department that the land forms part of the notified forest area.

d. The applicants have failed to produce any conclusive and

legally admissible evidence to substantiate their claim of the
land falling exclusively in Khasra No. 188 or to rebut the official
demarcation. The demarcatlon has already been conducted
and is on re C‘)?I'd oqun ble NGT in OA No. 58/2013, Titled
Sonya Gho*thW/s GNL,TD S-f“f» {f—-ﬁiﬁ;‘z" #

Page 8 of 10
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7. Thus, in view of the above, I, Sudhakar, Forest Settlement Officer,
is of the considered view that: -

a. After perusing all the documents on record thoroughly, this
Court holds that the petitioner is not the legally recorded owner
of the land of Khasra No. 188 and the Khasra No. 209 is
recorded in the favor of Forest Department. The ownership
claim is ©based upon wunregistered documents i.e.,
GPA/SPA /Agreement to Sale executed in the year 2016.

b. The demarcation has already been carried and is on record of
Hon’ble NGT in OA No. 58/2013, Titled Sonya Ghosh Vs.
GNCTD copy of which was provided to the applicant(s) during
the course of hearing.

c. Since, the applicant(s) is neither the recorded owners of Khasra
No. 188 nor of Khasra No. 209 as mentioned in their
documents, therefore, there is no ground to challenge the
demarcation report.

d. The present application, being devoid of merit and filed without
‘any cogent proof, is liable to be dismissed. Accordingly, the
application is dismissed.

It is announced 1 n the open Courts & given under my hand & seal
of this court on this 1° day of May, 2026.

| 7\ }J\_@l}\am
Q-‘\;/ ,P-:\\‘q:&ﬁ O’T“ i?—
(Ff % \z (SUDHAKAR)
<

_*AEDI%;—IbNAL DISTRICT MAGISTRATE/
P rEOREST SETTLEMERT OFFICER,
DISTRICT SOUTH

To,

1. Smt. Kalpana W/o Mr. Rejeev Gulati, R/o D-31, Flat no. 1, Upper
Ground Floor, Paryavaran Complex, IGNOU Road, Saidulajaib
Village, Tehsil Saket, New Delhi - 110030;

2. Smt. Nirmal Sethi w/o Sh. S. B. Sethi R/o0 D-31, Flat no. 2, Upper
Ground Floor, Paryavaran Complex, IGNOU Road, Saidulajaib
Village, Tehsil Saket, iNew Delhi - 110030;

3. Smt. Neelu Lama W /o Mr. Tama Singh Lama R/o D-31, flat no.
1, first floor, Paryvavaran Complex, IGNOU road, Saidulajaib
Village, Tehsil Saket, New Delhi-110030;
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4, Sh. Gauri Shankar Tyagi S/o Sh. S.K. Tyagi R/o D-31, flat no. 2,
first floor, Paryavaran Complex, IGNOU road, Saidulajaib Village,
Tehsil Saket, New Delhi-110030;

5. Sh. Varun Kathuria S/o Sh. Chander Mohan Kathuria R/o D-31,
flat no. 1 second floor, Paryavaran Complex, IGNOU road,
Saidulajaib Village, Tehsil Saket, New Delhi- 110030;

6. Sh. Dharam Singh S/o Sh. Vijay Singh R/o D-31, flat no. 2.
second floor, Paryavaran Complex, IGNOU road, Saidulajaib
Village, Tehsil Saket, New Delhi-110030;

7. Sh. Harsh Kathuria S/o Sh. Chander Mohan Kathuria R/o D-31,
flat no. 1, third floor, Paryavaran Complex, IGNOU road,
Saidulajaib Village, Tehsil Saket, New Delhi-110030;

8. Sh. Harsh Bedi So Late Sh. Inder Singh Bedi R/o D-31, flat no. 2
third floor, Paryavaran Complex, IGNOU road, Saidulajaib
Village, Tehsil Saket, New Delhi-110030;

9. Sh. Jai Shankar R/o D-31, top floor, Paryavaran Complex,
IGNOU road, Saidulajaib Village, Tehsil Saket, New Delhi-
110830;

10. Amit Kumar R/o D-31, ground ﬂoor Paryavaran Complex,
{GNOU road. Saidulajaib Village, Tehsil Saket, New Delhi-
110030; :

11. Smt. Deepti Batra W/c Sh. Devender Batra R/o D-31, flat
no. 1, ground f{loor, Paryavaran Complex, IGNOU road,

Saidulajaib Village, Tehsil Saket, New Delhi- 110030

The Dy. Conservator of Forest (South), 1, karni Singh Marg,

Shootmg Range, Tuglakabad, Delhi — 110044.

< e (SUDHAKAR)

[ ¢ ADD‘H‘IONAL DISTRICT MAGISTRATE/
FQREST SETTLEMENT OFFICER,

‘ DISTRICT SOUTH
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IN THE COURT OF FOREST SETTLEMENT OFFICER
REVENUE DEPARTMENT: DISTRICT - SOUTH
GOVT. OF NCT OF DELHI
M.B. ROAD: SAKET: NEW DELHI-110068

F. H Ream.x "ADMiSj/r orest Matter/ 2026/ 546-8 Dated: - ¢ Z,f}cj-fggz-.i.

Case No. 27712025
Petitioner/Applicant D. C. Garg & Anuj Garg
Respondent _ Deputy Conservator of Forest,
South
Claim Under the Section/Act The Indian Forest Act, 1927
Khasra No. 207 & 209 Village Saidulajaib
ORDER

By this Order, I shall dispose of the application filed by the applicants
Sh. D. C. Garg and Sh. Anuj Garg R/o D-39 and D-40, D-Block, Paryavaran
Complex, Saxdulajaib Village, New Delhi — 110030: in respect of land bearing
Khasra No.207 & 209 of Village Saidulajaib, New Delhi.

e The foliowing are the prayers/reliefs sought by the petitioner:

e Declare that my property (D-39, D-40, D-Block, Paryavaran Complex
lies within Khasra no. 207 and is not covered under the impugned
notice relating to Khasra no. 209.

¢ Quash and set aside the demolition notice dated 27.03.2025 as being
arbitrary, unlawful and issued without jurisdiction.

e Pass any such further or other orders as this Ld. Authority may deem
fit in the interest of justice.

3. The submissions [/ contentions of the petitioner / applicant are as
follows:

¢ That the applicants are the rightful and lawful occupant of property

bearing no. D-39 & D-40, D-Block, Parvavaran Complex, Village

Saidulajaib, New Delhi, situated in Khasra no. 207. That I have been

in peaceful possession of the aforesaid property for the last 31st Years.

¢« It is further submitted that the applicants have been in peaceful
possession of the property in question over the past thirty-one years
and have been regularly paying MCD property taxes and other dues to
the statutory authorities.

%

physical verification-has bben ca;ned out to ascertain wh ethel the qald
land falls within a:m notmed 101 est area. Further that no officials

demarcation, ph\ mcal \6;13(-(8110"‘ or GIS m9ppmcf has ever been
L L s A
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shared with the applicants till date. The revenue map hosted on the
GSDL portal clearly demarcates Khasra no. 207 as distinct from Khasra
no. 209.

It is respectfully submitted that the Hon’ble High Court in W.P. (C) No.
4699/2025 directed that no coercive steps be taken and that the
demarcation report be supplied. However, due to non-supply of the said
report despite order dated 15.04.2025, the present representation
remains limited in scope. The petitioner/applicant is thus constrained
in placing a complete case and reserves the right to file additional facts,
documents, and submissions upon receipt of the report or grant of
further opportunity.

The relevant submissions / contentions made by the Forest
Department are as under: -

That it is contended by the Forest Department that the applicant has
not approached this Ld. Court with clean hands and has abused the
process of law by filing a meritless application with malafide intent,
lacking any credible proof of ownership.

‘That it is submitted by the Forest Department that the land in question
le., D-3%9 & D-40, D-Block, Paryavaran Complex, IGNQU road
Saidulajaib Village Tehsil Saket, New Delhi — 110030 is situated at
Khasra no. 209 of Village Saidulajaib, New Delhi. Further that Khasra
no. 209 (19-0) falls within the boundary description of a land duly
notified as reserved forest under Section 4 of the Indian Forest Act,
1927. The documents which show that the land in question is a forest
land are as follows:

a. That notification no. F.10(42}-1/PA/DCF/93/2012-17(1) dated
24.05.1994 was issued under Section 4 of the Indian Forest Act,
1927, whereby all forestlands and wastelands which was the
property of the government and over which government had
proprietary rights, falling within the boundaries as specified in
Schedule A of the notification were declared as Reserved Forest.

b. That notification No. F.1(29)/PA/DC/95 dated 02.04.1996 was
duly issued by the Lt. Governor, NCT of Delhi, in exercise of powers
conferred under Sectionn 154 of the Delhi Land Reforms Act, 1954,
whereby the uncultivated Gaon Sabha lands specified in Column
I of the table and detailed in Annexures ‘A’ to ‘N’, situated in the
Southern Ridge and pertaining to the villages mentioned in Column
II, were declared as surplus land and placed at the disposal of the
Forest Department, GNCTD. It is pertinent to submit that under
Annexure ‘M’ to the said notification, Khasra No. 209 (19-0) of
Village Saidulajaib is specifically included.

c. That as per the Revenue Department gffidavit filed by Divisional
Commissioner, ﬁﬁ'ai:ed ﬂ:« 04.2019 filed before the Hon’ble
National Glee*afl‘:rlbuna] in DA Nc 58/201 3 titled ‘Sonya Ghosh

S . S ._!_f_
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v. GNCTD & Ors.’, under Annexure R-18, the total area of Khasra
no. 209 is 19 Bigha out of which 05 bigha and 11 biswa is shown
as encroached in form of Unauthorized Colony.

d. That the Khasra in question is also shown as encroached in the
demarcated map filed by Revenue Department before the Hon’ble
National Green Tribunal as Annexure R-2 (Colly.) in the matter
titled as “Sonya Ghosh versus GNCTD, OA no. 58/2013". As per
the demarcated maps, the said land as claimed by the applicant
falls squarely within the boundaries of the Reserved Forest under
Section 4 of the Indian Forest Act, 1927.

Further submitted that the Forest Settlement Officer i.e., this Ld. Court
derives jurisdiction strictly under the Indian Forest Act, 1927 and can
adjudicate only matters contemplated thereunder. The Khasra in
guestion has been placed at disposal of Forest Department for creation
of Reserved Forest vide mnotification no. F.1(29)/PA/DC/95 dated
02.04.1996 issued under the Delhi Land Reforms Act, 1954, and not
under the Indian Forest Act; hence, this Ld. Court lacks jurisdiction to
examine or modify the same. The application is therefore misconceived
and not maintainable for want of jurisdiction.

That it is submitted that as per the demarcation report received from
the Revenue Authorities, the Khasra number in question has been
clearly identified and recorded as forest land. The said report further
establishes that the occupation/possession over the said land
constitutes an encroachment upon forest land. The findings of the
competent Revenue Authority which has been arrived at after due
demarcation, conclusively establishes the nature and status of the land
and leave no ambiguity regarding its classification as forest land.

That it is important to note here that the notification dated 02.04.1996
was challenged before the Hon’ble High Court of Delhi in the case titled
as Bhagat Singh & Ors. versus Union of India & Anr., (2010) SCC
OnLine Delhi 2386 but the same was rejected by the Division Bench
of the Hon’ble High Court of Delhi.

That Section 2 of the Forest (Conserﬁationj Act, 1980, clearly states
that: “The Restriction on the de-reservation of forests or use of
Jorest land for non-forest purpose.

It is submitted that the present application has been filed with malafide
intent, as a calculated attempt by the applicant to encroach upon and
take over land lawfully vested in the answering respondent and duly
notified as forest land. The application appears to be a means to
unlawfully expand her holdings and derive undue benefit. It is further
submitted that the same is intended to obstruct and impede the
answering respondent in discharge of its official duties as directed by
the Hon’ble Ape}imﬂrt National Green Tribunal, and the Hon'ble High
Court of Delhi vigw of ihn above, the application deserves to be

dismissed with bxempldz \ Cos‘Lb v «Lrvi‘mﬁk—‘“*’h
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During the course of hearing, it was submitted that the demarcation of
these 13 villages including the village Saidulajab has already been
carried out in OA No. 58 /2013 titled Sonya Ghosh Vs. GNCTD. Further,
as per report of Tehsildar, the Khasra No. 209 is recorded as Gram
Sabha/Forest Land and Khasra No. 207 is also recorded as Gram
Sabha Land.

Case was heard in detail and was reserved for order. After considering
report received from the Revenue Authority i.e., Tehsildar (Chhatarpur),
documents placed on file and submissions made by the petitioner and
the respondent, the following are the observations: -

a. That the undersigned, in the capacity of Forest Settlement Officer, is
the duly competent authority to adjudicate the present matter. The
Forest Settlement Officer / Additional District Magistrate has been
vested with the powers of the Forest Settlement Officer by virtue of
Notification No. F.10(42)-1/PA/DCF/93/11/181-198 dated 10t
May, 2006, issued in accordance with law. Accordingly, the
jurisdiction to entertain and decide the present proceedings squarely
lies with this authority, and the same is being exercised within the
statutory framework of the Indian Forest Act, 1927.

b. Upon consideration of the material on record, this Court notes that
the applicant had not submitted any document in r/o his claim of
ownership. However, the Forest Department has placed on record
statutory notifications, revenue records, and the demarcation report
prepared by the competent authority. The perusal of documents of
applicants reveals that they are unregistered documents which
cannot be treated as an evidence of ownership. Further, the revenue
record shows that Khasra No. 209, village Saidulajab is a part of
Notification No. F1(29)/PA/DC/95 dated 02.04.1996. The recorded
owner of Khasra No. 207 is Gram Sabha and for Khasra No. 209 the
recorded owner is as Forest Department. Nowhere, in the revenue
records, the ownership of the applicant is reflected.

c. Further that the report submitted by the concerned Tehsildar clearly
establishes that Khasra No. 209 is forest land, duly notified under
the relevant provisions of law. Further, the material placed on record,
including notifications dated 24.05.1994 and 02.04.1996, supports
the stand of the Forest Department that the land forms part of the
notified forest area.

d. The applicants have failed to produce any conclusive and legally
admissible evidence to substantiate their claim of the land falling
exclusively in Khasra No. 207 or to rebut the official demarcation.
The demarcatmn ‘has already been conducted and is on record of
Hon’ble NG;F::in G?TNO'-'QS 2013, Txtled Sonva Ghosh Vs. GNCTD.

Page 4 of &
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7. Thus, in view of the above, I, Sudhakar, Forest Settlement Officer, is of
the considered view that: -

a. After perusing all the documents on record thoroughly, this Court
holds that the petitioner is not the legally recorded owner of the land
of Khasra No. 207 and the Khasra No. 209 is recorded in the favor of
Forest Department. No ownership documents have been filed by the
appiicant(sj till date.

b. The demarcation has already been carned and is on record of Hon'ble
NGT in OA No. 58/2013, Titled Sonya Ghosh Vs. GNCTD copy of
which was provided to the applicant(s) during the course of hearing.

c. Since, the applicant (s) is neither the recorded owners of Khasra No.
207 nor of Khasra No. 209 as mentioned in their documents,
therefore, there is no ground to challenge the demarcation report.

d. The present application, being devoid of merit and filed without any
cogent proof, is liable to be dismissed. Accordingly, the application is
dismissed.

It is a_nnounced in the open Courts & given under my hand & seal of
this court on this7} %ay of May, 2026.
P

@"‘W‘\ b
b \ (S"DPAK.AR;
i =ADDETEONAL DISTRICT MAGISTRATE/
£ 'FOREST SETTLEMENT OFFICER,
0 DISTRICT SOUTH

To, T

1. Sh. D. C. Garg and Sh. Anuj Garg R/o D-39 and D-40, D-Block,

-yvavaran Complex, Saidulajaib Village, New Delhi — 110030.
~ The Dy. Conservator of Forest (South), 1, karni Singh Marg, Shooting

Range, Tuglakabad, Delhi — 110044.

2}@ )2 \_ﬁd"&} <

/:,:\u/ : B : 6’7‘.3 f < 6
(S € \&\ \ (SUDHAKAR)
ft »23 i Vijin AD _ITIONAL DISTRICT MAGISTRATE/
\2\ <7 /o/FOREST SETTLEMENT OFFICER,
'- S DISTRICT SOUTH
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IN THE COURT OF FOREST SETTLEMENT OFFICER
REVENUE DEPARTMENT: DISTRICT - SOUTH

GOVT. OF NCT OF DELHI
M.B. ROAD: SAKET: NEW DELHI-110068
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Case No. 1372025 !
Petitioner/Applicant B C Sarkar & Ors.
Respondent Deputy Conservator of Forest,
South

Claim Under the Section/Act The Indian Forest Act, 1927

Khasra No. 206, 207, 208 & 209 Village

' Saidulajaib
ORDER

By this Order, 1 shall dispose of the application filed by the

applicants:

(i)

(i)

Mr. B. C. Sarkar s/o Sh. Sahadev Sarkar R/o D-38, Second
Floor, Paryavaran Complex, Saidulajaib Village, New Delhi -
110030 and

Mr. Sohail Rahman s/o Sh. Shaikh Hafizur Rehman R/o D-38,
Third Floor, Paryavaran Complex, Saidulajaib Village, New Delhi
- 110030

in respect of land bearing Khasra No. 206, 207, 208 & 209 of
Village Saidulajaib, New Delhi.

The following are the prayers/reliefs sought by the petitioner:
To allow the representations filed by the applicants and set-
aside/quash the alleged notice dated 27.03.2025 issued by the
forest department to the applicants;

Pass the order for fresh physical demarcation of Khasra no. 209 and
206, 207 and 208 of Village Saidulajaib, New Delhi in the presence
of the applicants by following mandatory procedure mandated under
law.

Pass any other order(s) which this Hon’ble Court may deem fit and
proper in the facts and circumstances of the present case.

The submissions / contentions of the petitioner / applicant are
as follows: .
That the Petltmnels/f/é‘

beanno no. D- 08 P avarar\f\gemplew baldalajalb Vﬂlaoe TCHbﬂ
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upon an Agreement to Sell and General Power of Attorney executed
on 20th July 1999.

It is contended by the petitioners that on 20% July 1999, they
entered into an Agreement to Sell and General Power of Atterney,
thereby acquiring clear title over the property situated in Khasra No.
206, 207 and 208 Village Saidulajaib, New Deihi. Since the said
date, the petitioners / applicants have remained in open,
continuous, peaceful, and undisturbed possession of the property.

It is further submitted that over the past three decades, the
applicants have invested considerable time and resources in
maintaining and improving the property, including structural
repairs, interior fittings, and external finishing, while regularly
discharging statutory obligations such as payment of municipal
dues, electricity, and water charges. It is submitted by the
applicants that no authority has ever disputed her possession or
initiated any action for eviction.

It is submitted that, in order to remove any ambiguity regarding the
boundary between the private land and the adjoining forest land
bearing Khasra No. 209, Village Saidulajaib, New Delhi, a
permanent wire-mesh fence was erected along the southern
periphery of Khasra No. 209 around the year 1990 and has since
been duly maintained. The fence constitutes a clear and continuous
physical demarcation separating the applicants’ property in Khasra
No. 206, 207 and 208 from the adjoining forest land. Visible on site
for decades, it evidences their lawful title and peaceful possession.
This longstanding boundary confirms that the said property is
distinct from Khasra No. 209.

It is further contended that, in recognition of Paryavaran Complex
as an unauthorized colony, an application for its regularization was
submitted to the Delhi Development Authority/Land & Development
Office in 2018, which is presently under consideration. The said
application reflects the long-standing and bona fide nature of the
applicant’s occupancy.

It is again contended that in Sonya Ghosh vs. Government of NCT of
Delhi (OA No. 58/2013), the Hon’ble National Green Tribunal held
that forest boundary determination must be based on reasoned,
field-verified demarcaticn and not solely on GIS or aerial imagery.
The Tribunal emphasized that statutory procedures under Section
101 of the Punjab Land Re 11_ue Act, 1887 require consent-based
triangulation using ﬁxeci, eund reference points. The Forest
Department’s rehanceg, only i on£ \ satellite data, without field

Page 2 of 8
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. verification or landowner consent, was held improper. Such
deviation risks wrongful classification of private land as forest.

That it is further contended by the applicants that the applicants
along with their predecessors, have been in uninterrupted
possession of the property in Khasra Nos. 206, 207 and 208, Village
Saidulajaib, since 1954, with boundaries clearly demarcated by a
wire-mesh fence established prior to 1995. The said fencing serves
as a visible distinction from the adjoining forest land. The Forest
Department’s reliance solely on GSDL aerial mapping, without any
on-ground verification, is a procedural lapse. Such an approach
undermines the accuracy of encroachment claims against the said

property.

That it is contended by the applicants that this procedural lapse is

evident from the notice dated 27.03.2025 issued by the Forest

Department for removal of alleged encroachments in Khasra No.
209, Village Saidulajaib, New Delhi. The said notice, requiring
occupants to vacate within fifteen days under threat of demolition,
was erroneously extended to include Khasra No. 206, 207 and 208.
The issuance of such notice to the applicants, without any prior
verification or concrete basis, reflects a significant administrative
lapse. This action is arbitrary and unsustainable in law.

It is submitted that the notice dated 27.03.2025 suffers froi serious
procedural lapses, as it fails to specify the alleged encroachments
and provides no supporting demarcation details such as maps or
measurements. No proper show — cause opportunity was given to
the applicants, depriving them from the chance to present relevant
documents. This violates the principle of audi alteram partem and
established norms of administrative fairness. Consequently, the
notice lacks legal clarity and fails to meet the requirements of due
process.

That it is submitted by the applicants that faced with ambiguity in
demarcation and threat of demolition, the applicant approached the
Hon’ble High Court of Delhi in W.P.(C) No. 4695/2025. By order
dated 15.04.2025, the Hon’ble High Court of Delhi directed supply
of the demarcation report and permitted the applicants to file
objections before the Forest Settlement Officer for adjudication by a
speaking order. The Hon'ble Court also restrained the Forest
Department from taking demolition action until such proceedings
are concluded. This ensured protection of the applicant’s property
from irreversible harm pendipg___due process.

That it is submitted by ; the applrcan\“i\s that the Forest Department’s
authority is limited to hes 1 No. 289 (forest land), and its actions
” %—MLW Page 3 of 8
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concerning Khasra Nos. 206, 207 and 208 exceed its legal mandate,
as these are distinct private properties. Proper determination of
encroachment requires a detailed, on-ground demarcation process.
However, reliance solely on GSDL aerial imagery, without field
verification, renders the allegations speculative and legally
unsustainable.

Further that the demolition action is premature and arbitrary,
particularly as the property forms part of the Paryavaran Complex,
which has been under consideration for regularization since 2018,
and such action undermines the objective of protecting bona fide
occupants. Moreover, the purported demarcation is illegal, having
been conducted without prior notice, inquiry, or participation of the
Applicant, and in violation of the Delhi Land Revenue Act, 1954 and
Rules, 1962. The property has been wrongly identified as Khasra No.
209 without lawful basis, and any eviction or demolition would
cause severe hardship to the Applicant and her elderly family
members.

That it is submitted that the demarcation of Khasra Nos. 206, 207,
208 and 209 of Village Saidulajaib, New Delhi, ought to have been
conducted strictly in accordance with the Massavi and by
superimposing the relevant Aks-Sizra, along with established
reference points as mandated under law. However, the prescribed

procedure has not been followed in the present case. This has -

resulted in an erroneous demarcation and a boundary dispute
between two distinct khasra numbers.

The relevant submissions / contentions made by the Forest
Department are as under: -

That it is contended by the Forest Department that the applicant
has not approached this Ld. Court with clean hands and has abused
the process of law by filing a meritless application with malafide
intent, lacking any credible proof of ownership.

That it is submitted by the Forest Department that the land in
question i.e., D-38, Paryavaran Complex, IGNOU road Saidulajaib
Village Tehsil Saket, New Delhi — 110030 is situated at Khasra no.
209 of Village Saidulajaib, New Delhi. Further that Khasra no. 209
(19-0) falls within the boundary description of a land duly notified
as reserved forest under Section 4 of the Indian Forest Act, 1927.
The documents which show that the land in question is a forest land
are as follows:

//;\m =il P
a. That not1ﬁcat1onv,fno.:R._‘lUQ(42)-1/PA/DCF/93/2012 17(1)
dated 24.05.19 4% was . ssti;e;d under Section 4 of the Indian
2\ .- 3, 5%""‘*‘{%

i
S ~iyiths
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Forest Act, 1927, whereby all forestlands and wastelands which
was the property of the government and over which government
had proprietary rights, falling within the boundaries as specified
in Schedule A of the notification were declared as Reserved
Forest.

b. That notification No. F.1(29)/PA/DC/95 dated 02.04.1996
was duly issued by the Lt. Governor, NCT of Delhi, in exercise of
powers conferred under Section 154 of the Delhi Land Reforms
Act, 1954, whereby the uncultivated Gaon Sabha lands specified
in Column III of the table and detailed in Annexures ‘A’ to N’,
situated in the Southern Ridge and pertaining to the villages
mentioned in Column II, were declared as surplus land and
placed at the disposal of the Forest Department, GNCTD. It is
pertinent to submit that under Annexure ‘M’ to the said
notification, Khasra No. 209 (19-0) of Village Saidulajaib is
specifically included.

c. That as per the Revenue Department affidavit filed by
Divisional Commissioner dated 05.04.2019 filed before the
Hon’ble National Green Tribunal in OA No. 58/2013 titled
‘Sonya Ghosh v. GNCTD & Ors.’, under Annexure R-18, the
total area of Khasra no. 209 is 19 Bigha out of which 05 bigha
and 11 biswa is shown as encroached in form of Unauthorized
Colony.

d. That the Khasra in question is also shown as encroached in the
demarcated map filed by Revenue Department before the
Hon’ble National Green Tribunal as Annexure R-2 (Colly.) in the
matter titled as “Sonya Ghosh versus GNCTD, OA no.
58/2013”. As per the demarcated maps, the said land as
claimed by the applicant falls squarely within the boundaries of
the Reserved Forest under Section 4 of the Indian Forest Act,
1927.

Further submitted that the Forest Settlement Officer i.e., this Ld.
Court derives jurisdiction strictlv under the Indian Forest Act, 1927

and can adjudicate only matters contemplated thereunder. The

Khasra in question has been placed at disposal of Forest

Department for creation of Reserved Forest vide notification no.

F.1(29)/PA/DC/95 dated 02.04.1996 issued under the Delhi Land

Reforms Act, 1954, and not under the Indian Forest Act; hence, this
Ld. Court lacks jurisdiction to examine or modify the same. The
application is therefore misconceived and not maintainable for want
of jurisdiction.

That it is submitted that as per the demarcation report received from
the Revenue Authorlt%e;s jhehasra number in question has been
clearly identified anc}i‘recorded\asforest land. The said report further
establishes that thé occupatlém / possession over the said land
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constitutes an encroachment upon forest land. The findings of the
competent Revenue Authority which has been arrived at after due
demarcation, conclusively establishes the nature and status of the
land and leave no ambiguity regarding its classification as forest
land.

That it is important to note here that the notification dated
02.04.1996 was challenged before the Hon’ble High Court of Delhi
in the case titled as Bhagat Singh & Ors. versus Union of India
& Anr., (2010) SCC OnLine Delhi 2386 but the same was rejected
by the Division Bench of the Hon’ble High Court of Delhi.

That Section 2 of the Forest (Conservation) Act, 1980, clearly states
that: “The Restriction on the de-reservation of forests or use of
forest land for non-forest purpose.

It is submitted that the present application has been filed with
malafide intent, as a calculated attempt by the applicant to encroach
upon and take over land lawfully vested in the answering
respondent and duly notified as forest land. The application appears
to be a means to unlawfully expand her holdings and derive undue
benefit. It is further submitted that the same is intended to obstruct
and impede the answering respondent in discharge of its official
duties as directed by the Hon’ble Apex Court, National Green
Tribunal, and the Hon’ble High Court of Delhi. In view of tixe above,
the application deserves to be dismissed with exemplary costs.

During the course of hearing, it was submitted that the demarcation
of these 13 villages including the village Saidulajab has already been
carried out in OA No. 58/2013 titled Sonya Ghosh Vs. GNCTD.
Further, as per report of Tehsildar, the Khasra No. 209 is recorded
as Gram Sabha/Forest Land and Khasra No. 206, 207 & 208 are
also recorded as Gram Sabha Land.

Case was heard in detail and was reserved for order. After
considering the report received from the Revenue Authority i.e.,
Tehsildar (Chhatarpur), documents placed on file and submissions
made by the petitioner / applicant and the respondent, the following
are the observations: -

a. Thatthe undersigned, in the capacity of Forest Settlement Officer,
is the duly competent authority to adjudicate the present matter.
The Forest Settlement Officer / Additional District Magistrate has
been vested with the powers of the Forest Settlement Officer by
virtue of Notifi atmm:if ¥, F.10(42)-1/PA/DCF/93/11/181-198

)

dated 10t May 2666 '.;133“ &d in accordance with law. Accordingly,

rt rjz and decide the present proceedings
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squarely lies with this authority, and the same is being exercised
within the statutory framework of the Indian Forest Act, 1927.

b. Upon consideration of the material on record, this Court notes
that the applicants had submitted that the property falls within
Khasra Nos. 206, 207 and 208 of Village Saidulajaib, on the basis
of their SPA/GPA/Agreement to Sale dated 20.07.1999. However,
the Forest Department has placed on record statutory
notifications, revenue records, and the demarcation report
prepared by the competent authority. The perusal of documents
of applicants reveals that they are unregistered documents which
cannot be treated as evidence of ownership. Further, the revenue
record shows that Khasra No. 209, village Saidulajab is a part of
Notification No. F1(29)/PA/DC/95 dated 02.04.1996. The
recorded owner of Khasra No. 206 is Gram Sabha, for Khasra no.
207 is Gram Sabha and for Khasra No. 208 is Gram Sabha and
for Khasra No. 209 the recorded owner is as Forest Department.
Nowhere, in the revenue records, the ownership of the applicant
is reflected.

c. Further that the report submitted by the concerned Tehsildar
clearly establishes that Khasra No. 209 is forest land, duly
notified under the relevant provisions of law. Further, the material
placed on record, including notifications dated 24.05.1994 and
02.04.1996, supports the stand of the Forest Departmer:i that the
land forms part of the notified forest area.

d. The applicants have failed to produce any conclusive and legally
admissible evidence to substantiate their claim of the land falling
exclusively in Khasra No. 206, 207 and 208 or to rebut the official
demarcation. The demarcation has already been conducted and
is on record of Hon’ble NGT in OA No. 58/2013, Titled Sonya
Ghosh Vs. GNCTD.

T Thus, in view of the above, I, Sudhakar, Forest Settlement Officer,
is of the considered view that: -

a. After perusing all the documents on record thoroughly, this Court
holds that the petitioner is not the legally recorded owner of the
land of Khasra No. 206, 207 & 208 and the Khasra No. 209 is
recorded in the favor of Forest Department. The ownership claim
is based upon unregistered documents i.e., GPA/SPA/Agreement
to Sale dated 20.06.1999.

b. The demarcatzorrb;eg@galready been carried and is on record of
Hon'ble NGT i1 /meA N ( 2013, Titled Sonya Ghosh Vs. GNCTD
copy of uhlch;-?i as', rpwded to the applicant(s) during the course
of hearing. 3 y U}f E"_‘;S PRy (S X

_H_:F_,/ 4 &ﬁg Page 7 of 8




S 328

B C SARK.AR & ORS VS DLPUTY COYSERVATOR OF FOREST SOUTH

B T G S T VR L i AT A FEE 7 = e D I T = e e e Y

c. Since, the applicant (s) is neither the recorded owners of Khasra
No. 206, 207 & 208 nor of Khasra No. 209 as mentioned in their
documents, therefore, there is no ground to challenge the
demarcation report.

d. The present application, being devoid of merit and filed without
any cogent proof, is liable to be dismissed. Accordingly, the
application is dismissed.

It is announced,} in the open Courts & given under my hand & scal
of this court on this T "day of May, 2026.

,-f{’ P (h' W’:ﬂ(g“i
SN o
N 26

{ ai\ (SUDHAKAE)
: ,.A]DDITIONAL DISTRICT MAGISTRATE/
G \T’)/’ FOREST SETTLEMENT OFFICER,
X DISTRICT SOUTH

To,
1. Mr. B. C. Sarkar s/o Sh. Sahadev Sarkar R/o D-38, Second Floor,

Paryavaran Complex, Saidulajaib Village, New Delhi — 110030.
2. Mr. Sohail Rahman s/o Sh. Shaikh Hafizur Rehman R/o D-38,
Third Floor, Paryavaran Complex, Saidulajaib Village, New Delhi -

0030
\Ae Dy. Conservator of Forest (South), 1, karni Singh Marg,
Shooting Range, Tuglakabad, Delhi — 110044. ._E.

cb“'l \5
(SUDHAKAR)
ITIONAL DISTRICT MAGISTRATE/
>/ FOREST SETTLEMENT OFFICER,
DISTRICT SOUTH

Page 8 of 8
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iN THE COURT OF FOREST SETTLEMENT OFFICER
REVENUE DEPARTMENT: DISTRICT - SOUTH
GOVT. OF NCT OF DELHI
M.B. ROAD: SAKET: NEW DELHI-110068

F. No. Reader/ ADMI(S)/ & cr=st Matter/2026/9J 3- 97 Dated: -o o] 2924

~ Cas e No. _ 20/2025 ﬁ
Petitioner/. Apphcdnt Ambujaksh Bhardawaj |

Respondent Deputy Conservator of Forest,

South
Claim Under the Section/Act The Indian Forest Act, 1927
Ehasra No. 188 & 209 Village Saidulajaib
ORDER

By this Order, I shall dispose of the application filed by the applicant
Mr. Ambujaksh Bhardawaj s/o Sh. Surendra Kumar, R/o D-30, Parvavaran
Complex, Saitdulajaib Village, New Delhi - 110030 in respect of land bearing
Khasra No.188 & 209 cof Village Saiduiajaib, New Delhi.

2. The following are the prayers/reliefs sought by the petitiones:

e Allow the application / representations filed by the applicant and set-
aside/quash the alleged notice dated 27.03.2025 issued by the forest
department to the applicant;

¢ Issue necessary directions against the Respondents thereby restraining
them from carrying out any further encroachment over the land
belonging to the Applicant in Property bearing no. Property no. D-30,
Khasra no. 188, Paryavaran Complex, Saidulajaib Viliage, Tehsil Saket,
New Delhi;

e Pass any other order / direction in favour of the applicant & against
the respondents.

3. The submissions / contentions of the petitioner / applicant are as
follows:
¢ That the Petitioner / Applicant is the co-owner of the property bearing
no. D-30, measuring 200 sq. yds. Located in Khasra no. 188,
Paryavaran Complex, Saidulajaib Village, Tehsil Saket, New Delhi. His
title to the above-mentioned property stands upon an Agreement to Sell
and General Power of Attorney executed on 06t December 2018.

‘15 cont\_nded ’r*} the petitioner that on 06% December 2018, he
__‘Sell and Gerﬂ*al Pcvcer of Attomey,

thereby acquiring cleaﬁ,"u

@"& :j& 8, Village Saidul fu:{llj?
s
\2
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/ applicant has remained in open, continuous, peaceful, and
undisturbed possession of the property.

Further contended that the Applicant and previous owners have been
in peaceful, continuous possession of the property for over thirty (30)
years, with all dues such as house tax duly paid, and supporting
documents including the chain of ownership, Khatauni, tax receipts,
electricity bills, and photographs annexed. However, on 01.04.2025, a
demolition notice dated 27.03.2025 was affixed by the Respondent /
Forest Department directing encroachers on Khasra No. 209, Village
Saidulajaib, New Delhi, to vacate alleged forest land within 15 days,
failing which demolition would follow. The said notice has been
erroneously served upon the Applicant’s property situated in Khasra
No. 188, which is distinct and has been under settled possession for
decades. The notice further fails to specify the extent or area of alleged
encroachment and appears to have been issued arbitrarily and with
mala fide intent, causing unwarranted interference and potential
financial loss to the Applicant.

That in the year 1990, a wire mesh fence was erected along the
southern periphery of Khasra No. 209 and has since been maintained
by the Forest Department. The said boundary clearly demarcates the
limits of the forest land from the adjoining private lands, including the
land of the Applicant.

That it is submitted by the applicant that the official revenue map of
Saidulajaib Village, available on the government’s portal at
hittps://gsdl.org.in /revenue map, clearly shows that the property in
question lies entirely within Khasra No. 188 and not Khasra No. 209,
as erroneously stated by the Respondents in the demolition notice
dated 27.03.2025. The map distinctly delineates the boundaries of
Khasra Nos. 188 and 209, unequivocally confirming that the
Applicant’s property falls outside the area referenced in the notice. This
public record highlights the arbitrary and mistaken basis of the
Respondents’ actions.

It is further contended that, in recognition of Paryavaran Complex as
an unauthorized colony, an application for its regularization was
submitted to the Delhi Development Authority/Land & Development
Office in 2018, which is presently under consideration. The said
application reflects the long-standing and bona fide nature of the
applicant’s occupancy.

It is again contended that in Sonya Ghosh vs. Government of NCT of
Delhi (OA No. 58/2013), the National Green Tribunal held that forest
boundary determination must be based on reasoned, field-verified
demarcation and no; solely on GIS or aerial imagery. The Tribunal
emphasized that sta/ utory" o) rocedures under Section 101 of the Punjab
: ﬁeqlm;e consent-based triangulation using
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fixed ground reference points. The Forest Department’s reliance only
on satellite data, without field verification or landowner consent, was
held improper. Such deviation risks wrongful classification of private
land as forest.

That it is further contended by the applicant that the applicant along
with his predecessors, have been in uninterrupted possession of the
property in Khasra Nos. 188, Village Saidulajaib, since 1954, with
boundaries clearly demarcated by a wire-mesh fence established prior
to 1995. The said fencing serves as a visible distinction from the
adjoining forest land. The Forest Department’s reliance solely on GSDL
aerial mapping, without any on-ground verification, is a procedural
lapse. Such an approach undermines the accuracy of encroachment
claims against the said property.

That it is further submitted that this procedural lapse is evident from
the notice dated 27.03.2025 issued by the Forest Department for
removal of alleged encroachments in Khasra No. 209, Village
Saidulajaib, New Delhi. The said notice, requiring occupants to vacate
within fifteen days under threat of demolition, was erroneously
extended to include Khasra No. 188. The issuance of such notice to the
applicant, without any prior verification or concrete basis, reflects a
significant administrative lapse. This action is arbitrary and
unsustainable in law.

It is submitted that the notice dated 27.03.2025 suffers fro: serious
procedural lapses, as it fails to specify the alleged encroachments and
provides no supporting demarcation details such as maps or
measurements. No proper show-cause opportunity was given to the
applicant, depriving her of the chance to present relevant documents.
This violates the principle of audi alteram partem and established
norms of administrative fairness. Consequently, the notice lacks legal
clarity and fails to meet the requirements of due process.

That it is submitted by the applicant that, faced with ambiguity in
demarcation and threat of demolition, the applicant approached the
Hon’ble High Court of Delhi in W.P.(C) No. 4698/2025. By order dated
15.04.2025, the Court dirgcted supply of the demarcation report and
permitted the applicant to file objections before the Forest Settlement
Officer for adjudication by a speaking order. The Court also restrained
the Forest Department from taking demolition action until such
proceedings are concluded. This ensured protection of the applicant’s
property from irreversibic harm pending due process.

That it is contended by the applicant that the Forest Department’s
authority is limited to Khasra No. 209 (forest land), and its actions
concerning Khasra Nos.,,. 188 ";c:{:eed its legal mandate, as these are
distinct private prop rﬁﬁé' ﬁl‘bp}k determination of encroachment

Vo
requires a detailed, oﬂ@ou_ demz;‘rcatlon process. However, reliance
i o
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solely on GSDL aerial imagery, without field verification, renders the
allegations speculative and legally unsustainable.

That it is submitted that the demarcation of Khasra Nos. 188 and 209,
Village Saidulajaib, New Delhi, ought to have been conducted strictly
in accordance with the Massavi and by superimposing the relevant Aks-
Sizra, along with established reference points as mandated under law.
However, the prescribed procedure has not been followed in the present
case. This has resulted in an erroneous demarcation and a boundary
dispute between two distinct khasra numbers.

The relevant submissions / contentions made by the Forest
Department are as under: -

That it is contended by the Forest Department that the applicant has
not approached this Ld. Court with clean hands and has abused the
process of law by filing a meritless application with malafide intent,
lacking any credible proof of ownership.

That it is submitted by the Forest Department that the land in question
i.e., D-30, Paryavaran Complex, [GNOU road Saidulajaib Village Tehsil
Saket, New Delhi — 110030 is situated at Khasra no. 209 of Village
Saidulajaib, New Delhi. Further that Khasra no. 209 (19-0) falls within
the boundary description of a land duly notified as reserved forest
under Section 4 of the Indian Forest Act, 1927. The documerits which
show that the land irr question is a forest land are as follows:

a. That notification no. F.10(42)-1/PA/DCF/93/2012-17{1) dated
24.05.1994 was issued under Section 4 of the Indian Forest Act,
1927, whereby all forestlands and wastelands which was the
property of the government and over which government had
proprietary rights, falling within the boundaries as specified in
Schedule A of the notification were declared as Reserved Forest.

b. That notification No. F.1(29)/PA/DC/95 dated 02.04.1996 was
duly issued by the Lt. Governor, NCT of Delhi, in exercise of powers
conferred under Section 154 of the Delhi Land Reforms Act, 1954,
whereby the uncultivated Gaon: Sabha lands specified in Column
[T of the table and detailed in Annexures ‘A’ to ‘N’, situated in the
Southern Ridge and pertaining to the villages mentioned in Column

II, were declared as surplus land and placed at the disposal of the

Forest Department, GNCTD. It is pertinent to submit that under
Annexure ‘M’ to the said notification, Khasra No. 209 (19-0) of
Village Saidulajaib is specifically included.

c. That as per the Revenue Department affidavit filed by Divisional
Commissioner dated 05.04.2019 filed before the Hon’ble National
Green Tribunal in OA No. 58/2013 titled ‘Sonya Ghosh v. GNCTD
& Ors.’, under Annexur /e/ ‘‘‘‘‘‘ ,athe total area of Khasra no. 209 is
19 Blcrha out of whi Gh,/ 5 1;La and 11 biswa is shown as

encroached in form o(%(;la :31‘12 Colony. o2
{12 < u&‘*ﬁfﬁaﬂ-ﬂ
S @_‘wﬁf?é Page 4 of 7
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d. That the Khasra in question is also shown as encroached in the
demarcated map filed by Revenue Department before the Hon’ble
National Green Tribunal as Annexure R-2 (Colly.) in the matter
titled as “Sonya Ghosh versus GNCTD, OA no. 58/2013". As per
the demarcated maps, the said land as claimed by the applicant
falls squarely within the boundaries of the Reserved Forest under
Section 4 of the Indian Forest Act, 1927.

Further submitted that the Forest Settlement Officer i.e., this Ld. Court
derives jurisdiction strictly under the Indian Forest Act, 1927 and can
adjudicate only matters contemplated thereunder. The Khasra in
question has been placed at disposal of Forest Department for creation
of Reserved Forest vide notification no. F.1{29)/PA/DC/95 dated
02.04.1996 issued under the Delhi Land Reforms Act, 1954, and not
under the Indian Forest Act; hence, this Ld. Court lacks jurisdiction to
examine or modify the same. The application is therefore misconceived
and not maintainable for want of jurisdiction.

That it is submitted that as per the demarcation report received from
the Revenue Authorities, the Khasra number in question has been
clearly identified and recorded as forest land. The said report further
establishes that the occupation/possession over the said land
constitutes an encroachment upon forest land. The findings of the
competent Revenue Authority which has been arrived at after due
demarcation, conclusively establishes the nature and status of the land
and leave no ambiguity regarding its classification as forest lan:i.

That it is important to note here that the notification dated 02.04.1996
was challenged before the Hon'ble High Court of Delhi in the case titled
as Bhagat Singh & Ors. versus Union of India & Anr., (2010) SCC
OnlLine Delhi 2386 but the same was rejected by the Division Bench
of the Hon’ble High Court of Delhi.

That Section 2 of the Forest (Conservation) Act, 1980, clearly states
that: “The Restriction on the de-reservation of forests or use of
Jorest land for non-forest purpose.

It is submitted that the present application has been filed with malafide
intent, as a calculated attempt by the applicant to encroach upon and
take over land lawfully vested in the answering respondent and duly
notified as forest land. The application appears to be a means to
unlawfully expand her holdings and derive undue benefit. It is further
submitted that the same is intended to obstruct and impede the
answering respondent in discharge of its official duties as directed by
the Hon’ble Apex Court, National Green Tribunal, and the Hon’ble High
Court of Delhi. In view of the above, the application deserves to be
dismissed with exemplary CQSF T

i
During the course of hearni'c itwas sagmttea that the demarcation of
these 13 villages 1nc1ud1ﬁ1g the lacf@ 5Sa1du1a]ab has already been
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carried out in OA No. 58/2013 titled Sonya Ghosh Vs. GNCTD. Further,
as per report of Tehsildar, the Khasra No. 209 is recorded as Gram
Sabha/Forest Land and Khasra No. 188 is not recorded in the name of
applicant/petitioner.

Case was heard in detail and was reserved for order. After considering
the report received from the Revenue Authority i.e., Tehsildar
(Chhatarpur), documents placed on file and submissions made by the
petitioner / applicant and the respondent, the following are the
observations: -

a. That the undersigned, in the capacity of Forest Settlement Officer, is
the duly competent authority to adjudicate the present matter. The
Forest Settlement Officer / Additional District Magistrate has been
vested with the powers of the Forest Settlement Officer by virtue of
Notification No. F.10(42)-I/PA/DCF/93/11/181-198 dated 10w
May, 2006, issued in accordance with law. Accordingly, the
jurisdiction to entertain and decide the present proceedings squarely
lies with this authority, and the same is being exercised within the
statutory framework of the Indian Forest Act, 1927.

b. Upon consideration of the material on record, this Court notes that

the applicant had submitted that the property falls within Khasra
No. 188 of Village Saidulajaib, on the basis of their
SPA/GPA/Agreement to Sale. However, the Forest Department has
placed on record statutory notifications, revenue records, end the
demarcation report prepared by the competent authority. The
perusal of documents of applicants reveals that they are
unregistered documents which cannot be treated as an evidence of
ownership. Further, the revenue record shows that Khasra No. 209,
village Saidulajab is a part of Notification No. F1(29)/PA/DC/95
dated 02.04.1996. The applicant is not the recorded owner of Khasra
No. 188 and for Khasra No. 209 the recorded owner is as Forest
Department. Nowhere, in the revenue records, the ownership of the
applicant is reflected.

¢. Further that the report submitted by the concerned Tehsildar clearly

establishes that Khasra No. 209 is forest land, duly notified under
the relevant provisions of law. Further, the material placed on record,
including notifications dated 24.05.1994 and 02.04.1996, supports
the stand of the Forest Department that the land forms part of the
notified forest area.

d. The applicant has failed to produce any conclusive and legally
admissible evidence to substantiate his claim of the land falling
exclusively in Khasra No No. 188 or to rebut the official demarcation.
The demarcation hagealré: been conducted and is on record of
Hon’ble NGT in O s.T “83@\@ Titled Sonya Ghosh Vs, GNCTD.

18 - % £
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T Thus, in view of the above, I, Sudhakar, Forest Settlement Officer, is of
the considered view that: -

a. After perusing all the documents on record thoroughly, this Court
holds that the petitioner is not the legally recorded owner of the land
of Khasra No. 188 and the Khasra No. 209 is recorded in the favor of
Forest Department. The ownership claim is based upon unregistered
documents i.e., GPA/SPA/Agreement to Sale dated 06.12.2018.

b. The demarcation has already been carried and is on record of Hon'ble
NGT in OA No. 58/2013, Titled Sonya Ghosh Vs. GNCTD copy of
which was provided to the applicant(s) during the course of hearing.

c. Since, the applicant(s) is neither the recorded owners of Khasra No.
188 nor of Khasra No. 209 as mentioned in their documents,
therefore, there is no ground to challenge the demarcation report.

d. The present application, being devoid of merit and filed without any
cogent proof, is liable to be dismissed. Accordlngly, the application is
dismissed.

It is announ-ﬁed in the open Courts & given under my hand & seal of
this court on this | day of May, 2026.

im— - "
(SUDHA?{Ak

DISTRICT SOUTH

To, . )

1. Mr. Ambujaksh Bhardawaj s/o Sh. Surendra Kumar, R/o D-30,
B varan Complex, Saidulajaib Village, New Delhi - 110030 .

2,/The Dy. Conservator of Forest (South), 1, karni Singh Marg, Shooting

Range, Tuglakabad, Delhi - 110044.
CodinaXier,

E;(ﬁ >b
(SUDHAKAR)
' D%’EIONAL DISTRICT MAGISTRATE/
EOREST SETTLEMENT OFFICER,
DISTRICT SOUTH
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